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At erwor) Fawmaet, 1995 (S o MammEet dF Fgr T 8) % aqar AfEs
STraERT<T (g SIRT STt §ff gl 197 ) o d7ef AT T 3T &1 § U e Teqd
T 2 s =i S on (99 o “Hag 3er off T 9T §) F A 6 7Er 9gf °
Aifaad © I ol W Sk RAad ®€id & v a9 g/ qaq (P oy ‘g
FATER” AT “Halg e’ AT “Fa=merefid e’ |1 #1271 97 §) F amat ° gatea qeaadr
ST ol [T X i 39 I Tl §[eeh AT T SIqrel T 4T gl

SIERIN

TH ST & "ag |, T FfoTa TR &7 arad haT 11T 8

. AEmmEe & [ 5(5) F ATE IIAHET F ST 6 AT T § Tl dqqT
T STarae il I & a1 § A § Hag <97 / &7 & gararq &l =g fHam

g, USRI F 693 0 § 9g 9 & ATl o gated qedrdr S i gEed
FLA EU AT & TSI STETEor § gahria faars 20 ffdew 2023 #t stfeg=ar
AT 6/10/2023-SVSIETATT F ATETH | U HTAST e GAAT TR 7|

T UTEERT F AT H Hag 297 & garard, qHT A1 SATaen, AATaent ST TareFae

(ST =AY 3TaEa F SUse HTT ) Al TeATATIAT o T ATaST (4 AT il T
T WSiT 377 372 rea<redt Raamastt & Raw 6(2) F qam forfed & sra= =t
T STETd H T SAFEL (AT 39 =0 AT At arirg 7 30 &A1 % ffqe Sz
& forT wwgr

T TEERRT F qreadet Maamaet & Fa9 6(3) & A8 9a3 297 & ATd \Iraai

T TATATH &1 AT o SRIAAT ofer Y TFH T At A7) sfaa" & v v
AL FA I AT Raag TehTd ol ot &f 1% o7

g. TIEERT 7 TSl MIamEet & FI87 6(4) % AqET a5 97 & Mo ard
ScqTaeht / RATaeht T §Td GAAT 7O o forT gedrast wsit of|

.. SISICCTIERICED

1, AT [T Eie Risrae TEfes Fae e

2 T TS fofies

5. SAgs 3UIE UT UAHIIE HOdT foffHes




[¢TRT |—@ue 1] AT T TOT9H ; STETETIOT 3

6. A SHIE THAIIE FHIAT [T HS
7. FATST TS (ATHeES

8. T = ot e

9. T2 BT I U 2

10. g TrIT 39S U vadTeE ot

[Nl enN

11. g AT 241E e foifies

12. g o e e

13. g aTex 7@ TUC THFAE o7

14. TR A FISHAAL FHIAT eI ¥

15. TRRAT ST SSEITA US € FHOAT (eI (Hes

16. EIERINEI LT NE ]

17. FARIRT AT greaaaT wiy forfies

F. Hag o ¥ Aeteried scaraent / Hatast F Ratas Teqras’ w7 ) (@ar g AT
a5 g
#. 9. M IGEICUSR I EE N E R IRED
1. TR g e s+t forfaes
2. THE FTIA forfHes
3. FRrET grardht 2wt ue ow Fue forfies
4. HITNT FANTST TTET U ¢8 AT fofies
5. AT AAATs gredea Fid forfies

g TSl AIumEdt & 9| 6(4) F AqE WG H Hag ae] & Ao A
SAATAHT /| TIATFATSAT T SAAT TAAT FITA g TATA AT | FS(T T =T |

%. . | SATATTH/TA AT
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T FHogHL AL TEde (Hee

2. TeAd Hed Tead Trgae fofiee
3. Tavg ULHATEH (IfHee

4. FtEe ferfies

5. AT Fo8 Tgae forfids

6. T T T2TA9AA

7. ST greHaaT Teae e
8. 2T gremaay yrgae fofaee
9. FOT Tl THIIH TeAUerdl
10. [BERICEE

11. HIEaaT THIF

12. ATHIST &=9

13. AT FTATSIT I Miewed wreae forfaes
14. (HIF-SEEIREREAIEEE ]

15. AT TETITS ST

16. T AT

17. TR TFI

18. ITeT TERAH YTgae forfies
19. TTHT TATES a9 oA fee
20. Afawa Fwrareed fofies

21. TR S Tthed

22. ATAT ATSF TS e oIHee

23. IECIEE SRS
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AT T TOT9H ; STETETIOT 5

TG aeq & (AT AATqahl o SETds® TATael w1 Jca &@dr g a7 T
P 2

ikl EEIEEIRIRED
1. srertere ferfaes
2 qAT Io8 forfiee
3. gieed greaeay yreae fafies

FIETA foro 7 19 AT, 2024 FT AATTH TLATAAT 6 Iea< T AT 9T TE&A
T 21 Wi g BT sreage & A aEas ger 9 (5) Tiiene
AT FA I g ATSFISAT T S o I TR F Tg <@ g o qrforse 1
AT 2, FA T AT w9 (20) TI&l F7 oo AATaS o 63T g1 THF

FqATAT, TfIee-3 H & T gEAT foeher gt A W g, FICE q=S ST @y
TEedT A9 F ZT AT 3T oo F G A wiem s o fag g 7w 8 zaw
FATAT, TRIASE 4 ¥ 5 A5l U 70 | =67 srerar, v ofie § i s & forg
FUTrq el & FSIU® ®He § 7 @ 81 s T 15 o5 2024 i
AEFTATT T AT 3797 TieaTtera B g1 72 qeanfua figia & & s
79T T TTTERTLT T Yo AT 39T T ATEATAh ATFIA g|T ATl TG <@ 74T
g T smamas 7 afiforee 4 s aRfase 5 % g &1 Soo@ AT g sfiT =l
gfefereel ® qu MoaeEar &1 @rar AT g1 s T T Jal aanar & 3ed
TTerRTT &7 TRt 4 37 5 yoqa 7t o0 81 aeaeaTa 22 S 2024 Fir Irfarsrey
T ATATTH FTT VoA AFLAT F HTAq Teqrasil & daeg H TeATIT JOET| SAETAF
T ITTEETT T A/ T TATIT aTal dal QU1 ITFd 6 HeAsL TTeahrl
A g T Baas Ta@r F Maig 9807 & WIa< Aaedq® a7 o § 7471 AT g
AT IH IUAH Al AT g 3T AT AATAH FIT Toqq AT FIAT 9¥ o=
Tel TRaT ST FhaT 2

HHE giiead greaadd qrzae forffde F saras IeAra«l #7137 § Icd? Teqd
ToFaT & o9t 27 |1+, 2024 | A IH T&IT L i [Heig a77 A7 19 7719,

2024 ff| et 7 4 7%, 2024 FT AATIF HI T GAT o IHHT Ica< qq7
T o a7a foaT 747 8 37 39 9¥ 3= 981 5t S gehar 2

AT I {oTo, ST Ueh ATITAH g, o SAATAH TATAAT T HTTd qTHT HIHT % a7%

Ica¥ o7 g1 ek SAATaT, AATaS 1T Toqd (oliad e St 997 |97 & 978 &
g1 T VTR T S 9 A=< A5l T ST 99dT &
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TG aeq & AR i TFH THITHUIE gHaIY 9 UHITHUT o 3fear «
FAAE = § @3 il [Fdag T & &9 § ustigd A« 737 81 3a e siw
S % "qag # fofirt seqa f €)1 =9 sfaw st aRomw F ra @St 7
UHTTETET o Thi 0 A= THTET T 147 g

SFT 97T RaaE TR & AATAT, A HogAL TeFead T2de (diiee 7 A &3
FT UF Baag 74w F w7 # ustga off frr g, wg #: fewfat ar fBRa
TeATAT T Fls Ica¥ Agl (<47 g

AT 7 dT Baag Tl &l ¥ gataa JaraT & afds Za Jedrae’
(SIMEFT) ST T SIHEHFT FT Icaq¥ AL SANRT AT TF AATAH AT TAT doe

[enNE enN o
KIS ESEEUESRERE R IRIR ] %l

RaaE TAHT G AT ST I e GAAT T TAA T 6 TaT o6 aFeqar
& gaeg | ST At e AT H e I T TILHRRT F STgl SAEaeq g, I+ 13dr =
FTET T TR AT g S Uy g=aT &7 AT 9T 8 o o Raes e
T ST Tohed Aol (AT &, STET 9T 21, TIAA T LT I AAT & ATl TeTHTU

T AT YT TT I FIT Teqd AT HT TATCA SEAAT 3097 TE]T HLeA
[FEURERIRRIRI

ATETH & AGeTF GHAT TS HAT T AT TaFd =T 70t T8 o7

FAHTT A & TATSATS = IR AT o7 FAqg T F7 AEGeTF THAT Te
AT T TeaTae AT T om

At Ted HFa (B ANT Tt W Fgl TAT g) &l ATHA: T i
frgrat (SToudt) & a9 SR 3T T&qd 94T & AqaY 9d § 993
FEG I SCATEA AN A Y TATT T = il ARG 6 LT G Agia &ham
AT g T T TaT AT ST 9o T 797 AT qrearel ok 9 SR Hl gs
A &1 FaTed e % for ot g

AT o Sad Toqd Hd 997 1 79 2023 — 31 faFa¥ 2023 (9 #7gH) T A=

Farer w9 § = T am qof™, sirees g0 a7% | SRl [ddTe! & e &U
TT I T IF 978 TH AAT I T FT T4 2022 & 7+ 2023 (12 HEA) FT
TR TTT AT =9 TR AAHTE ST o TS ST i a1 379, 2022 7 31

AT, 2023 (S 0T = Sate J7 dTerems Wl Fgl AT 8) g &l [Seeror syarer
o ST= T At S q@adt aui 2019-20, 2020-21, 2021- 2022 &t srafer emtaer

2l

STrerRTEr 7 20 ffrday 2023 #F = e AfEg=ar F 2 7 F g Fagrwt
T ST T greena & 30 faA & iy fT=mrdi= some % T i soare [
AT (U Faeft sroet feeaforaT seqa w3 &7 sta|e T am
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TCALATT TR 7 10 qaT 2023 FT FrgHT & I i freua agha #7 Foi
T & U UF doF sErtora & ot I T TR ST 9T ST arett

o ggfa gaet feafimt area g2 i 39 o foemw o mm Jegem,
STTEERTT o i 26 weadt, 2024 F SATEg=T g7 T’ F1 TR ST fEua
TETd F I aieariod B ffaag qesed i =1 I g+ 15 @A F ofaw
TOATAAT T ST Icq ¥ TEAT Hdel T el [T I47)

STTERTT &l 3aaa 3T Tiaaredl ¥ Ig T HiTd & AU g TTeq gall o 47
JHIH diel gt & I | TR gl T TT TTCEHLT 6 I § TTerahrr
&A1 10 |2, 2024 FT ATIH=AT FIT T 7T o6 T2 of, @ahd ofiT aied Si&
BF o §, T8 FATEh A 7T IFH SHcIcS daaqi il JFgH e il
fore, T 3T Fien oo fgedl afgd a7 Ted, =9 JIgHE! & Iy # e g1 e,
TR ST ATeH & AT AT I8 (AT FFLH SHACE Fiel 0l faah! AT AATT 6 ATHA
H 39 Tl T SFH THACS AIST il TgATH Feed 3T ITh I | T T
AR T FA &1 Faer a7 737 om Baas Tl Ff Yearae’ & S ¥ I8

AT o & forw 7 faei w1 srfafiera qwr fomm m@m em)

Teae=Td TSl fAgamaett & F9% 6(6) & AqHT T T 19 S, 2024 T g2
AT FAaTs % I [Badg TAHRT &l 396 A= T&6qd F & (o0 &aaw
o fgaag Tl & 26 §7, 2024 T 39 foifad dqare e 3 Jars 2024

T G ALY TEIA A 1 AR T2 37 =)

fAfdee wrfersT & aaow % For 10 fBrdaw, 2024 #:7 O #ifes qars g off
S a3t Raag Tl il Ieh (=T T&qd Hd &l dAq9 [&3T 747 97| Bada
TR & 17 Fda, 2024 TF I ferfea s ofiT 20 fodaw, 2024 7% @<+
AL T HLA 1T gl TAT AT

TTTEERTEY o g TR T sita| [Rrerier e & forg fEemerefs asfy srffar =i
ATAT T Tehed Taawor 3 fawaw, 2024 &t a4t Faag T/ &l qr=riera
T IR 7 =4 w9 aRos # Baag 7@ grr asit Thed q9=ar1d
feoqforrt it =¥ AT T J=F AT g1 FIE AU ST FAe Ol A FT I
SR 8 Foereht ager wiferery g wated &= & = i 7 ofY, Fr "@feredar F
orT 3% Irg<raT A8l AT 2|

STel Fel o el RaaE T T FqaT ST il THRAT o S0 Sa9q® g0

S & AT TR AT SA7TAT I TG Al (hAT 8 AT S § AT qTeT STAT

TET ITTERTLT F TS T2IT 6 ST T AT ATATHRA <91 [T Bl

= ST ST TR #§ T Raag T g A1 S 9% & TS #iY
T HTaet & Staa TTEERTLr GIRT AT HIAT TS AT 1 F977aT 2
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T.1

T, qrarens & foru At Se &l 9T €90 § g9 & foru fo=mw & w2 famu

3T 1 FHTHT ThAT = 81.06 FIT 2|

e Soe iR JHT T

o= fRaag T F fa=me

AT ITTE F IEY ST A g F 9 § a7 Baas 1wt gy Mt
e o T 2

Vi

Vii.

e o AT=RT § A= ITTe il “ToFIHT TS FATEh 3T &Aad i
I JHFIH qA9 F 'Y H qRATOT FRAT g1 TAT, = e AtSeg=dT &
ATATY T IUTE TAE T F JFH THACT FATEH AT 9T aad g "3 qor
AT TET T AT AT AT BT AHAT | ST [EATT SATE=AT § AT Tt &
39 S % L & 9gT o3 g Sawr sraas F srere o o o7 wees € %
av Fa+ &1 ot arfaer #% o )

ST Qr&aTa SAferg=ar 1 oo g T frgHt § aohge Sqeies T 3T 2dod @i
& T T ATHS g, T THTT o FATEh ST aaq arayd’ 9¢ fF=m o fam
Tt & T § ofeer g1 auT sEartad Eu I8 Foha Har g (& S wad
T IcqTal T ST 2l

STTErRTT T6 3 o A7 UH FAod &1 6 g ST 96T SHACE Tal g, TLHT
& TMAL H dTg 2

TR | Tg TI6 T &1 J2re AT Srar g & #7 ore, F7 7 aieq ar
TFIH THACE FATER AAAT LA A % JFH THACE daq [Svg TAUH FHlE
96170090 (WTT) 3 AT AATIAT (AT SITAT &, o [T ToFIH SHeASE FATER Al

Tt & Ty § onfAe g1 wfs ve B diET F ar # enteer €, av arieer
3 [orT e dreftua [AfRT T 9 2|

TTTERTT & T TICE H T AL ¢ 1o FAT T (Fedh shedl ST T9UH Hi€ 8516 F
AT A1 ¢ A ST ATEqT | TFIH SHAeS add Aal &, S Sollaea aad JTIEl
FIALHATELE |

AT o AT T AT o U2 A Sfiaqdt et a1l & U< o forg dieius 1 yeara
oraT g1 T T 93T e o # foege agt oeT gEiea Tgl St

AT T & ol &1 AT faw STTRT grar 8 i ST g7 3ve oo
3T AT STAT gl BT STITE TR % IcaTad ARG 3T HwiAdl § ot 9T sav
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T.2

viii.

Xi.

Xii.

Xiii.

Xiv.

AT gl TEUA i 99H SHolee aqdl & TRl AT LAqd €I 6 F7, qd,
FLF A REAT & e ux fiefiue fAatga o ST = 21

FATER T At eware sratq fHefiefier & T awar gidt gl Tk & forw
ST T Foft g9t STw, =it gia S Fid 9% raria or [t
AHATS o A= ARG A H T H AL Rl QUId: FaL Al Bl gl

F Aed 3T i Ted TAqa1 & (oI T THIUT TAIT AT G T &, FAM1oh ST
SHACE FAAl 1 AR ST FHT | THE AT I AT gl % A7 Helg a5 0
HE HIZT AT TAET = H =T 1T 3

Tg TIc FohAT ST ATeU 1o FAT THer a7 S0 arae Tg@ T & a1 § O7HT g

FAAT A1l TE @A 6 (o1 U Jad Fo7aT S0 o 3737 Icqme foivTer arer #°71 ¢
IT AT AT HT| F+FAT Tg T2 fo6ar sio & a7 e arer i aaar Tt &
AL T 987 8l

Hag T ATF W1 T HITET H AT g1 STATE il ARG T FHHd | O 6 A
UT AT AT gl R I FHIHT T IATAT & AT THIAT HIES FAS AT Hleg
TG T T AT A FATER IT T4 F Al gl Gahdl gl TEUa Fag awg it F<
FITEAT 3T YT o forT a7 ST Jha T 2

AreE® 7 12 e 2023 & 99 95 § FqTAT o I T T Al § Teaw
orrferer g1 et wfereTy 7 fadis 26 wrasy 2024 it st stferg=aT g feEh

% I ° REE &7 JTg hAT| steae &l G9Itad srama Srhe, AT i et
Tt AAT TET A T (Haer f&ar =7 Arfgw

AT o TTEIUA dT 3Ahe 2Td & 1o ag 300 F@AT #hl AT 3T A3 T Aigd

500 THS & STere 3T 1000 THUS T i &HAT o &9 AT |77 < 300 @A shi
=Y 3T 3MSeT aTeT aTer 500 THettetiey T T &THdT aTel FLTF AT Feel FT IcaTaA

Tel AT gl o1a: =6 IIHT & AL F FTg< TaT ATlgul

TTTEERTT EIT ATIg=d ATdiaFd TA0d &€ Tgar 0 F Sed srafas =1 @
UH JFH FA= ATAe & ST AT 81 iy # A /AT # 29 FrEt &
AT AT TR Fi &7 [0 o1 | g AT Fawor & aEgeigas S
FAT AR

T SN & [A=9)

o=t ST & T ST FH aEq F g9 H e SAN F At sy e g

AT ST FoFIH e FATER ST TeAod Tl & 3vF J9gH aad 2|
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Vi

Vii.

viii.

Frget # faferse =7 & wmes, 79, 7% 7 fEaw e =i # (Fres T a4
& FHT &) TAGTH Tl AT THIH TS IATE ATHA 2|

FFIH FATER T TR AT FAT 6 o0 T qEqAl 7 A0 910 2@ 6 o0
TFaT SITAT 81 FATER T SIST &7 AT & AT g oo a1+ GFH glal g Sl Seeles
T qTT o FATAT 6 &F | FF HLAqT g 3T T TR A qeq FT ATTHT IAT0
TG | HEg HAT gl

AfRmTor afoRaT & 90T S oAt AT F7 99, GTET Fwiewr, faiaT, aew At
T AT 9Tt 8

Hag 9] & Als € T (A, T90A AME) F AGEE BId gl qATY, HET geh
AT & Hag Feq F7 Ao i g T uwdy / ey 2

Tg ICATE ALATT 96 T HHT grea ITefiT 96170011 =i 96170012 F sfaviq
AT 2l

ATATH T AT SALAAT 6 ATHT T, AATTH ATTAHTET G SATHATT ISt i

96170011, 96170012 3f¥ 96170090 F TATAT Ahfedsh TATH et 96170013

3T 96170019 F T At Hag T T AATT FLd | TTAFRET § UH T FHlel
T ST o AL | ATHA HA HT 3T Tg A FeeA &1 20 g o6 F47 afaarar

frtaent & STTEeRTT 3T 9ge & 3 fA=Tia v=ue wIet F JATar, 7 AU wet
H o0 1T Hag SATat i Sl Al 2l

TS GAAT I9TAT & T T TG 1 T HIST & Said | AT AT T4
gl

TAATHT & Haterd et o orfAer e "gaef} T & are § g gy sfeatea
T 9o AR Fael Hihida g AT TIHT F T I GIeTFHET Tal gl T
gt 7 F9fq FIEl & FATIT TATH AR 6 Aqid AITaa AT T4T § ar
TSR T SEERT HATT AT AT U Fieh AT e TATH HISI 6 AT I Lo
U FIAT g TATU et IcATe il TETST & RTaT o o1 faret &t stqata a«@t
=T STOR(T, i 39 IqTE T ATERRT gy et taug file ¥ 2a¢ ®lE &
FAIT AT T T T T2 BT THEF AATAT, Fad AT [oh AR § TH0H
Fre AfAfase T g, 72 ot 981 grar g & et ot Scume &t ST vF v=ue #ie &
ST AT 2l USIel & srefier w1+ foram STum oo haer asft < giar g, Te
T AT T IcTe fAa<or ULt 9T g7 onfiet g

HHAT g 3T 7 oo wave Far g T avfi®er 96170011 3T 96170012
9T &7 F TR FAAT T GATed gl TFIH 6 @947 Fwls IcATE GIgHT F AL H
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Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

qTe< gl TATIY R a1 / TIA 9T AIAEE o e 9¢ TEu 991 & Fils
FOT A5l B
TETAT TN I TFH SHACE Tfded dhed GIgdl & M@ | q18L gl qIqT7,

TETAT I 0l TFIH SHACE hed AT wH (X Toitaean) T & I § oniae
gl

o i o ENY hd
T o TFIH TS FATER 3T AT T i JoFIH Seclee arad THH 3caTa

% T AT ATH 21 T T JFIH SHelee AT 3T T FT TFH THAS w7 AT
THTT IATE 6 T 9719 2

ATAaTH TAAH T & 9T THoICE [SeidT &l IHT & TP F q8L @ I
TEHT | ATAEH GIT TE(d SAhel | FATIT 63T ST Tehd T & Toh RFIET &7 Ty
H 1< T@T AT gl AATT AT Hael § AeaF o SISEiens Ug TH & TR
ATRET T AT /AT 81 T STl il et |17 Sl qo &7 (Feowor e &
oI 3k g A= AT stishet & fREae &l 918y #¥ 9hd 2|

500 fRefiefier & 1000 fefiefier a% &t Awar & &9 i 797 3T 300 T i
THY AT ATIST AT ATAT 500 THUS qeh &ATAT il FITF AT el T hle AT Aol
g /| ATEET AT 81 T8 SAATaT, THT TR % SCTET o ICATa & (o0 JIATE TE
Foal ATHAT, AT 3fiT IeaTas IhehaT 961 81 had Hiee ® THTIIS HLAT
TEAT g1 3MASF & IT9 UH Hiog a1 il i &Har gl AT IeqTE T THY,

SEET STHAT S AT FT TS ATAEF G AHHT T TGAT T T T g1 UH IATET M
ATET FTA & [ ! TF=T T

=TT STTe % I § o€, F9, q(eH AT AT =T AT & [&99T 99 H FATeh
FIST &I a9 Th ATHA FHLAT JYTT & AT Toh 39 IcdTE § ITAh AR h

THUEUA 9T A QU &7 oA et aiet A7 ad= AT 2fl

THHS! AT Hehel T H ITATE &1 AATT AT o AT 6 AATAT T, Aol § AT
THAY 3CATE & SMAL § UHEST 3T Hishe! &9 § Hag qeq ATHA HLAT TUTeT 2l
afS A TS T ATHS TE! =61 STrar, a1 Fr |terg Iw=re faeger RegarEt
g1 ST

Fohel Tk S o€, T, FIeH 3T Hle T AN TG § qF ah ATHST Tal gid &
ST T ITH FAAE AEad § THH e diel IT a9 ATHA 9 3l 8T Ivg
T % TR | ATeL AT ST EhaT 2

E, FT, TeH T FRET T AT STH Tehl o [T T TETUT i TgATT FHLA

FT ST Aol gl TFH TAN & o0 L a3g dIATE IATE 3T I H THelee arel &
= T AT AT IHF (el FT GoF gl TH T o, 7, qieq 7 el o0 AT
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T.3

T o JFIH FATER Hl T HLA & [0 AaT g AT 3H X TFH FATEh HT
T Maiia w2 & o0 J9gH Seetes aiel & Tod § ST ST 9%dT g

Xix.  JTATET AN | AT Hhaet Tl AT g, TTE TIFT Tl HT IS TAT gl THT 7
ATIEE TAAEYT 3T ATHTT JoF 9T Fils qreaids TATET Aal STad ¢l

XX. O, T, T AE T TEEF AT T He AT ARG 67 ZEdT 78t gl 37
a2t 9 fasht fHd § FHESE F SR qqET w7 e @@ S q9dn §
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24.
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TR o TATE F FUAT o6 IcATaT IT Ieh ICATEA sl HIAT T Flg d1&7 gl AT B
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.

o
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ScaTEh & for@r o7 T, 3= FIe TAAT 9T T8l ge| i ScaTaT T 4187 qgl
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[ T T FHAT AT 7T g Sl TITeraT T it Jifasd g9ars | 39
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T I AT gl TATT SEEH 7 Taad | HISH HFe 24T IT2ae ories &1
ATATIAT IATET *** THET FardT AT, T3q TEHET T a1 T 9 FHOAt o
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27.
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qTS WA 3cATe® &9 § HIAT il Gr=ar Hg Tl wear gl = Scarad o
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Heg aq &1 ArATd 6T 81 T8 a1 ISy 7 st feew & aramq stishet § 3@t
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28.

29.

30.

31.
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% e gie T a1aT AT 8l

o= Raas mesrt 7 72 gaa foar € % disnsug arsdq arehi F 9 /1 A9 A1)
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Tel T 2 ST a8 39k FoheT sramas a1 foreft fAaias & |&faq 981 81 Jg <@ @ g &



28

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

g.1

32.

g.2

33.

ATATH T ICATEA A ATLATT IcATET T TE ZEET a9aT1 g1 TH THE e «Haq 2(Q)
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AT o 1T #3778, ST AT Ul




[¢TRT |—@ue 1] T T TSI © T 29
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34.

35.
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(1) [T 6 % FufA7ar (2), (3) 3% (7), 779 12 % g9fa7% (2), (779 15 & 39397 (4)
ST [R77 17 F 391397 (4) 7 Safaz T a7 # gia g7« a1 #1 9797 7 397 5 %
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TSI o [oTT ZTAT T TS ST g TasTell & foief &I ohU o 3fiT 9g JTe &l Hal ATrad
FA | G| T AT
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Vi.

Vii.
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TRuTREREY fAata & arg T aReady ggfa w1 Faiast gR S| 95t T
T

TTTaTar 7 3TeRT | A ATHUT &l J&q 3T [AHaer & HlAH & dqd HA Il &
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
Directorate General of Trade Remedies

NOTIFICATION
NEW Delhi , the 191" December , 2024

FINAL FINDINGS
(CASE NO. AD(OI)-10/2023)

F. No. 06/10/2023 - DGTR.—
A. BACKGROUND OF THE CASE
1. M/s Placero International Pvt. Ltd., also known as ‘Pexpo’ (hereinafter referred to as the

"applicant™ or the "petitioner") filed an application, in the form and manner prescribed
before the Designated Authority (hereinafter also referred to as the "Authority™) in
accordance with the Customs Tariff Act, 1975 as amended from time to time (hereinafter
also referred as the “Act”) and the Customs Tariff (Identification Assessment and
Collection of Anti-dumping Duty on Dumped Articles and for Determination of Injury)
Rules, 1995, as amended from time to time (hereinafter also referred as the “Rules”), for
initiation of an anti-dumping investigation and imposition of anti-dumping duty on imports
of “vacuum insulated flask and other vacuum vessels, of stainless steel” (hereinafter
also referred to as the “Vacuum Flasks” or “subject goods” or the “product under
consideration”) originating in or exported from China PR (hereinafter also referred to as
the "subject country™).

B. PROCEDURE

2. The procedure described below has been followed with regard to the investigation:

a. The Authority notified the embassy of the subject country/territory in India about the
receipt of the present anti-dumping application before proceeding to initiate the
investigation in accordance with Rule 5(5) of the Rules.

b. The Authority vide notification no.6/10/2023-DGTR dated 20" September, 2023 published
a public notice in the Gazette of India, Extraordinary, initiating an anti-dumping
investigation concerning imports of the subject goods from the subject country.

c. The Authority forwarded a copy of the public notice along with the questionnaires to the
embassy of the subject county in India, all known exporters, importers and users (whose
details were made available by the applicant) and gave them the opportunity to make
their views known in writing in accordance with Rule 6(2) of the anti-dumping rules.
They were advised to reply within thirty days from the date of receipt of notice.

d. The Authority provided a copy of the non-confidential version of the application to the
known exporters and the embassy of the subject country in accordance with Rule 6(3) of
the anti-dumping Rules. A copy of the application was also provided to the other
interested parties, as requested.
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e. The Authority sent questionnaire to elicit relevant information to the following known
producers/exporters in the subject country in accordance with Rule 6(4) of the AD rules:

SN Producer/ Exporter
1. Zhejiang Ximi Heat Preservation Utensils Co Ltd
2. Desipro PTE Ltd
3. Fancy Techmi Co Limited
4, Haers HK Limited
5. Junhui Import and Export Company Limited
6. Kaixun Imp Exp Co Ltd
7. Kyodo International Ltd
8. Union Source Co Ltd
9. Wuyi Haogi Industry and Trade Co
10. Yiwu Empire Import and Export Company
11. Yiwu Longjin Import Export Limited
12. Yiwu ONCCC Intl Ltd
13. Yiwu Water Cube Import Export Tra
14, YongKang Oumu Houseware Co Ltd
15. Yongkang Zhongdun Industrial and Trade Co Ltd
16. Zhejiang Li Heng International Trade
17. Zhejiang Xiongtai Houseware Corp Ltd

f. Following producers/exporters from the subject country have filed the exporter’s
questionnaire response or made submissions:

SN Responding Producer/ Exporter
YongKang Xinduo Cups Co Ltd

Asset Crown Ltd

Zhejiang Haogi Industry & Trade Co Ltd.
Zhejiang Kuangdi Industry & Trade Co Ltd
Zhejiang Xiongtai Houseware Corp. Ltd

S EI RN

g. Questionnaires were also sent to the following known importers/users of the subject goods
in India seeking necessary information in accordance with Rule 6(4) of the AD Rules:

SN Importer/ User
Aecone Consumer Care Private Limited
Atlas Metal Processors Private Limited
Avenue Supermarts Limited

Borosil Limited

Cello World Private Limited

Dhara Steel International

DJM Houseware Private Limited
Hamilton Housewares Pvt Ltd

Krisha Global Imports LLP

XN MW NE
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10. Link Partners

11. Modware Impex

12. Nakoda Traders

13. Shree Balajee Home Products Pvt Ltd
14, Siddhi Vinayak Enterprises

15. Sona Enterprises

16. SPM Innovations

17. Swastik Impex

18. Tata Starbucks Private Limited
19. Tokyo Plast International Limited
20. Universal Corporation Limited
21. Universal Texofabs

22. Vaya Life Private Limited

23. Vinod Cookware

h. Following importers of the subject goods have filed the Importer’s questionnaire response
or made submissions:

SN Responding Importer
1. Borosil Ltd
2. Cello World Ltd
3. Hamilton Houseware Pvt Ltd

i. Borosil Limited filed the confidential version of the importer’s questionnaire response on
19" March 2024. As per the IQR prescribed by the Authority, five (5) appendices have to
be enclosed by the importer. During the examination of the IQRs, it has been observed
by the Authority that in Appendices 1 and 2, merely the first and last twenty (20)
transactions have been mentioned by the importer. Furthermore, the information
provided in Appendix — 3 has been found to be grossly incomplete as the columns
pertaining to quantity and value during the 1%t and 2" previous years have been left blank
by the importer. Moreover, appendices 4 and 5 have not been given at all. Further, the
data that was required to be provided in the Excel sheet has been provided in a PDF
format. The importer circulated the non-confidential version of the IQR on 15 April
2024. 1t is a well-established principle that the non-confidential version has to be a true
replica of the confidential version filed with the Authority. It has been observed that the
importer mentioned the submission of Appendix 4 and Appendix 5 and claimed complete
confidentiality on both appendices. The importer did not inform that it had not submitted
Appendix 4 and 5 to the authority. Subsequently, on 22 June 2024, the Authority sought
the verification documents with regard to IQR filed by the importer. The importer did not
provide the verification documents as sought by the authority. In view of the above, the
Authority observes that the interested party has refused access to and did not provide the
necessary information within the stipulated time and hence the IQR submitted by the
importer cannot be considered.

J. M/s Hamilton Housewares Private Limited filed a delayed Importer’s Questionnaire
Response i.e., on 27 March 2024 while the stipulated deadline for filing the same was 19
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March 2024. The Authority on 4th April 2024 communicated to the importer that its
response is time-barred and the same cannot be considered.

k. Cello World Ltd, an importer filed a time-barred response to the importer’s questionnaire.
Further, the written submissions filed by the importer are also time-barred. Therefore, the
same cannot be considered by the Authority.

I. Homeware Goods Association of India, an association of importers of the subject goods,
also registered itself as an interested party in the present investigation. It has filed
comments on the PUC and the investigation. Contentions of the association have been
addressed appropriately in relevant sections of the final findings.

m.In addition to the above other interested parties, Eagle Consumer Products Pvt Ltd also
registered itself as an interested party but did not file any comments or response to the
prescribed questionnaire.

n. The Authority issued an economic interest questionnaire (EIQ) to all interested parties and
the concerned ministry. Response to EIQ has been submitted by the domestic industry
and by one importer, i.e. Cello World Ltd.

0. The information provided by the interested parties on a confidential basis was examined
with regard to the sufficiency of such claims. On being satisfied, the Authority has
accepted the confidentiality claims, wherever warranted, and such information has been
considered confidential and not disclosed to the other interested parties. Wherever
possible, parties providing information on a confidential basis were directed to provide
sufficient non-confidential version of the information filed on a confidential basis.

p. Further information was sought from the applicant to the extent deemed necessary.

g. Verification of the domestic industry & other interested parties was conducted to the extent

considered necessary for the purpose of the present investigation.

The non-injurious price (hereinafter referred to as ‘NIP’) based on the cost of production
and the cost to make and sell the subject goods in India based on the information
furnished by the domestic industry, maintained as per Generally Accepted Accounting
Principles (GAAP), has been worked out so as to ascertain whether the present anti-
dumping duty is sufficient to remove injury to the domestic industry.

. The applicant had considered 1st April 2023 — 31st December 2023 (9 months) as the
period of investigation at the time of filing of the application. However, data for the
subsequent quarter was later provided by the applicant and the period subsequently
modified to April 2022 to March 2023(12 months). Hence, the period of investigation for
the purpose of the present investigation is 1st April 2022 to 31st March 2023 (hereinafter
referred to as the “period of investigation” or “POI”). The injury analysis period included
the period of investigation and the preceding years, 2019-20, 2020-21, 2021- 2022.

. The Authority vide para 7 of the initiation notification dated 20th September 2023 granted
an opportunity to the stakeholders to present their comments on the scope of the product
under consideration and product control number (PCN) within 30 days of initiation of the
investigation

. Subsequently, the Authority held a meeting for deciding the scope of the PUC and the PCN
methodology to be followed on 10th November 2023. The Authority received and
considered the comments with regards to the PUC and the PCN methodology to be
followed. Accordingly, the scope of the PUC and the PCN methodology were redefined
by the Authority vide notification dated 26th February 2024. The interested parties were

-

w
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directed to file the respective questionnaire responses within 15 days of issuance of the
notice.

v. The Authority received requests from the applicant and the respondents to clarify whether
“vacuum body” is included within the scope of the PUC. In response to such requests for
clarifications sought, the Authority, vide notification dated 10th May 2024, clarified that
while parts like lid, cap and bottom are not covered, “vacuum-insulated body” of flask
and other vacuum insulated vessels, with or without parts like lid, cap and bottom are
covered within the scope of the PUC. In case of sale or import of vacuum insulated body
with or without lid, cap and bottom, the interested parties were directed to identify and
submit data regarding vacuum insulated body separately. An additional time of 7 days
was granted to the interested parties to provide such information in the questionnaire
response.

w. Thereafter, in accordance with Rule 6(6) of the AD Rules, the Authority provided an
opportunity to the interested parties to present their views during the oral hearing held on
19th June 2024. The interested parties were requested to submit their written submissions
by 26th June 2024 and rejoinder submissions by 3rd July 2024.

x. Due to the change of the Designated Authority, a fresh oral hearing was held on 10th
September 2024 wherein all interested parties were provided the opportunity to present
their views. The interested parties were requested to submit their written submissions by
17th September 2024 and rejoinder submissions by 20th September 2024.

y. The Authority circulated the disclosure statement containing all essential facts under
consideration for making the final recommendations to the Central Government to all
interested parties on 03 December 2024. The Authority has examined all the post-
disclosure comments made by the interested parties in these final findings to the extent
deemed relevant. Any submission which was merely a reproduction of the previous
submission and which had been adequately examined by the Authority has not been
repeated for the sake of brevity.

z. Wherever an interested party has refused access to or has otherwise not provided necessary
information during the course of the present investigation, or has significantly impeded
the investigation, the Authority has recorded its observation on the basis of the facts
available.

aa. “***” in the final findings represents information furnished by an interested party on
confidential basis, and so considered by the Authority under the Rules.

bb. Exchange rate considered for the POI for conversion of USD to Indian Rupees is 1 USD
= Rs. 81.06.

C. PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

C.1 Views of the other interested parties

3. The following submissions have been made by the other interested parties with regard to
the scope of the product under consideration and like article:

1) The applicant defined the product under consideration as “vacuum insulated flask and
other vacuum vessels, of stainless steel” in the petition. However, as per the notification
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of initiation the product is “vacuum insulated flask or other vessels of stainless steel”. The
term “and” and “or” cannot have the same meaning. The PUC defined in the initiation
notifications has enlarged the scope of the investigation to other than what was requested
for by the applicant and also included ‘other vessels of stainless steel’.

i1) The initiation notification implies that the PUC would cover both “vacuum insulated flask”
and “other vessels of stainless steel”, adding all types of flasks and vessels within the
PUC scope irrespective of the material. However, proposed PCN suggests that
investigation is restricted to steel products only.

iii) Authority may clarify whether vessels of stainless steel that are not vacuum insulated are
beyond the scope of the PUC.

iv) Authority is requested to clarify if vacuum insulated flask body without the lid, cap, and
bottom or any other part of the vacuum insulated flask or vacuum insulated vessel, of
stainless steel which is imported under the HS code 96170090 (parts) is covered within
the scope of the PUC. If such parts are covered within the PUC scope, Authority may
prescribe separate PCN for them.

V) The Authority is requested to clarify if “electric vessels” like electric kettles that are
classifiable under HS Code 8516 and are not truly “vacuum insulated” are excluded from
the PUC scope.

vi) The applicant has proposed PCNs for — grade of outer steel wall and grade of inner steel
wall. Such PCN methodology alone would not ensure an apple-to-apple comparison.

vii)Different types of vessels have different end uses and are perceived as different products
by the user. There is also a significant variation in cost of production of and prices of
various product types. PCN may be prescribed based on types of vacuum insulated
vessels, i.e., cups, bottles, carafe and dispenser of stainless steel.

viii) There are various capacities i.e. storage capacity in ml, of flasks. Separate PCN category
may be created for flasks as a comparison based on prices per kg does not fully cover
difference in cost and prices between different capacities.

iX) Separate PCN may be created for vessels with case and without case, as the cost and price
of vacuum insulated vessels will vary depending on whether the subject goods are sold
with or without case.

X) It needs to be clarified whether single wall steel bottles are covered or not in the PUC
scope. PCN should be provided to see if the product is of single wall or double wall. Else,
it may be clarified that bottles of single wall are outside the scope of the PUC.

xi) The subject goods come in variety of colours and coatings. The cost and price of the
product varies based on colour. Coating makes them very costly and hence coated
coloured and coated subject goods cannot be compared with a basic flask or vessel. PCN
may be devised for colour coating and printing on the subject goods.

xii)The applicant in its letter dated 12th September 2023 stated that the data submitted by it
includes dispensers. However, the Authority excluded dispensers from the scope of the
PUC vide its notification dated 26th February 2024. The applicant should be directed to
file revised import data, margins and injury information.

xiii) The applicant’s PCN wise data shows that it doesn’t produce cups or mugs of capacity
more than 500 ml and up to 1000 ml with inner and outer wall of 300 series, and carafe or
kettle of capacity up to 500 ml with inner and outer wall of 300 series. These should
hence be excluded from the scope of the PUC.
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xiv) Additional HS codes identified were notified by the Authority which would primarily
cover vacuum vessels that are NPUC. The Authority should carefully examine import
description before deciding to include imports under these codes in import volume.

C.2. Views of the domestic industry

4. The following submissions have been made by the domestic industry with regard to the
scope of the product under consideration and like article:

i)  The product under consideration is “vacuum insulated flask and other vacuum vessels, of
stainless steel”.

i) The PUC specifically includes stainless steel and vacuum insulated products in the form of
flasks, cups, carafe, and dispensers, etc. (all forms of flasks and vessels).

iii) Vacuum flasks are used to maintain the temperature of liquids for a considerable amount of
time. The body of the flasks is made up of two walls with a vacuum between them which
acts as an insulator or non-conductor of heat thereby helping maintain the temperature of
the liquid.

iv) The manufacturing process involves steps like selection of raw material, pipe cutting,
deburring, weld line rolling etc.

V) The subject goods are transacted in terms of numbers (pieces, dozens, etc.). However, the
prescribed unit of measurement for the subject goods in the Customs notification is
“MT/kg”.

vi) The product falls under Chapter 96 and customs subheading 96170011 and 96170012.

Vvii)As per market information with the applicant, some importers, in addition to the codes
identified by the Authority i.e., 96170011, 96170012 and 96170090, have also imported
the subject goods under alternative HS codes like 96170013 and 96170019. The Authority
is kindly requested to include such other codes within the purview of the investigation and
investigate whether the responding exporters have reported subject exports made in HS
codes other than the three already considered by the Authority.

viii) Market information suggests that the subject goods have also been imported under other
codes.

ixX) As regards the argument on inclusions of codes pertaining to NPUC, Customs
classification mentioned by the Authority are only indicative, and not binding on the
scope of the PUC. If the PUC has been imported under an HS classification other than the
dedicated codes, the Authority should take cognizance of the same. Since Customs
collects duty based on HS code, a product would be allowed to be cleared without
payment of ADD in case the product has been sought to be cleared in an HS code not
specified by the Authority. Further, merely because the Authority has specified an HS
code, does not mean that any product imported under such HS code shall become subject
to ADD. The duties are payable only if the product description of such import is covered
by the ADD measures.

X) The customs subheading makes it quite unambiguous that the classifications 96170011 and
96170012 specifically pertain to vacuum vessels. Any product without vacuum falls
outside the scope of the PUC. Hence, there is no reason for devising PCN on the basis of
single wall / double wall criteria.
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xi) Vacuum-insulated electric kettles of stainless steel are outside the scope of the PUC.
However, vacuum-insulated kettles or carafes, of stainless steel (non-electric) are included
within the scope of the PUC.

xii)Vacuum insulated flasks of steel and vacuum insulated bottle of stainless steel are two
different nomenclatures for the same product. Vacuum insulated mug of steel and vacuum
insulated cup of steel are also two nomenclatures for the same product.

xiii) The applicant agrees to the exclusion of vacuum insulated dispenser of stainless from the
scope of the PUC. It can be verified from the data filed by the applicant that dispensers
have been the left outside the scope. As regards import data, the applicant has relied on
DGCI&S published data. The Authority may exclude dispensers from the import data
considered by it for analysing the total volume and value of imports.

xiv) There is no/ insignificant market for cups or mugs of capacity from 500 ml and up to 1000
ml and carafe or kettle of capacity up to 500 ml with inner and outer wall of 300 series.
Further, the raw material, machinery and production process followed for production of
all types of products is the same. It is only the mould that needs adjustments. The
applicant has inhouse capacity to produce such moulds. Hence, the type of product, its
capacity and composition of the walls can easily be altered by the applicant. Exclusion of
such products would lead to circumvention of duties.

xV) The scope of the product under consideration is required to include “vacuum flask body
without lid, cap, bottom or any other part”, so long as the product includes “vacuum
insulated body or vessels”, regardless of the HSN where it is classified.

xvi) Imports of the product in SKD and CKD form is nothing but imports of the PUC and
hence the product scope is required to include the subject goods in SKD and CKD form. If
vacuum body is not included, the entire intended remedy shall be totally ineffective.

xvii) Standalone components such as lid, cap, bottom or any other part, so long as the product
does not include vacuum insulated body or vessels, are not part of present application and
can be excluded from the scope of the PUC.

xviii) There is no need for identifying a separate PCN for components such as lid, cap, bottom
or any other part. The only difference between a complete ready to use product and
vacuum insulated body is the value of parts. Thus, the value of lid, cap, bottom or any
other part essential to complete a vacuum flask can be added to the value of vacuum
insulated body to determine the value of complete vacuum flask.

xix) The difference in cost of production is significant only in so far as grade of steel used is
concerned. All other parameters do not have any material impact on the NIP and normal
value.

xX)Items such as accessories, like cases, straps, handles, etc., do not form part of cost of
production. These differences can appropriately be addressed through adjustments to the
selling price (the exporters can claim price adjustments for these additional items).

xxi) If the Authority considers it appropriate it may consider type of steel used in inner and
outer wall of the product, type of product and its capacity as another PCN parameter.

xXii) Subject goods produced by the domestic industry and that imported from China PR are
comparable in terms of characteristics such as physical & chemical characteristics,
manufacturing process & technology, functions & uses, product specifications, pricing,
distribution & marketing, and tariff classification of the goods. The two are technically
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and commercially substitutable. The product produced by the domestic industry is “like
article” to the product under consideration imported from the subject country.

C.3  Examination by the Authority
5. The product under consideration as defined at the stage of initiation is as follows:

“3. The product under consideration in the present investigation is “vacuum insulated flask
or other vessels of stainless steel”. The scope of the PUC includes flasks, cups, bottles,
kettle, carafe, and dispensers. The other Vessels of Stainless like casseroles and other
vacuum food containers like lunch boxes/ tiffins, ice buckets and boxes, etc. fall outside
the scope of the PUC.”

“5. The product under consideration falls under Chapter 96 under customs sub-headings
96170011 and 96170012 of the Customs Tariff Act, 1975. The customs classification is
only indicative and is not binding on the scope of the product under consideration.”

6. Subsequent to a virtual meeting held to discuss the scope of the PUC and PCN
methodology on 10" November, the Authority provided an opportunity to the interested
parties to offer comments. After having received comments from the interested parties, the
Authority vide notification dated 26" February 2024 amended the scope of the PUC as
notified in the notice of initiation as follows:

“3. The product under consideration in the present investigation is “vacuum insulated flask
and other vacuum insulated vessels, of stainless steel” such as vacuum insulated
cups/mugs, bottles/flasks, and carafe/kettle. Other vessels and containers like dispensers,
casseroles, vacuum lunch boxes/ tiffin, ice buckets and boxes, etc. fall outside the scope of
the product under consideration. It is further clarified that Single walled flask i.e., a flask
with no vacuum, Electric kettles and other electric vessel are excluded from the scope of
PUC in the subject investigation.

4. Vacuum Flasks are used to maintain the temperature of liquids or a considerable amount
of time. The body of the flask is made up of two walls with a vacuum between them which
acts as an insulator or non-conductor of heat thereby helping maintain the temperature
of the liquid. Vacuum flasks are used to keep liquids hot or cold for long periods of time.

5. The product under consideration falls under Chapter 96 under customs sub- heading
96170022, 96170012 and 96170090 of the Customs Tariff Act, 1975. The customs
classification is only indicative and is not binding on the scope of the product under
consideration.”

7. Pursuant to the amendment notification, the interested parties sought clarification
regarding inclusion of parts of vacuum insulated flasks and other vacuum-insulated vessels
within the scope of the PUC. In response to such requests, the Authority vide notification
dated 10" May 2024 clarified as follows:
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“2. In response to the request for clarifications regarding the inclusion of parts of vacuum

10.

11.

insulated flasks and other vacuum-insulated vessels within the scope of PUC, it is clarified
that parts like the lid, cap, and bottom are not covered within the scope of PUC. It may be
noted that the scope of the PUC is vacuum-insulated flask and other vacuum-insulated
vessels, of stainless steel and it covers the “vacuum-insulated body” of flask and other

»»

vacuum-insulated vessels, with or without parts like lid, cap and bottom.

In view of the above, the scope of the product under consideration in the present
investigation is the following:

“Vacuum insulated flask and other vacuum insulated vessels, of stainless steel” such as
vacuum insulated cups/ mugs, bottles/ flasks, and carafes/ kettles including vacuum-
insulated body of flask and other vacuum-insulated vessels.

Vessels and containers like dispensers, casseroles, vacuum lunch boxes/ tiffin, ice buckets
and boxes, etc. fall outside the scope of the product under consideration. Further, single
walled flask i.e., a flask with no vacuum, electric kettles and other electric vessels are
excluded from the scope of the PUC.”

Vacuum Flasks are used to maintain the temperature of liquids or a considerable amount of
time. The body of the flask is made up of two walls of stainless steel with a vacuum
between them which acts as an insulator or non-conductor of heat thereby helping maintain
the temperature of the liquid. Vacuum flasks are thus used to keep liquids hot or cold for
long periods of time.

The Authority notes that the subject goods are being imported under customs subheadings
96170011, 96170012 and 96170090 of the Customs Tariff Act, 1975. The customs
classification is only indicative and is not binding on the scope of the product under
consideration.

The other interested parties in their submissions sought the exclusion of cups or mugs of
capacity more than 500 ml and up to 1000 ml with inner and outer wall of 300 series, and
carafe or kettle of capacity up to 500 ml with inner and outer wall of 300 series stating that
the applicant does not produce these products. The domestic industry has produced these
products, albeit in low volumes and prior to the POIl. The domestic industry further
submitted that there is negligible demand for these products in the market. This has also
been verified through import data. At the time of on-the-spot verification at the premises of
the domestic industry, and during the plant visit, it was seen that the production process for
different product types does not materially differ. The raw material and machinery used in
such process are also the same. Production of different types merely requires adjustment to
be made in the mould (to form the desired shape and size). The domestic industry has in-
house facility for making different kinds of mould. The applicant further stated at the time
of verification that the moulds can be bought even from market. Thus, exclusion of cups or
mugs of capacity more than 500 ml and up to 1000 ml with inner and outer wall of 300
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12.

13.

14.

series, and carafe or kettle of capacity up to 500 ml with inner and outer wall of 300 series
IS not warranted.

The interested parties contended that since dispensers have been excluded from the scope
of the PUC, the applicant should submit revised data after excluding dispensers. The
Authority notes that while at the time of filing of the application, the applicant had
proposed to include dispensers within the scope of the PUC, they later agreed to exclusion
of the same. However, the applicant has not produced dispensers in the POI and thus the
data to that extent does not undergo any change. There was therefore no necessity of filing
the same data again.

After considering the submissions made by the interested parties, the Authority finalized
PCN and notified vide notification dated 26™ February 2024. The Authority has
considered the following PCN.

Parameter Value Code
200 series IW200
Steel of inner wall 300 series IW300
400 series IW400
200 series OW200
Steel of outer wall 300 series OW300
400 series OW400
Bottle/ flask BL
Type of product Carafe/ kettle CF
Mug/ cup MG
Upto 500ml us
Capacity of vessel Above 500 ml and upto 1000 ml 51
Above 1000 ml Al

The Authority notes that the article produced by the domestic industry and the product
under consideration imported from the subject country are comparable in terms of physical
and technical characteristics, functions and uses, product specifications, pricing,
distribution & marketing, and tariff classification of the goods. The two are technically and
commercially substitutable. The Authority holds that the subject goods produced by the
domestic industry is “like article” to the product under consideration imported from the
subject country within the scope and meaning of Rule 2(d) of the Anti-dumping Rules.

D. SCOPE OF DOMESTIC INDUSTRY & STANDING

D.1 Views of the other interested parties

15.

The other interested parties have made the following submissions with regard to the scope
of domestic industry and its standing:
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i) The applicant, to inflate their own share, excluded certain producers claiming them to be
traders. The applicant must give a list of all known producers even if some are importers.
The exclusion is not automatic but upon the Authority’s discretion.

i) Requirements of Rules 2(b) and 5(3) are not diluted in the case of an MSME applicant.

iii) Out of the 14 producers identified by the applicant, 2 were identified as importers.
Production of the remaining 12 should’ve been considered to determine total Indian
production.

iv) The self-determined exclusion of other producers by the applicant from scope of Rule 2(b)
is arbitrary and illegal.

V) Applicant shouldn’t outrightly put producers in importer list. Cello, large producer of
subject goods was not identified as producer but importer only.

vi) The standing of the applicant currently appears unrealistic. The Authority should define
industry in a way that the injury claimed is representative.

vii)No information was provided in the application about total production or producers in the
country. Hence, the Authority could not have decided about standing and the initiation
does not comply with Rule 5.

viii) The applicant through an amendment revised standing from 60-70% to 50-60%. It is not
known what resulted in such change.

iX) It is not clear what companies are identified as “others” by the domestic industry for
determining total production. The domestic industry should have clearly provided name of
each producer.

X) The domestic industry requested for information from other companies but did not receive
a reply. How was it determined that they are importers or when they started production if
no reply was received.

xi) The applicant, an MSME, having 50-70% share when there are more than 20 producers is
highly doubtful.

xii)In Epoxy resin, the Authority called import data and checked imports made by one
domestic producer. The Authority didn’t do so in this case, where information on imports
by others was unknown, even after initiation.

xiii) Entities with BIS license should be presumed eligible domestic producers. The Authority
cannot presume other producers as ineligible because their actual production and import is
unavailable.

xiv) 3 producers claimed to be post-POI producers have BIS license that was tentatively
granted during the POI.

xV)As per the Appellate Body's decision in the EC Fasteners case, lower the proportion, the
more sensitive an Authority has to be to ensure that the proportion used substantially
reflects total production of the producers as a whole.

xvi) The Authority performs a quasi-judicial function and must ensure that principles of
natural justice are followed.

xvii) The Authority did not make efforts to collect information and ascertain total production
from BIS or concerned ministries. Further, dissent or opposition from other producers was
not enquired by the Authority.

xviii) It is impossible for the applicant to satisfy major proportion test if the total Indian
production itself is unknown. It has not been substantiated that the other producers are
importers. The Authority did not try to carry out a determination about exclusion even in
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an absence of evidence. Such an approach is arbitrary, contrary to the law and in breach of
natural justice.

D.2 Views of the domestic industry

16. The applicant has made the following submissions with regard to the domestic industry
and its standing:

i) The application has been filed by M/s. Placero International Private Limited, also known
as ‘Pexpo’.

i) 14 producers of the subject goods, including the applicant itself, had been identified in the
application. However, on the basis of market intelligence and discussions held in the
market, it is understood that most of these producers have been acting as importers and
traders of the subject goods and thus considered ineligible.

iii) Out of the 13 producers identified, Gaurav Kitchenware, t World Industries, Kedara
Kitchenware were on further scrutiny found to be producing single walled flasks i.e.,
NPUC and hence not considered as part of the domestic industry.

iv) The total Indian production has been quantified considering the estimated production of
other producers of the PUC that have not imported the subject goods during the POI i.e.,
Nanobot Houseware Solutions Pvt Ltd, Crown Craft India Pvt Ltd and Basik Innovation.
Considering the same the applicant’s production represents a major proportion of total
Indian production.

v) Further, communications were sent to the other companies identified as producers in the
application, seeking information regarding their capacity, production, sales, imports, etc.
However, none of such entities responded to the emails sent to them.

vi) Subsequently, it was considered that some entities could be eligible producers of the
subject goods but have not responded to the applicant and the Authority. Hence, a
cumulative production of 500 MT was quantified in respect of such entities to determine
the total Indian production.

vii)The applicant has neither imported subject goods from the subject country nor is it related
to any importer in India or producer/ exporter from the subject country

viii) The applicant constitutes a ‘major proportion’ of the total Indian production and satisfies
the requirements of Rule 2(b) and Rule 5(3) of the AD Rules.

iX) As regards the respondent listing names of other entities alleged to be the domestic
producers of the subject goods in the POI, a statement consolidated by the applicant
specified whether these were identified in the application and whether they are eligible to
be treated as eligible producers. A majority of the other producers have either imported in
the POI or have commenced production in the post-POI period.

x) Imports made by the other producers may be verified by the Authority from import data
procured from DGCI&S/DG Systems.

xi) The applicant belongs to the MSME sector and based on market interactions and research
gave the best information available to it. While there is no dilution to the requirements of
Rule 2(b) and 5(3), obligation of the applicant is limited to “available information”.
Further, there is no published information with regard to companies who have created
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capacities for the subject goods. Many producers despite having production facilities are
resorting to imports to benefit from dumped imports.

xii)A mere claim of sale is not sufficient to conclude that a company is a producer of the
subject goods. Considering the nature of the PUC and the manner in which the interested
parties are operating, several companies show themselves as a supplier of the PUC, even
without production. Some companies import the product in incomplete form i.e., vacuum
flask body while some are importing bottles and buying accessories separately. These
companies brand a product in their own name and sell it in the market.

xiii) As regards identifying Cello as an importer, there is no information to show that it is a
producer. In fact, Cello itself is participating as an importer. Further, even producer such
as Hamilton, despite having BIS license, has participated as an importer and not as a
domestic producer. The volume of subject goods produced by an entity out of its own
capacity or the fact that it is a major importer is irrelevant for obtaining a BIS license
Therefore, entities that have obtained BIS license cannot be presumed to be eligible.

xiv) The respondents have merely disputed the standing of the applicant but have not brought
forward any information on production.

xv) Further, subsequent to the oral hearing, certain other companies have come in support of
the present application namely, Krypton Stainless Pvt Ltd, Thermo Housewares Pvt Ltd,
Vardan Creators Pvt Ltd and Crown Craft | Pvt Ltd.

xvi) The Authority, vide email dated 10th July 2024, sought information from the domestic
producers regarding their status as a producer. The applicant is unaware if any producer
responded to the Authority, barring the 4 producers who had supported imposition of
duties.

xvii) The applicant, on 3rd September 2024 and, in view of the hearing, on 7th September
2024, wrote to companies who had not replied to the Authority or applicant, and sought
their co-operation. However, none responded which shows that they do not have contrary
facts to be presented to the Authority.

xviii) DLJM Houseware Pvt Ltd cannot be considered eligible based on the declarations on
their websites. The company imported machinery in November 2022 and could not have
produced in the POI. Further, their product is also sold stating "imported and marketed".

xix) Hamilton on its website has stated that it is a “leading manufacturer and marketer of
houseware products in the country” and not a major importer. Hence, a producer cannot
be presumed to be eligible merely based on claims made on its website.

xx) In Crown Craft’s letter to the Authority, it declared its production as *** MT. This shows
the extent to which the petitioner has overstated production of other domestic producers.

xxi) An entity may get a BIS license for a period of 1 year. The tentative date of grant of license
estimated by respondents is merely an estimate and not corroborated by any evidence. In
fact, support letters received show that Krypton Stainless Pvt Ltd and Vardan Creators
Pvt Ltd commenced production in the post-POI period.

xxii) As regards the argument that the companies cannot be eligible supporters if they are not
eligible producers, the applicant has only considered Crown Craft as eligible. Production
by the rest, though in support, has not been considered in total Indian production.
However, while deciding, the Authority should consider that such producers have
conveyed their support in favor of imposition of duties.
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D.3 Examination by the Authority

17.

Rule 2(b) of the AD Rules defines the domestic industry as under:

"(b) "domestic industry " means the domestic producers as a whole engaged in the

18.

19

20.

21.

a)
b)

c)

manufacture of the like article and any activity connected therewith or those whose
collective output of the said article constitutes a major proportion of the total domestic
production of that article except when such producers are related to the exporters or
importers of the alleged dumped article or are themselves importers thereof in such case
the term "domestic industry ' must be construed as referring to the rest of the producers”

The present application has been filed by M/s Placero International Pvt. Ltd., also known
as ‘Pexpo’.

. The Authority notes that apart from the applicant there are several other producers of the

subject goods in India. The Authority notes the contention of the domestic industry that
almost entirety of the industry is in MSME with many producers being quite small. The
Authority recognizes difficulties associated in quantifying gross Indian production,
particularly when the majority of the Indian industry is MSME and there are no published
information with regard to production and sale of the goods. It is not possible to quantify
Indian production on the basis of consumption of inputs The Authority also recognizes the
obligation of the petitioner in providing relevant information on the basis of such
information as is reasonably available. It is seen that the applicant wrote to various known
producers before the initiation of investigations and also during the course of the
investigations. There was no response particularly from those entities who are allegedly
producers of the product under consideration and are not importers of the product.

In view of difficulties associated in quantifying domestic production, in addition to
initiation notification that was published in the official Gazette and on the DGTR website,
the Authority wrote to various parties identified by the domestic industry and other
interested parties. The Authority also wrote to the concerned ministry requesting them to
advise domestic production. While the other interested parties have alleged that the
applicant fails to meet the standing requirements under the rules, the Authority notes that
none of the interested parties have provided any verifiable evidence to support their
contentions.

The other interested parties have alleged that the applicant has intentionally excluded
certain domestic producers to inflate its own share of domestic production. These
interested parties contended that at least following other domestic producers are also
engaged in production of the subject goods. However, these interested parties have neither
quantified production of these other entities nor provided evidence that these companies
were producing and selling the subject goods:

Butterfly Gandhimati Appliances Ltd
Crown Craft India Pvt Ltd
Dewdrop Bottles Pvt Ltd
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d) DLJM Houseware Pvt Ltd
e)  Flair Cyrosil Industries Pvt Ltd
f)  Hamiliton Housewares Pvt Ltd
g) Krypton Stainless Pvt Ltd
h)  Nanobot Housewares Solution Pvt Ltd
1) Nelcon Industries India Pvt Ltd
J)  Servewell Household Appliances
k)  Stove Kraft Ltd
I)  Thermo Housewares Pvt Ltd
m)  Vardan Creators Pvt Ltd

22. The domestic industry refuted the claim of other interested parties and made submissions
showing therein status of each of the other domestic producers identified by other
interested parties. The domestic industry made the following claims.

SN | Company Name Whether Remarks
identified

A | ldentified by the petitioner

L1 Placero International Pvt. Ltd. Yes Applicant

2. | Nanobot Houseware India Pvt Ltd Yes Considered eligible

3. | crown Craft India Pvt Yes Considered eligible

4. | Basik Innovation Yes Considered eligible

5. | Servewell Household appliances Yes Imported in POI

6. | Thermo Houseware Pvt Yes Imported in POI

7. | Dewdrop Bottles Pvt Ltd Yes Imported in POI

8. | Speedex India Yes Identified as Dewdrop

9. | Hamilton Housewares Yes Imported in POI

10. | Butterfly Gandhimati Appliances Ltd. Yes Selling imported
material. Hence,
presumed importer

11. | Vardan Creators Pvt Ltd Yes Post POI Producer

12. | Atlas Metal Processors Yes Importing regularly

13. | Inox World Industries Yes Producing NPUC

14. | Kedara Kitchenware Yes Producing NPUC

15. | Gaurav Kitchenwares Yes Producing NPUC

Identified by other interested parties




[¢TRT |—@ue 1] T T TSI © T 111

16. | DLJM Houseware Pvt. Ltd. No Post POl producer;
Imported in POI

17. | Krypton Stainless Pvt. No Post POI Producer

18. | Stove Kraft Ltd No Imported in POI

19. | Flair Cyrosil Industries Pvt. Ltd. No Imported in POI

through group company

20. | Nelcon Industries India Pvt Ltd. No Imported through
traders

23.

24,

25.

b)

d)

The Authority has carefully examined the conflicting claims of both sides of the interested
parties in detail. The Authority ascertained the status of each of these other domestic
producers. The Authority also examined import data procured from DG Systems and
identified companies that were named as domestic producers by other interested parties
and importers by the domestic industry.

While contending that the company is a producer of the PUC, the Authority notes that the
interested parties provided no evidence of either production by the company in the POI or
the volume of their production. The Authority notes that a mere possible sale by a
company is insufficient to establish its status as a producer in the nature of present product,
nor this is sufficient to quantify its production. The Authority requires quantified
information with regard to production.

The Authority also sought information from these other known domestic producers whose
names have been identified by the interested parties. The Authority sought relevant
information including production, imports made by these companies. The Authority
received replies from a few of these companies. The replies received are summarised
below:

Crown Craft India Pvt Ltd - Crown Craft India Pvt Ltd began manufacturing of the subject
goods in 2021-22. It produced ***MT and did not import the subject goods during the
POI. The company has supported imposition of duties and stated that while the growing
demand is a positive sign for the industry, its growth is stunted due to presence of
dumped imports.

Vardan Creators Pvt Ltd - Production of the subject goods at Vardan Creators Pvt Ltd
started in July 2023, i.e., post-POI. The company submitted that its domestic counterparts
have not been able to operate at expected levels due to imports from China PR.

Thermo Houseware Pvt Ltd - Thermo Houseware Pvt Ltd supported the imposition of
duties, as despite setting up its manufacturing unit in 2007, its profits have been
adversely impacted by dumped imports. Hence, the company and its related party, Atlas
Metal Processors, has been importing the subject goods from China PR.

Krypton Stainless Pvt Ltd - Krypton Stainless Pvt Ltd is a new producer that started
production in 2023-24, i.e., post-POI, considering the rising demand. The company has
submitted that its performance is severely impacted by the dumping of subject goods
from China PR.
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26. The Authority holds as follows with regard to each of these other domestic producers made

a)

b)

d)

known to the Authority.

Atlas Metal Processors is a party related to Thermo Houseware Pvt Ltd as submitted
by Thermo Houseware Pvt Ltd in its reply to the Authority. The company, in its response
to the Authority, stated that it has been compelled to import the subject goods. While the
company has itself admitted imports, it has not provided the Authority any information
regarding its production. The eligibility of the said producer could not be ascertained in
view of unavailability of any information regarding the company’s production.

Basik Innovation did not reply to the Authority’s email. However, the company has
been considered an eligible Indian producer by the applicant. The DG Systems import
data also does not show Basik Innovation as an importer. Therefore, the applicant’s
claims align with the import data on record and the company is being recognized as an
eligible Indian producer for the purposes of determining the applicant’s share in total
Indian production.

Butterfly Gandhimati Appliances Ltd. has been identified by the applicant as a likely
producer in the application, however, it stated that the company is known to have been
selling imported goods and have been importing goods through traders. The Authority
has not received a response from the company to the information sought by it. The DG
System import data does not show imports directly by this producer. Further, the
Authority had written to the said producer, however has received no information. Since
the name of the trader was not provided, the Authority could not ascertain import made
by the said producer through traders. Thus, in view of lack of sufficient information, the
Authority cannot consider the said company as a domestic producer.

Crown Craft India Pvt Ltd has been considered an eligible Indian producer by the
applicant. The company also supported imposition of duties and reiterated the same after
oral hearing conducted by the Authority. While the applicant had estimated production
by Crown Craft India Pvt Ltd as ***MT in the application, on information being sought
by the Authority, the company stated that it did not import any quantities from China PR
and had produced *** MT of the subject goods in the POI. The applicant had considered
a higher estimate of production by the said producer. The producer is being considered
an eligible Indian producer for the purposes of determining the applicant’s share in total
Indian production.

Dewdrop Bottles Pvt Ltd — It is noted that Speedex India is a brand owned by
Maharaja Cookers, which has been claimed by other parties as a domestic producer, for
which goods are produced by Dewdrop Bottles Pvt Ltd. While the Authority’s
examination of the DG Systems data shows that the company has not imported the
subject goods during the POI, the Applicant has claimed that the said company has
imported the subject goods through traders. Dewdrop Bottles Pvt Ltd did not furnish any
reply to the information sought by the Authority. Further, the Authority had written to
the said producer, however has received no information. Since the name of the trader was
not provided, the Authority could not ascertain import made by the said producer through
traders. Thus, in view of lack of sufficient information, the Authority cannot consider the
said company as a domestic producer
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f)

9)

h)

)

K)

DLJM Houseware Pvt. Ltd. has been claimed to be an importer in the POI and a post-
POl producer by the applicant. The company has not submitted any information
regarding its production, nor did the other interested parties give an estimate of its
production. While it is seen that the company holds a BIS certificate, that alone does not
establish the eligibility of the producer. Although, the applicant has submitted that the
company has sold product “imported and marketed” it during the POI, an analysis of the
DG Systems imports data does not reveal that the company has imported the subject
goods from the subject country during the POI. Further, the Authority had written to the
said producer, however has received no information. Thus, in view of lack of sufficient
information, the Authority cannot consider the said company as a domestic producer.

Flair Cyrosil Industries Pvt. Ltd. did not respond to the Authority with relevant
information. Applicant has argued that the said company has imported the subject goods
through its related company. An analysis of its website reveals that the company is a
related company of Flair Writing Industries Ltd i.e., a company engaged in
manufacturing of stationaries. Further, analysis of DG Systems data reveals that the
company has imported ***MT of the subject goods from the subject country during the
POI through its related company. Further, the Authority had written to the said producer,
however has received no information. Thus, in view of lack of sufficient information, the
Authority cannot consider the said company as a domestic producer.

Hamilton Housewares is an interested party which registered itself as an importer of
the subject goods in the present investigation. From the company’s own submissions, it is
seen that it holds a BIS license. However, an analysis of the information on imports
submitted by the company reveals that it is primarily involved in importing and trading
of the subject goods and hence cannot be considered an eligible Indian producer.

Krypton Stainless Pvt. Ltd. was not identified as a producer by the applicant in the
petition. However, in its later submissions the applicant responding to the claims by other
interested parties, identified the company as a post-POI producer. Subsequent to the oral
hearing, Krypton Stainless Pvt. Ltd. filed a letter in support of imposition of duties. From
the information furnished by the company it is seen that the company started production
of the subject goods in the post-POI period. Thus, the said producer is outside the scope
of domestic industry for the POI considered in the investigation.

Nanobot Houseware India Pvt Ltd has been considered as an eligible Indian producer
by the applicant. However, the Authority’s examination of the DG Systems data has
shown that the company has made *** Kg of imports of the subject goods from the
subject country during the POI. The company has not responded to the emails sent by the
Authority seeking information on production, imports, etc. However, the Applicant has
estimated production of the said producer and considering such information, it is seen
that the volume of imports made by the company in relation to its production, as reported
by the applicant, is insignificant, i.e., ***%. Therefore, the producer is being considered
an eligible Indian producer for the purposes of determining the applicant’s share in total
Indian production.

Nelcon Industries India Pvt Ltd. did not respond to the Authority with the relevant
information sought by it. While the Authority’s examination of the DG Systems data
shows that the company has not imported the subject goods during the POI, the
Applicant has claimed that the said company has imported the subject goods through
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p)

q)

traders. Since the name of the trader was not provided, the Authority could not ascertain
import made by the said producer through traders. Thus, in view of lack of sufficient
information, the Authority could not determinatively decide on the said producer’s
eligibility as a domestic producer.

Placero International Pvt. Ltd. is the applicant in the present investigation and has not
imported the subject goods from the subject country during the POI.

Servewell Household Appliances has been identified it as a likely producer by the by
the applicant in the application but has also been claimed to be an importer of subject
good. The company did not respond to the email communications of the Authority. DG
Systems data does not show that the company has imported the subject goods. However,
the company has also not furnished any information sought by the Authority. It has
neither shared its status as a producer nor any other details sought by the Authority.
Further, it is claimed by the other interested parties that the company has BIS license,
however, holding of BIS license alone does not establish a company as an eligible Indian
producer. Since the producer has not responded to the email communication by the
Authority, the Authority could not determinatively decide on the said producer’s
production and the impact on the standing of the application.

Stove Kraft Ltd did not reply to the communications made to it by the Authority.
However, from the DG Systems import data, it is seen that the company imported
***MT of the subject goods from China PR in the POI. However, the company has not
cooperated with the Authority and has not provided any information on its production.
Thus, in view of lack of sufficient information, the Authority could not determinatively
decide on the said producer’s eligibility as a domestic producer.

Thermo Houseware Pvt Ltd appeared in the oral hearing to support the applicant and
imposition of duties on the subject goods. Subsequently, it also filed a letter in support of
duties. On information being sought by the Authority, the company has submitted that it
has imported the subject goods from China PR. The same has also been seen by the
Authority from DG systems import data. The company has imported *** sets of the
subject goods from China PR during the POI. Further, while the company has itself
admitted imports, it has not provided the Authority any information regarding its
production. Thus, in view of lack of sufficient information, the Authority could not
determinatively decide on the said producer’s eligibility as a domestic producer.

Vardan Creators Pvt Ltd was identified as a likely producer of the subject goods by
the applicant in the petition. However, it was not considered an eligible Indian producer.
From the letters filed by the company, it is seen that the company commenced production
of the subject goods in the post-POI period and is in support of imposition of duties.
Thus, the said producer is outside the scope of domestic industry for the POI considered
in the investigation.

Inox World Industries, Kedara Kitchenware and Gaurav Kitchenwares-The applicant
has identified these producers as possible producer of subject goods and later in its
written submissions claimed that they are not producers of the PUC. No interested party
has disputed this claim and there is no evidence on record to show this producer as
producers of subject goods. Thus, these producers are not being considered as producers
of subject goods.
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217.

28.

29.

30.

It is thus seen that the Authority sent communication to all the other alleged domestic
producers vide email dated 10" July, 2024, and the applicant also wrote to these other
entities. Further, the Authority wrote to the Ministry of Consumer Affairs, Food and Public
Distribution, but did not receive information on Indian production. As noted above, only
four of the other alleged domestic producers have responded to the Authority. However,
barring Crown Craft, none of these entities provided any information regarding their
production and import volumes. While the Authority could examine imports made by some
of these entities, it could not definitively ascertain the status of other alleged domestic
producers. The Authority notes that the production of the applicant in the POl was ***

MT. The applicant quantified Indian production as *** MT and claimed its own share as
***%.

The other interested parties have suggested that BIS license holders should be presumed
eligible. The Authority finds that mere possession of a BIS license cannot be considered a
definitive criterion either for determining eligibility as a domestic producer or to hold
production in significant volumes. An analysis of the letters of support submitted by the
applicant on behalf of four other domestic producers post-oral hearing shows that two of
the supporting producers, despite holding BIS licenses, commenced production after the
POI. Additionally, Hamilton Houseware Pvt. Ltd., a large-scale entity with a BIS license
has participated in this investigation as an importer. This evidence contradicts the notion
that a BIS license is a sufficient indicator of domestic production and eligibility for
consideration of an eligible domestic producer in terms of Rule 2(b) of the AD Rules. It is
also noted that despite Hamilton responding in the present investigation, it has not
provided its production details.

As regards the argument that Cello has been put in the importer list despite being a large
producer, it is seen that the company itself has participated in the present investigation as
an importer, and not as a producer. Further, the company has neither provided production
data nor claimed to be involved in the production of the subject goods. Therefore, its
inclusion in the list of importers by the applicant is justified.

The applicant has neither imported the subject goods from the subject country nor is it
related to any importer or exporter thereof. Based on information on record, the Authority
has determined the production of the applicant and eligible Indian production, as follows.

SN Particulars UOM POI

1 Production of Applicant MT Fkx

2 Production of Other Producers

i Nanobot Housewares Solutions Private Limited MT Fxk

i Crown Craft | Pvt Ltd MT ool
iii Basik Innovation LLP MT ool
v Total Indian production MT 1,512
3 Production of Applicant Rizge 65-75%
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E.

E.l

E.2

31. The applicant accounts for ***% of Indian production. The applicant has neither imported
the subject goods from the subject country nor is it related to any importer or exporter
thereof. It is seen that the production by the applicant accounts for a major proportion in
total Indian production. The applicant is, thus, an eligible domestic industry within the
meaning of Rule 2(b) and satisfies the criteria of standing in terms of Rule 5(3) of the
Rules. Hence, the applicant constitutes the domestic industry within the meaning of the
Rules.

CONFIDENTIALITY

Views of the other interested parties

32. The following submissions have been made by the other interested parties with regard to
confidentiality:

i) The Authority may verify the applicant’s claim of being an MSME as it hasn’t submitted
an MSME certificate.

i) Incorrect information about plant shut down was reported in the application, which the
Authority also did not verify.

1ii) Support letters of the 4 companies have not disclosed.

Iv) Respondent’s related parties do not deal with the PUC. Trade notice 10/2018 requires
actual information of related parties to be disclosed if they deal with the PUC.

v) The trade notice does not require adjustments to export price to be separately provided in
the EQR. Hence, disclosure of such information is not required.

Views of the domestic industry

33. The following submissions have been made by the domestic industry with regard to
confidentiality:

i) The applicant had provided its Udyam Registration Certificate (or MSME certificate) on
record with its response to the economic interest questionnaire.

i) The respondents have claimed information such as details of the affiliated companies as
well as activities of the related companies as confidential without providing any justified
reasons. Further, while the sales documents itself may be confidential, the list of such
documents furnished by the respondents in their questionnaire response have also been
claimed confidential.

iii) Price adjustment reported by the respondents have been claimed confidential. The excel
files also do not constitute sufficient evidence. Information provided in excel by the
exporters shouldn’t be considered sufficient to establish adequacy and accuracy of the
response. Excel files are mere statements that can be manipulated and fabricated. Relevant
information along with its non-confidential version should be called for verification
purposes.

iv) The response filed by Asset Crown Ltd shows that it has exported to India subject goods
procured from 13 Chinese producers. Since the list of such producers, barring two
producers, has been unduly claimed confidential the applicant is unaware which of such
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v)

other producers have filed a response to the questionnaire and fulfilled value chain
requirements.

The support letters received are on record with the Authority. They contain confidential
information and have hence not been circulated to the other interested parties.

E.3 Examination by the Authority

34. The Authority made available the non-confidential version of the information provided by

35.

36.

the various parties to all the other interested parties as per Rule 6(7). With regard to
confidentiality of the information submitted by the interested parties, Rule 7 of the AD
Rules provides as follows:

“7. Confidential Information:

(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2)
of rule 12, sub-rule (4) of rule 15 and sub-rule (4) of rule 17, the copies of applications
received under sub -rule (1) of rule 5, or any other information provided to the designated
authority on a confidential basis by any party in the course of investigation, shall, upon the
designated authority being satisfied as to its confidentiality, be treated as such by it and no
such information shall be disclosed to any other party without specific authorization of the
party providing such information.

(2) The designated authority may require the interested parties providing information on
confidential basis to furnish nonconfidential summary thereof and if, in the opinion of a
party providing such information, such information is not susceptible of summary, such
party may submit to the designated authority a statement of reasons why summarisation is
not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is
satisfied that the request for confidentiality is not warranted or the supplier of the
information is either unwilling to make the information public or to authorize its disclosure

1

in a generalized or summary form, it may disregard such information.’

The information provided by the interested parties on confidential basis was examined with
regards to sufficiency of such claims. On being satisfied, the Authority has accepted the
confidentiality claims, wherever warranted and such information has been considered
confidential and not disclosed to the other interested parties. Wherever possible, the parties
providing information on confidential basis were directed to provide sufficient
nonconfidential version of the information filed on confidential basis. The Authority also
notes that all interested parties have claimed their business-related sensitive information as
confidential.

As regards the argument on details of shutdown, the Authority, during verification of the
domestic industry’s data, sought information and evidence to substantiate the shutdown
claimed by the domestic industry. The domestic industry provided electricity bills for the
period when shut down was claimed to have been undertaken and was able to justify its
claims.
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F. ASSESSMENT OF DUMPING AND DETERMINATION OF NORMAL VALUE,
EXPORT PRICE AND DUMPING MARGIN

F.1. Views of the other interested parties

37. The following submissions have been made by the other interested parties with regard to
the normal value, export price and dumping margin:

i) The Applicant has arbitrarily claimed the dumping margin as 80-100%. The margin has
been calculated without considering the different types of products that may be imported
and without providing any bifurcation based on the grade of steel used. Therefore, the
alleged dumping margin appears to be inflated.

i) The Applicant has arbitrarily stated China PR to be a non-market economy. The Authority
may consider determining the value of goods in terms of Paragraph 6 of the Principles
Governing the Determination of Normal Value, Export Price and Margin of Dumping.

iii) The unit of measurement has been provided in terms of both weight and numbers in the
packing list at the time of exports itself. As a result, no post export conversion method had
to be adopted by the exporters here.

iv) The respondent separately identifies accessories as spares under the column “articles and
specifications”. The weight of such a product is separately indicated in the packing list.

v) Many import transactions are in numbers. Hence, correct identification of weight and
identification of PCN are a serious challenge. When imports are reported in other units, the
weight reported by the exporter is not verifiable from the DG Systems data.

vi) It is vital that the exporters are directed to provide complete material balance, showing
therein the volume of raw material purchased and consumed, production and sales in
domestic market, exports to India and exports to 3rd countries so that the Authority can
reconcile the same to establish authenticity of the weights reported by the exporters.

vii) The Authority may consider the unit reported in the DG Systems data as the unit for
normal value, NIP and the proposed determination. Wherever DG Systems data reports the
volume in weight, the same may be considered.

F.2. Views of the domestic industry

38. The following submissions have been made by the domestic industry with regard to normal
value, export price and dumping margin:

i) China PR should be considered a non-market economy, in line with the position taken by
the Authority in previous cases, and by the investigating authorities in other countries.
Chinese producers' cost and price cannot be relied upon for determination of normal
value.

ii) Chinese producers are required to be treated as companies operating under non-market
economy environment and the Authority may proceed to determine the normal value on
the basis of Para 7 of Annexure-I.

iii) Relevant data was not available for the price in a market economy third country and
constructed value in a market economy third country. The price from a third country to
other country, including India could also not be considered as subject goods are majorly
being imported into India from China PR.
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iv) The normal value has been constructed based on the estimates of cost of production in
India, after addition for selling, general & administrative expenses. Due adjustments
were made to this price to include conversion costs based on the domestic industry’s
information, a reasonable profit margin and SGA.

V) Export price has been determined considering the volume and value of imports for the
proposed period of investigation as per data procured from DGCI&S published data.
Price adjustments have been claimed on a conservative basis for the purpose of fair
comparison.

vi) Considering the normal value calculations suggested, the dumping margins have been
calculated. The dumping margins so calculated are not just above the de-minimis level
but also quite significant.

vii) Data on export volume and value provided by the responding exporters should be
verified with the DGCI&S or DG Systems data under all codes that are being used by
exporters to export subject goods to India.

viii) It should be verified that exporters have reported all the expenses that have been incurred
by them in exporting the product. Further, it must be noted that the exporters are required
to report all expenses which address the differences between conditions and terms of sale
between domestic and exported product.

ix) Each product exported has been clearly identified and accurately categorized under
applicable PCN. It is unambiguously identifiable from Commercial Invoice and Bill of
Entry. The need for further evidence is unnecessary.

X) Weight identified by respondent is clear and recorded on both Packing List and Bill of
Entry. These documents are as primary record and recognized best practice. Respondent
cannot be held responsible if DG systems does not mention weight for some import
transactions.

xi) Adoption of 2 units simultaneously is unreasonable and will lead to confusion and
skewed analysis of margins. PCNs were finalized knowing that PCN on other criteria and
bifurcation is not required as difference in cost and price will be taken care through
weight as UoM.

F.3. Examination by the Authority

Determination of Normal VValue

39. Under Section 9A(1)(c) of the Act, normal value in relation to an article means:

i. the comparable price, in the ordinary course of trade, for the like article when meant
for consumption in the exporting country or territory as determined in accordance
with the rules made under sub-section (6); or

ii. when there are no sales of the like article in the ordinary course of trade in the
domestic market of the exporting country or territory, or when because of the
particular market situation or low volume of the sales in the domestic market of the
exporting country or territory, such sales do not permit a proper comparison, the
normal value shall be either-
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(a) comparable representative price of the like article when exported from the
exporting country or territory or an appropriate third country as determined in
accordance with the rules made under sub-section (6); or

(b) the cost of production of the said article in the country of origin along with
reasonable addition for administrative, selling and general costs, and for profits, as
determined in accordance with the rules made under sub-section (6):

Provided that in the case of import of the article from a country other than the country
of origin and where the article has been merely transhipped through the country of
export or such article is not produced in the country of export or there is no
comparable price in the country of export, the normal value shall be determined with
reference to its price in the country of origin.

40. Article 15 of China's Accession Protocol in WTO provides as follows:

"Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the
General Agreement on Tariffs and Trade 1994 ("Anti-Dumping Agreement™) and the SCM
Agreement shall apply in proceedings involving imports of Chinese origin into a WTO
Member consistent with the following:

"(a) In determining price comparability under Article YI of the GATT 1994 and the Anti-

Dumping Agreement, the importing WTO Member shall use either Chinese prices or costs

for the industry under investigation or a methodology, that is not based on a strict

comparison with domestic prices or costs in China based on the following rules:

(i) If the producers under investigation can clearly show that market economy
conditions prevail in the industry producing the like product with regard to the
manufacture, production and sale of that product, the importing WO Member shall
use Chinese prices or costs for the industry under investigation in determining price
comparability;

(ii) The importing WTO Member may use a methodology that is not based on a strict
comparison with domestic prices or costs in China if the producers under
investigation cannot clearly show that market economy conditions prevail in the
industry producing the like product with regard to manufacture, production and sale
of that product.

(iii) In proceedings under Parts II, Il and V of the SCM Agreement, when addressing
subsidies described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of
the SCM Agreement shall apply; however, if there are special difficulties in that
application, the importing WTO Member may then use methodologies for identifying
and measuring the subsidy benefit which take into account the possibility that
prevailing terms and conditions in China may not always be available as appropriate
benchmarks. In applying such methodologies, where practicable, the importing WTO
Member should adjust such prevailing terms and conditions before considering the
use of terms and conditions prevailing outside China.
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41.

42.

43.

44,

(iv) The importing WTO Member shall notify methodologies used in accordance with
subparagraph (a) to the Committee on Anti-Dumping Practices and shall notify
methodologies used in accordance with subparagraph (b) to the Committee on
Subsidies and Countervailing Measures.

(v) Once China has established, under the national law of the importing WTO Member,
that it is a market economy, the provisions of subparagraph (a) shall be terminated
provided that the importing Member's national law contains market economy criteria
as of the date of accession. In any event; the provisions of subparagraph (a)(ii) shall
expire 15 years after the date of accession. In addition, should China establish,
pursuant to the national law of the importing WTO Member, that market economy
conditions prevail in a particular industry or sector, the nonmarket economy
provisions of subparagraph (a) shall no longer apply to that industry or sector. "

It is noted that while the provisions contained in Article 15(a)(ii) expired on 11.12.2016.
However, the provisions under Article 2.2.1.1 of the WTO read with obligation under 15
(@) (i) of the Accession protocol require the criterion stipulated in para 8 of Annexure | of
India’s AD Rules to be satisfied through the information/data to be provided in the
supplementary questionnaire for claiming the market economy status.

At the stage of initiation, the Authority proceeded as per the information that was available
and sufficient to initiate the investigation. Upon initiation, the Authority advised the
producers/ exporters in China PR to respond to the notice of initiation and provide
information relevant to determination of their market economy status. The Authority sent
copies of the supplementary questionnaire to all the known producers/ exporters for
rebutting presumption of non-market economy in accordance with criteria laid down in
Para 8(3) of Annexure-l to the Rules and furnish relevant detailed information. The
Authority also requested Government of China PR to advise the producers/ exporters in
China PR to provide the relevant information.

None of the exporters/producers contested the NME status of China PR. Thus, in view of
the above position and in the absence of rebuttal of the non-market economy presumption
by any Chinese exporting company, the Authority, considers it appropriate to treat China
PR as a non-market economy country in the present investigation and proceeds with para 7
of Annexure-I to the Rules for determination of normal value in case of China PR

Para 7 of Annexure | of the Rules reads as under:

In case of imports from non-market economy countries, normal value shall be determined
on the basis of the price or constructed value in the market economy third country, or the
price from such a third country to other countries, including India or where it is not
possible, or on any other reasonable basis, including the price actually paid or payable in
India for the like product, duly adjusted, if necessary, to include a reasonable profit
margin. An appropriate market economy third country shall be selected by the designated
authority in a reasonable manner, keeping in view the level of development of the country
concerned and the product in question, and due account shall be taken of any reliable
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45.

46.

information made available at the time of selection. Accounts shall be taken within time
limits, where appropriate, of the investigation made in any similar matter in respect of any
other market economy third country. The parties to the investigation shall be informed
without any unreasonable delay the aforesaid selection of the market economy third
country and shall be given a reasonable period of time to offer their comments.

Para 7 lays down a hierarchy for determination of normal value and provides that normal
value shall be determined on the basis of the price or constructed value in a market
economy third country, or the price from such a third country to other country, including
India, or where it is not possible, on any other reasonable basis, including the price actually
paid or payable in India for the like product, duly adjusted, if necessary, to include a
reasonable profit margin. Thus, the Authority notes that the normal value is required to be
determined having regard to the various sequential alternatives provided under Annexure
1.

There is no evidence of price or constructed value prevailing in market economy third
country brought forward by any interested party. Price prevailing in other countries is not
available. Thus, normal value could not be determined based on price prevailing in market
economy third country. Further, the normal value could not be based on the price from a
market economy third country to other country. Apart from the subject country in the
present investigation, imports into India from other countries are negligible in volume.
Thus, imports from market economy third country into other countries, including India,
could not be considered for determination of normal value. In the absence of the above
information/evidence before the Authority to determine normal value, the Authority has
determined normal value for all exporters/producers from China PR based on “any other
reasonable basis including the price actually paid or payable in India” as stipulated in para
7 of Annexure — | to the AD Rules, 1995. Hence, normal value has been computed based
on the cost of production of the domestic industry, with reasonable addition for selling,
general and administrative expenses, and profits. The normal value so determined is given
below in the dumping margin table.

Determination of Export Price

47.

a)

48.

49,

The responses filed by the producers/ exporters as submitted originally and through
response to deficiency letters have been examined hereunder:

Yongkang Xinduo Cups Co Ltd

Yongkang Xinduo Cups Co Ltd (also referred to as “Xinduo”) is a producer and exporter
of the subject goods from China PR. Xinduo has reported export of ***MT of the subject
goods directly and *** MT through an unrelated trader i.e., Asset Crown Ltd to its
unrelated customers in India during the POI.

On 22" June 2024, the Authority sought the information/ clarification/ supporting
documents with respect to Appendices 1, 3A/3B and 4A/4B from the exporter (verification
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50.

o1,

52.

53.

54,

55.

documents), to verify the EQR submitted. The exporter was allowed time till 29th June
2024 to file the information. However, the exporter did not file a reply within the stipulated
time.

Subsequently vide its communication dated 11" July 2024, the Authority again called for
the verification documents from the exporter, in reply to which the exporter filed its
response on 18" July 2024. However, the exporter did not provide the information
pertaining to Appendix — 1 and supporting documents for the adjustments claimed. Much
of the information pertaining to Appendix 3A/ 3B has been filed by the exporter in Chinese
language without providing a meaningful translated copy of the same in English
wherefore, the Authority was not in a position to comprehend such documents. During the
examination of the commercial invoices and packing list submitted by the exporter and its
trader, Asset Crown Ltd, it has been seen that the documents are not authenticated. Further,
the exporter neither provided any payment proof for Appendix 3A nor submitted custom
declaration forms within the stipulated time.

Additionally, on 11" July 2024, the Authority sought clarifications/ information with
respect to some general issues, export price and landed value. The exporter was allowed
time till 18" July 2024 to file the information. However, the exporter neither filed a reply
within the stipulated time nor sought any extension. Later, on 7" August 2024 i.e., 20 days
past the original timeline, the exporter submitted information only in respect of export
price and landed value. Moreover, no reply whatsoever was given to the rest of the
questions raised by the Authority.

On 3 September 2024, the Authority informed the exporter that the invoices and the
corresponding verification documents were not complete and not submitted as asked for.
The exporter was requested to provide the clarification/ information/ documents by 4%
September 2024. However, despite being given an opportunity to explain, the exporter
failed to provide all the information/ clarifications/ documents sought by the Authority.

On 1% October 2024, in view of the gross non-compliance of the instructions of the
Authority, the Authority provided an opportunity to the exporter to explain the reasons for
not rejecting their response. However, no reasons have been provided by the exporter.

On 3™ October 2024, the Authority sought a brief note explaining the adjustments claimed
for calculating the NEP and LV by the exporter and clarification if the related trader sold
the PUC at a profit or loss. Yet again, the exporter provided no reply at all to the
information sought by the Authority.

Through the exporter’s questionnaire, the exporters were directed to provide full
description including specifications of the PUC, exported to India and sold domestically.
The exporters were also directed to specify whether the product exported by them, though
falling within the product description as defined by the Authority, differs from the PUC in
any way or has specific characteristics or uses which single it out from other products
falling within the PUC. The exporter were expected to provide detailed information
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56.

S7.

58.

59.

justifying their position. Further, the exporters were expected to specify whether normal
value and export price established are not on a comparable basis, and, if so, suggest due
adjustments that can be made to ensure fair comparison. The Authority notes in this regard
that it is expected that truthful and complete disclosures are made by the parties to the
investigations, without suppressing any vital and relevant fact, while responding to the
Authority. This is irrespective of the claims and contentions raised by the domestic
industry.

It has been seen that the exporter has stated that ‘***’ in Section G, however, the stage of
electroplating has not been reported by the exporter in its production process flowchart
(provided as Exhibit 7). In general parlance, it is understood that electroplating is
coating/plating of the surface of a product with another layer of metal such as copper, zinc,
silver etc. Therefore, the Authority has relied on the submissions of the exporter that the
exporter has exported the subject goods that were electroplated i.e., coated with a layer of
some other metal. Nowhere has the exporter clarified whether all or some volumes of its
exports to India were electroplated.

Further, the exporter has provided an incomplete description of the products exported in
Appendices 3A, 3B, 4A of the EQR. For instance, in Appendix 3A, the exporter described
a product exported as “XG-6811 S/S FLIP”, while the same has been described as “XG-
6811 S/S FLIP 750ML VACUUM BOTTLE” in its commercial invoice and packing list.
The description for the same product has been seen by the Authority in the DG Systems
data as “750ML VACUUM BOTTLE WITH FLIP STOPPER (XG-6811 S/S FLIP)”.
However, nowhere does the description provided by the exporter in the EQR specify the
type of the product or the capacity of the product. This demonstrates that the description
given by the respondent in the relevant column of the prescribed formats is not the same as
that in its commercial invoice and does not even reflect the proper relevant description of
the product. Similarly, in Appendix 4A, the exporter merely described product exported by

79 ¢c

it as “vacuum bottle”, “vacuum cup”.

It has been seen that the “terms of delivery” have not been reported by the exporter in
Appendix 3B of its response for as many as 12 transactions wherefore, the adjustments (if
any) in the export price of such transactions could not be examined. Similarly, the exporter
has not reported “payment terms” for as many as 41 transactions in Appendix 3A.
Additionally, the exporter has not quantified credit cost for such transactions. Furthermore,
the unit of measurement adopted in the present investigation is weight, however, the
exporter submitted information in Appendix 1 of the EQR in terms of numbers instead of
weight.

In view of the above, the Authority holds that the exporter has failed to adhere to the
directions of the Authority and has not acted to the best of its ability. The exporter has
refused timely access to the necessary information which has significantly impeded the
investigation. The Authority is unable to determine individual dumping margin in respect
of exports made by the company. In view of the foregoing reasons, the Authority cannot
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b)

60.

61.

62.

63.

64.

consider the EQR submitted by the exporter and is constrained to rely on the facts
available.

Zhejiang Kuangdi Industry & Trade Co Ltd

Zhejiang Kuangdi Industry & Trade Co Ltd (also referred to as “Kuangdi”) is a producer
and exporter of the subject goods from China PR. Kuangdi has reported an export of
***MT of subject goods directly and *** MT through an unrelated exporter i.e., Asset
Crown Ltd to its unrelated customers in India during the POI.

On 22" June 2024, the Authority sought information/ clarification/ supporting documents
with respect to Appendices 1, 3A/3B and 4A/4B from the exporter (verification
documents), to verify the EQR submitted. The exporter was allowed time till 29th June
2024 to file the information. However, the exporter did not file a reply within the stipulated
time.

Subsequently vide its communication dated 11" July 2024, the Authority again called for
the verification documents from the exporter, in reply to which the exporter filed its
response on 18" July 2024. However, the exporter did not provide the information
pertaining to Appendix — 1 and supporting documents for the adjustments claimed. Much
of the information pertaining to Appendix 3A/ 3B has been filed by the exporter in Chinese
language without providing a meaningful translated copy of the same in English
wherefore, the Authority was not in a position to comprehend such documents. During the
examination of the commercial invoices and packing list submitted by the exporter and its
trader, Asset Crown Ltd, it has been seen that the documents are not authenticated. Further,
the exporter did not provide custom declaration forms within the stipulated time.

Additionally, on 11" July 2024, the Authority sought clarifications/ information with
respect to some general issues, export price and landed value. The exporter was allowed
time till 18" July 2024 to file the information. However, the exporter neither filed a reply
within the stipulated time nor sought any extension. Later, on 7" August 2024 i.e., 20 days
past the original timeline, the exporter submitted information only in respect of export
price and landed value. Moreover, no reply whatsoever was given to the rest of the
questions raised by the Authority.

During the desk verification of the response the Authority found that the exporter had
reported weight as low as 0.002 Kg, 0.031 Kg, etc. for some of the products exported by it.
This appeared a simple impossibility. A communication was also sent to the exporter in
this regard on 3" September 2024, intimating the exporter that there are discrepancies in
EQR filed. Some of the transaction show weight of PUC per unit as low as 2 grams.
Further, the authority informed the exporter that the invoices and the corresponding
verification documents were not complete and not submitted as asked for. The exporter
submitted a revised Appendix 3A and stated that 2 mistakes in Appendix 3A have been
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corrected with the specific row(s) being highlighted. However, the Authority found that 8
rows were highlighted. Further, no reason & justification for such mistakes were provided.

On 1% October 2024, in view of the gross non-compliance of the instructions of the
Authority, the Authority provided an opportunity to the exporter to explain the reasons for
not rejecting their response. However, no reasons have been provided by the exporter.

On 3™ October 2024, the Authority sought a brief note explaining the adjustments claimed
for calculating the NEP and LV and clarification if the related trader sold the PUC at profit
or loss. Yet again, the exporter provided no reply at all to the information sought by the
Authority.

Through the exporter’s questionnaire, the exporters were directed to provide full
description including specifications of the PUC, exported to India and sold domestically.
The exporters were also directed to specify whether the product exported by them, though
falling within the product description as defined by the Authority, differs from the PUC in
any way or has specific characteristics or uses which single it out from other products
falling within the PUC. The exporter were expected to provide detailed information
justifying their position. Further, the exporters were expected to specify whether normal
value and export price established are not on a comparable basis, and, if so, suggest due
adjustments that can be made to ensure fair comparison. The Authority notes in this regard
that it is expected that truthful and complete disclosures are made by the parties to the
investigations, without suppressing any vital and relevant fact, while responding to the
Authority. This is irrespective of the claims and contentions raised by the domestic
industry.

It has been seen that the stage of electroplating has been reported by the exporter in its
production process flowchart and the same is stated ‘***’ in Section G of the EQR. In
general parlance, it is understood that electroplating is coating/plating of the surface of a
product with another layer of metal such as copper, zinc, silver etc. Therefore, the
Authority has relied on the submissions of the exporter that the exporter has exported the
subject goods that were electroplated i.e., coated with a layer of some other metal. Further,
it is seen from the production process flowchart, that copper plating is a part of the
exporter’s production process. However, nowhere has the exporter clarified whether all or
some volumes of its exports to India were copper-plated/ electroplated.

The fact that the exporter has exported copper-coated products is further substantiated from
an examination of DG systems data by the Authority. For instance, the description of one
of the products exported by the exporter, as appearing in the DG systems data, is “CAMPY
650 (CHOTA BHEEM) ACTUAL CAPACITY 410ML, DOUBLE WALL SS 304 INNER
& OUTER, COPPER COATING WITH COLOR”. However, the same has not been
provided by the exporter in Appendix 3A of its EQR. This demonstrates that the
description given by the exporter suppresses significant information regarding copper
coating.



[¢TRT |—@ue 1] T T TSI © T 127

70.

71.

72.

73.

74.

The Authority also notes the submission of the importer, Cello wherein it has been stated
that the products imported from China PR and those sold in India, differ as the imported
products contain a copper lining on the inside of the inner layer of the vacuum flask and
such category of product is rarely manufactured/ sold by the Domestic Industry.

In view of the above, the Authority holds that the response to the questionnaire issued by
the Authority is grossly deficient. The exporter has suppressed vital facts and did not
timely point out to the Authority all product parameters that were relevant for the purpose
of undertaking fair comparison, prevented proper fixation of PCN methodology, and
suppressed vital information with regard to the products exported by it. The exporter has
not provided all necessary information sought by the Authority. Further, responses to the
supplementary questionnaire issued by the Authority were not only significantly delayed
but also grossly incomplete and insufficient for the purpose of determining individual
dumping margins. The exporter has not acted to the best of its ability, has refused timely
access to information, has not provided necessary information within a reasonable period,
and has significantly impeded the investigation. The Authority is unable to determine
individual dumping margin in respect of exports made by the company and is constrained
to rely on the facts available.

Zhejiang Haoqi Industry & Trade Co Ltd

Zhejiang Haoqi Industry and Trade Co Ltd (Haoqi) is a producer and exporter of the
subject goods, in both finished and unfinished form (vacuum body), from China PR. Haoqi
has reprted direct export of ***MT of subject goods to its unrelated customers in India
during the POI. It is seen that almost the entirety of its exports was made only to one
Indian company, namely Hamilton.

Through the exporter’s questionnaire, the exporters were directed to provide full
description including specifications of the PUC, exported to India and sold domestically.
The exporters were also directed to specify whether the product exported by them, though
falling within the product description as defined by the Authority, differs from the PUC in
any way or has specific characteristics or uses which single it out from other products
falling within the PUC. The exporter were expected to provide detailed information
justifying their position. Further, the exporters were expected to specify whether normal
value and export price established are not on a comparable basis, and, if so, suggest due
adjustments that can be made to ensure fair comparison. The Authority notes in this regard
that it is expected that truthful and complete disclosures are made by the parties to the
investigations, without suppressing any vital and relevant fact, while responding to the
Authority. This is irrespective of the claims and contentions raised by the domestic
industry.

The Authority notes that the exporter in its comments on the scope of the PUC and PCN
methodology submitted that "cost of production varies due to variation in components and
accessories used, shape, coating material, design, specific features etc. that are applicable
in different types of vacuum insulated vessels." However, throughout the investigation, the
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exporter never brought to the attention of the Authority that they exported significant
volumes of flasks with copper coating.

The exporter did not specify that the product exported falling within the product
description as defined by the Authority, differs from the PUC or has specific characteristics
or uses which single it out from the PUC.

Furthermore, production process flowchart submitted by the exporter (as Exhibit G-3 of its
EQR) reveals that copper coating is one of the stages of the exporter’s production process.
Through the product description, the Authority has observed that a large volume of exports
by the exporter are copper coated. It has been observed from the examination of the
product descriptions in the Appendix 3A of its EQR that the exporter has made exports,
including the following:

Both inside & outside, copper coating on outside of inner wall
Inner copper coating.

Inner copper coating & colour painting

Inner & outer with mirror colour finish and copper coating

The Authority notes the submission of the importer, Cello wherein it has been stated that
the products imported from China PR and that sold in India, differ as the imported products
contain a copper lining on the inside of the inner layer of the vacuum flask and such
category of product is rarely manufactured/ sold by the Domestic Industry.

Further, the exporter in its submissions on the PUC scope and PCN methodology had
proposed separate PCN based on “case” and stated that the cost and price of vacuum-
insulated vessels will vary depending on whether they are with a case or without case.
However, the domestic industry contended, vide its letter dated 6 March 2024, that “value
of accessories such as “cases”, “straps”, “handles” that come along with vacuum flask
can be reported separately and adjusted for export price”. It was found by the authority,
from the examination of Appendix 3A of its EQR, that it has exported some products with
silver pouch. However, the exporter did not identify and adjust the price of the accessories
in the EQR. This is despite the fact that it had itself proposed PCN based on casing. It is
evident from the submissions of the exporter that in spite of being cognizant of the fact that
the prices of accessories, being an additional cost item to be incurred by the exporter, were
to be adjusted even though not prescribed as a PCN by the Authority, the exporter did not
do so thus preventing a fair comparison.

On 10" May 2024, the Authority clarified the scope of the PUC as a vacuum-insulated
flask and other vacuum-insulated vessels, of stainless steel and it covers the “vacuum-
insulated body” of flask and other vacuum-insulated vessels, with or without parts like lid,
cap and bottom. In case of sale or import transaction in unfinished/incomplete form of the
product i.e., vacuum insulated body with or without lid, cap and bottom, the interested
parties were directed to submit data regarding vacuum insulated body separately in the
questionnaire and also identify it clearly and report appropriate adjustments, with



[¢TRT |—@ue 1] T T TSI © T 129

80.

81.

82.

supporting documentary evidence, for ensuring a fair comparison of the vacuum-insulated
body with complete/finished vacuum-insulated flasks or other vacuum insulated vessels.

It is observed that the exporter has exported to India complete/ finished vacuum insulated
flask and also vacuum flask body without lid, cap, and bottom. While the exporter has
quantified the value of the “cap/ bottom/ lid processing charges” in Appendix 3A, the
associated weight of the cap/ bottom/ lid has not been quantified. This is more important
considering the fact that the exporter has exported the product of the same capacity with
significantly different weights. The Authority notes that the exporter has clearly stated that
it has reported weight of the export transaction on the basis of packing list. Since packing
list, in such cases, were in respect of imports of vacuum insulated body only, it follows that
such weights were without including the weight of cap/ bottom/ lid. It thus follows that the
exporter proposed no addition to the weight for the cap/ bottom/ lid, but merely proposed
addition of a value towards such cap/ bottom/ lid. It is further seen that a uniform price of
cap/ bottom/ lid, irrespective of the capacity and weight of the product, has been added by
the exporter to all the transactions wherein vacuum-insulated body has been exported. In
the absence of any valid justification or evidence by the exporter for adjusting the price of
cap/bottom/lid in the PUC without adding the corresponding weight of the cap/ bottom/ lid
with the PUC, the Authority was not able to decide on the comparability of vacuum flask
body. It is noted that the gross export values of the products exported by the exporter was
USD *** whereas the value of addition proposed by the exporter on the grounds of cap/
bottom/ lid was USD *** thus representing around ***% of export values. The value was
too significant to be accepted without sufficient corroborative evidence and despite a very
specific direction given by the Authority in its communication dated 10 May 2024.

The exports have been made by the exporter on an FOB basis. It has been seen that the
exporter reported CIF price considering ocean freight and insurance based on Bills of
Entry of Hamilton i.e., the importer to whom the majority of the exports have been made
by the exporter. During verification of the information furnished by the exporter, the
Authority noted discrepancies between the ocean freight reported by the exporter and that
reflected in the Bill of Entries of Hamilton. For instance, freight reflected in BE no, ***
was USD *** however, the exporter has reported ocean freight of USD *** for the same
Bill of Entry implying a significant difference of *** USD.

On 4" October 2024, the Authority intimated the exporter that the ocean freight indicated
does not align with the supporting documentation provided and hence, sought clarification.
On 8" October 2024, the exporter responded that there were minor errors in the ocean
freight and insurance and revised Appendix 1 of Hamilton’s questionnaire response
without providing any explanation for such errors. On 9" October 2024, the Authority
asked the exporter to provide a list of errors, and the corrections made along with
justification for the same. However, no list of errors, reason for such errors and
justification was provided. In reply, the exporter on 10" October 2024, just clarified that
the ocean freight increased by USD *** in updated Appendix.
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It is noted that the exporter had initially reported USD ***/MT as the average ocean
freight and USD ***/MT as the insurance. Through the revisions made vide email dated 7%"
October, 2024, the exporter revised the average ocean freight to USD ***/MT and
insurance to USD ***/MT. It has been found to be contradictory that despite an increase in
the total ocean freight by USD ***, the average freight decreased from USD ***/MT to
***IMT for the responding exporter. Additionally, a list of errors and justification for the
same as sought by the Authority, has not been provided by the exporter.

On 22" June 2024, the Authority sought information/ clarification/ supporting documents
pertaining to Appendices 1, 3A/3B and 4A/4B of the EQR by 29 June 2024. The exporter
did not provide a complete response to the above-sought information/ documents within
the stipulated timelines. The reply of the exporter is reproduced below.

*k*k

85.

86.

87.

d)

88.

It may be noted that while the authority had asked for verification documents in respect of
the exporter questionnaire response, the exporter talked about the IQR. With regard to the
verification documents of the EQR, the exporter provided sample verification documents
in respect of Appendix 3A only.

Subsequently, on 11 July 2024, the Authority again called for verification documents from
the exporter. While the records pertaining to Appendix 1 were provided, all such records
were in the form of an Excel file. The authenticity of these records could not be verified as
none of them were certified by any authorised personnel or signatory of the company.
Further, most of the verification documents/records provided were in Chinese language
without a translated copy of the same in English wherefore, the Authority was not in a
position to comprehend such documents. Further, during the examination of the documents
submitted by the exporter, it has been seen that the documents were not authenticated.
Further, the exporter failed to provide the custom declaration form/shipping bills within the
stipulated timelines.

In view of the above, the Authority considers that the exporter has suppressed vital facts
and did not timely point out to the Authority all product parameters that were relevant for
the purpose of undertaking fair comparison, prevented proper fixation of PCN
methodology, and suppressed vital information with regard to the products exported by it.
The clarifications/ justifications/ information sought by the Authority were not
appropriately responded to by the exporter. The documents submitted by the exporter are
not authenticated. Therefore, it is not possible for the Authority to determine individual
dumping margin for the responding exporter and is constrained to rely on the facts
available.

Zhejiang Xiongtai Houseware Corp Ltd
Zhejiang Xiongtai Houseware Corp Ltd (also referred to as “Xiongtai”) is a producer and

exporter of the subject goods from China PR who has reported direct export of the subject
goods to India. Xiongtai has exported *** MT of subject goods directly to its unrelated
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customer i.e., Hamilton in India during the POI. It is seen that the entirety of the exports
were made only to one Indian company, namely Hamilton.

Through the exporter’s questionnaire, the exporters were directed to provide full
description including specifications of the PUC, exported to India and sold domestically.
The exporters were also directed to specify whether the product exported by them, though
falling within the product description as defined by the Authority, differs from the PUC in
any way or has specific characteristics or uses which single it out from other products
falling within the PUC. The exporter were expected to provide detailed information
justifying their position. Further, the exporters were expected to specify whether normal
value and export price established are not on a comparable basis, and, if so, suggest due
adjustments that can be made to ensure fair comparison. The Authority notes in this regard
that it is expected that truthful and complete disclosures are made by the parties to the
investigations, without suppressing any vital and relevant fact, while responding to the
Authority. This is irrespective of the claims and contentions raised by the domestic
industry.

The Authority notes that the exporter in its comments on the scope of the PUC and PCN
methodology submitted that "cost of production varies due to variation in components and
accessories used, shape, coating material, design, specific features etc. that are applicable
in different types of vacuum insulated vessels." However, throughout the investigation, the
exporter never brought to the attention of the Authority that they made exports with copper
coating.

The exporter did not specify that the product exported falling within the product
description as defined by the Authority, differs from the PUC or has specific characteristics
or uses which single it out from the PUC.

The production process flowchart submitted by the exporter (as Exhibit G-3 of its EQR)
reveals that copper coating is one of the stages of the exporter’s production process. It has
been observed from the description of the subject goods from the DG systems data that the
exporter has exported some copper-coated products to India during the POI. For instance,
the description of a product exported by the exporter, as reflected in the DG Systems data,
is “VACUUM FLASKS: CHARMY 350 (CHOTA BHIM) ACTUAL CAPACITY:
330ML DOUBLE WALL SS 304 INNER & OUTER, COPPER COATING WITH
COLORVACUUM FLASKS: CHARMY 350 (CHOTA BHIM) ACTUAL CAPACITY:
330M”. However, the same has not been reported by the exporter in Appendix 3A of its
EQR.

The Authority notes the submission of the importer, Cello wherein it has been stated that
the products imported from China PR and that sold in India, differ as the imported products
contain a copper lining on the inside of the inner layer of the vacuum flask and such
category of product is rarely manufactured/ sold by the Domestic Industry.
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proposed separate PCN based on “case” and stated that the cost and price of vacuum-
insulated vessels will vary depending on whether they are with a case or without case.
However, the domestic industry contended, vide its letter dated 6" March 2024, that “value
of accessories such as “cases”, “straps”, “handles” that come along with vacuum flask
can be reported separately and adjusted for export price”. It was found by the authority,
from the examination of the DG Systems data, that it has exported some products with
colored pouch, silver pouch and plastic glass. However, the exporter did not identify and
adjust the price of such accessories in the EQR. This is despite the fact that it had itself
proposed PCN based on casing. It is evident from the submissions of the exporter that in
spite of being cognizant of the fact that the prices of accessories, being an additional cost
item to be incurred by the exporter, were to be adjusted even though not prescribed as a
PCN by the Authority, the exporter did not do so thus preventing a fair comparison.

It is seen that the exporter has provided an incomplete description of the products exported
by it in Appendix 3A and Appendix 4A of the EQR. For instance, in Appendix 3A, the
exporter described a product exported by it as “XTZ20-50 SLENDER 5007, while the
same has been described as “SLENDER 500 ACTUAL CAPACITY: 500ML DOUBLE
WALL SS 304 STAINLESS STEEL COLOR (TS221) (XTZ20-50) VACUUM FLASK”
in its commercial invoice and packing list. It is seen that while the commercial invoice of
the exporter specifies that the product is a vacuum flask of 304-grade stainless steel with a
capacity of 500ml, nowhere does the description provided by the exporter in the prescribed
format specify the type of the product or the capacity of the product. Similarly, an
incomplete description of the products has been provided in Appendix 4A wherein only
the model name/product code has been provided. For instance, in Appendix 4A, the
exporter described the products as “XTH-1007, “XTX-75", “XTB-50", etc. The exporter
has reported in the abovementioned appendices vague descriptions that even the type of
product cannot be made out from an analysis of the appendices.

The exports have been made by the exporter on a FOB basis. It has been seen that the
exporter reported CIF price considering ocean freight and insurance based on Bills of
Entry of Hamilton i.e., the importer to whom the majority of the exports have been made
by the exporter. During verification of the information furnished by the exporter, the
Authority noted discrepancies between the ocean freight reported by the exporter and that
reflected in the Bill of Entry of Hamilton. For instance, freight reflected in BE no, *** was
USD *** however, the exporter has reported ocean freight of USD *** for the same Bill
of Entry signifying a difference of *** USD.

On 4™ October 2024, the Authority communicated to the exporter that the ocean freight
indicated in Hamilton’s response does not align with the supporting documentation
provided and sought clarification. In its response, on 8" October 2024, the exporter stated
that there were minor errors in the ocean freight and insurance and provided a revised
Appendix 1 of the questionnaire response without providing any explanation for such
errors. On 9™ October 2024, the Authority asked the exporter to provide a list of errors,
and the corrections made along with justification for the same. However, no list of errors,
reason for such errors and justification was provided. In reply, the exporter on 10"
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October 2024, just clarified that the ocean freight increased by USD *** in the revised
Appendix 1.

It is noted that the exporter had initially reported USD ***/MT as the average ocean
freight and USD ***/MT as the insurance. Through the revisions made vide email dated
7th October, 2024, the exporter revised the average ocean freight to USD ***/MT and
insurance to USD ***/MT. It has been found to be contradictory that despite an increase in
the ocean freight by USD ***, the average freight decreased from USD ***/MT to
***/MT for the responding exporter. Additionally, a list of errors and justification for the
same as sought by the Authority, has not been provided by the exporter.

On 22" June 2024, the Authority sought information/ clarification/ supporting documents
pertaining to Appendices 1, 3A/3B and 4A/4B of the EQR by 29 June 2024. The exporter
did not provide a complete response to the above-sought information/ documents. The
reply of the exporter is reproduced below.

It may be noted that while the authority had asked for verification documents in respect of
the exporter questionnaire response, the exporter has responded in the context of the
importer questionnaire. The exporter provided sample verification documents in respect of
Appendix 3A only.

Subsequently, on 11 July 2024, the Authority again called for verification documents from
the exporter. While the records pertaining to Appendix 1 were provided, all such records
were in the form of an Excel file. The authenticity of these records could not be verified as
none of them were certified by any authorised personnel or signatory of the company.
Most of the records provided were in Chinese language without a complete translated copy
of the same in English wherefore, the Authority was not in a position to comprehend such
documents. Further, during the examination of the documents submitted by the exporter, it
has been seen that the documents were not authenticated. Further, the exporter failed to
provide the custom declaration form/shipping bills within the stipulated timelines.

In view of the above, the Authority considers that the exporter has suppressed vital facts
and did not timely point out to the Authority all product parameters that were relevant for
the purpose of undertaking fair comparison, prevented proper fixation of PCN
methodology, and suppressed vital information with regard to the products exported by it.
The clarifications/ justifications/ information sought by the Authority were not
appropriately responded to by the exporter. Even the documents submitted by the exporter
are not authenticated. Therefore, it is not possible for the Authority to determine individual
dumping margin for the responding exporter and is constrained to rely on the facts
available.

Non-cooperating producers/exporters
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103. The Authority has determined the export price for the producers/exporters from China PR,
including the producers/exporters whose export price has not been accepted by the
Authority due to the reasons explained above, after considering the volume and value of
imports from China PR based on facts available. Adjustments have been made for ocean
freight, inland freight, insurance, handling charges, commission, and bank charges. The
export price so determined is stated in the below—mentioned dumping margin table.

Dumping Margin
104.The Authority has determined the normal value and export price based on the facts
available. The dumping margin so determined for the subject goods from the subject

country is shown in the table below.

Dumping margin Table

Particulars Unit Amount
Constructed Normal value $/IMT KAk
Net Export Price $/IMT el
Dumping Margin $/MT i
Dumping Margin % i
Range % 65-75

G. METHODOLOGY FOR INJURY DETERMINATION AND ASSESSMENT OF
INJURY

G.1 Submissions made by other interested parties

105. The following submissions have been made by the other interested parties with regards to
injury and causal link:

i) Imports from China PR haven't significantly grown between 2019-20 and 2021-22. In fact,
the increase in domestic demand during the POI has been more than the rise in imports
from China PR.

i) Imports declined in relative terms indicating a possibility to increase production and
market share.

iii) The average landed price provided by the applicant in the petition is unreliable for
assessing depressing or suppressing effect.

iv) All key volume parameters of the applicant show a robust growth. Such positive movement
cannot be ignored. CESTAT set aside the Authority’s conclusion, in Bridge Stone Tyre
Manufacturing (Thailand) v DA, regarding existence of injury based on selective reliance
on price undercutting and price underselling without considering the overall situation of
the domestic industry.
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v) The applicant added capacities with demand and could substantially increase market share.
The applicant’s share in the market registered a landslide gain and pushed aside imports.

vi) The cost, price and landed price increased from the base year to the POI.

vii) Price undercutting was positive in both the POI and the previous year i.e., in 2021-22 but
the applicant made profits in 2021-22. Further, it suffered losses in 20-21 when
undercutting was negative.

viii)Decline in profits is only attributable to the increase in production cost. Price effect cannot
be linked to landed price.

iX) There is no price undercutting by imports when product is sold in the market.

X) The applicant also experienced a significant rise in its interest costs. This additional factor
could be contributing to their decline in profitability.

xi) Average inventory as number of days of sales declined, indicating that applicant could sell
more and goods had to be kept in inventory for lesser time after production.

xii) The applicant’s employment level increased which may not have been possible in a
situation of injury.

xiii)Productivity per employee have declined which cannot be attributed to imports.

Xiv) Injury due to decrease in productivity per employee cannot be attributed to imports.

xVv) The applicant in the petition admitted variation in cost & price based on steel grade but did
not provide segregated information regarding price undercutting, IM and DM based on
steel grades. Even if imports cannot be categorized, DI could at least have provided
segregated information regarding normal value and NIP. The DI also did not revise NV,
NIP, PU, IM and DM claims on finalization of PCN.

xvi)DI’s IM claim is exaggerated. NIP is unreliable. It appears that DI relied on cost in POI to
determine NIP when the cost increased due to increase in fixed cost with increase in
capacity, decline in utilization and higher utilization of RM and utilities. NIP should be
computed as per Rules.

xvii) Both material injury and threat of material injury cannot be claimed by the applicant. In
any case, it is suffering neither.

xviii) The applicant provided inaccurate estimates of capacity of China PR of producers in terms
of weight. The information on the website relied on by the applicant is in pieces. It is
unclear how the applicant has calculated the capacity. The Authority may use actual
information regarding capacity from the exporter questionnaire responses.

xix) After QCO, imports without BIS will not be possible. None of the foreign producers have
got BIS license. Hence, there cannot be threat. The domestic industry’s contention that
domestic production will collapse is incorrect.

xX) The applicant already enjoys protection against imports in terms of BCD and mandatory
BIS requirements which has stopped imports for time unknown.

G.2 Submissions made by the domestic industry

106. The following submissions were made by the domestic industry with regard to injury and
causal link:
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i) Demand for the PUC has increased over the injury period. the increase has been significant
in the POI. With increasing demand, the applicant increased its capacity but despite there
being sufficient demand, applicant’s capacity has been underutilised.

i) Imports have been high throughout the injury period. Further, the volume of subject
imports from the subject country increased over the injury period, especially in the POI.
Almost entirety of the imports to India are from China PR. The rate of increase in imports
indicates that the current volume of dumped imports is likely to increase further.

iii) The market intelligence suggests that imports are understated, and the actual volume of
imports is higher.

iv) Imports in relation to Indian production and consumption are significant. The extent of
increase in imports was not necessary as existing capacity with the domestic producers is
underutilised.

v) While indexed figures merely show a decline in imports in relative terms, imports still
constitute 86% of the Indian consumption and 874% of the Indian production.

vi) Price undercutting in 2019-20 and 2022-21 was negative but 2021-22 onwards the subject
imports started entering the market at prices even below the selling price of domestic
industry. Price undercutting intensified in the POI.

vii)Price undercutting at retail level is not being alleged.

viii) Subject imports were undercutting not only the price of the domestic industry but also its
costs in 2021-22 and the POI.

iX) Price suppression or depression is not a one-dimensional concept. An increase in selling
price of the domestic industry alone does not mean that its performance has improved.
While the cost of sales and selling price of the applicant increased over the injury period,
the increase in selling price was lower than the increase in cost. Subject imports were
suppressing the prices of the domestic industry, leading to significant financial losses.

X) There was an increase in cost due to increase in raw material prices which form a
significant part of cost. Due to increase in prices of nickel post covid, the prices of
stainless steel also increased significantly. This increase in prices was not just a domestic
but a worldwide phenomenon. While costs increased by ***% from previous year to the
POlI, the landed price of imports only increased by ***%.

xi) DGCI&S published data has been relied upon in the application for analysing the volume
and value of imports. The Authority will rely upon DGCI&S transaction wise data or DG
Systems data to assess the actual landed price of imports and determine price suppression
or depression.

xii)The consumers are price sensitive and increase in low-priced imports suggests that the
market for such low-priced imports is likely to increase.

xiii) Market information suggests that the Indian industry has the capacity to meet ***% of the
country’s demand. Applicant holds a capacity of *** MT as against a demand of ***MT
in the POI. However, the capacity utilisation is still low.

xiv) With increase in demand, volume parameters of the applicant have shown an increase,
however the performance is sub optimal in these parameters. Dumped imports have led to
negative growth with respect to price parameters and the growth has been adverse with
respect to volume parameters of the domestic industry.

xV) The increase in demand is also reflected in the applicant’s production and sales quantities.
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xvi) To improve its sales, the domestic industry has been forced to sell at prices below cost. It
has taken a hit on its profits and suffered losses in the POI.

xvii) In comparison to demand and the capacity built by the applicant, their sales are not
significant.

xviii) The applicant increased its production capacity by ***MT in the POI but could only
utilize ***9% of such increased capacity.

xix) The applicant is comparatively a new producer and has gained some market with increase
in capacities and production. The market share of the domestic industry increased from
100 to 600 indexed points. However, despite there being a demand supply gap in India,
the applicant has only been able to hold a minority share of ***% of the market share.
Dumped imports have taken the legitimate share of the domestic industry and de-facto
command the Indian market with a share of over ***%.

xx) The applicant is not claiming injury in 20-21. Its performance was affected during this
period due to Covid-19 pandemic and reduced efficiency due to farmer’s protests. The
applicant performance improved in 21-22 as the situation normalized. Due to positive
price undercutting, the applicant was forced to sell barely above cost during this period.
As dumping intensified in the POI, the applicant’s profits, PBT, PBIT, cash profit and
ROI registered a steep decline.

xxi) While the interest cost did increase in the POI, a decline in PBIT indicates that losses
suffered are not due to high interest cost.

xxii) Considering the demand, the domestic industry should have been able to realize better
prices and profits.

xxiii) If imports continue to enter the country at such dumped prices, the applicant will either
have to further reduce its price and resultantly suffer higher losses or lose out on the little
market share that it holds.

xxiv) With the increase in demand, the applicant should ideally have been able sell the volume
produced and reduce its inventory. However, with increase in imports, inventories have
piled up, particularly in 2021-22 and further in the POI. Even the average inventory level
as a number of days of sales and production, has considerably increased over the injury
period.

xxv)Despite the increase in demand and capacity, employment generated also increased.
Despite such increase, the productivity per employee and per day has shown a decline
over the injury period. Underutilization of capacity due to dumped imports has
contributed to the decreased productivity per employee.

xxvi) The dumping margins are not only more than de minimis but also significant.

xxvii) The applicant is suffering material injury due to dumped imports. there is a threat of the
material injury getting further aggravated.

xxviii) The landed value of imports, being much below the selling price and cost of the domestic
industry, has prevented the domestic industry from increasing its prices even to the level
of costs. Such already being the case, the domestic industry will have to either reduce its
selling price or it would lose whatever little sales volume it has.

xXix) China PR is one of the largest producers and exporters of the subject goods. Information
regarding capacity (in pieces) as available on the websites of the Chinese producers of the
subject goods, converted into MT based on standard conversion rate of the applicant,
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shows that exporters have massive capacities available. This indicates the likelihood of
increased dumping into Indian market.

xxx)Further, the subject goods from China PR are already subject to ADD in Argentina since
2013. The duty was last extended in 2019. This indicates the behaviour of Chinese
producers to dump goods in various markets. With the growth expected in the Indian
market, it is only likely that the imports from China PR will intensify if measures are not
imposed.

xxxi) Over 99.5% of the imports of the subject goods are entering the country from China PR.
Imports from third countries are in insignificant volumes.

xxxii) The domestic industry has not suffered injury in POI due to possible contraction in
demand. In fact, demand has increased throughout the injury period.

xxxiii) The pattern of consumption with regard to the product under consideration has not
undergone any change.

Xxxiv) The applicant is not suffering injury due to availability of substitutes.

XxXV) There are no exports made by the domestic industry during the entire injury period.
Hence, the export performance of the domestic industry is not a possible cause of injury to
the domestic industry.

xxxvi)The domestic industry has recent technology for production of the product. Possible
developments in technology could not have been the cause of injury to the domestic
industry.

xxxvii) There is no trade restrictive practice, which could have contributed to the injury to the
domestic industry.

xxxviii) QCO does not ban imports. It is a quality control mechanism. It cannot be concluded that
imports from China will stop in foreseeable future. If duties are not imposed and the
respondents are subsequently granted a BIS license, dumping and injury will resume. The
applicant should not be compelled to undergo the investigation procedure again when
dumping aggravates. Notwithstanding, if the effect of QCO is to bar imports then the
respondents should not have grievance about imposition of duty since imports will not
occur regardless of whether duties are applied.

xxXix)As regards the BCD giving protection and inflating prices, the landed price of imports
takes into account the BCD. The landed price is undercutting the costs and price of the
domestic industry and forcing it to keep its selling price below cost in the POI, causing
price suppression and resulting into losses. The injury margin calculated considering the
landed value of imports and non-injurious price of the domestic industry is also
significantly positive. Evidently, the customs duty is not sufficient protection and anti-
dumping duty is required to be imposed.

G.3 Examination by the Authority

107. The Authority has taken note of the submissions made by the interested parties and has
examined various parameters in accordance with the Rules after duly considering the
submissions made by the interested parties. The injury analysis made by the Authority
hereunder ipso facto addresses the various submissions made by the interested parties.
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108. Rule 11 of the Rules read with Annexure Il provides that an injury determination shall
involve examination of factors that may indicate injury to the domestic industry, taking
into account all relevant facts, including the volume of dumped imports, their effect on
prices in the domestic market for like articles and the consequent effect of such imports on
the domestic producers of such articles. In considering the effect of the dumped imports on
prices, it is considered necessary to examine whether there has been a significant price
undercutting by the dumped imports as compared with the price of the like article in India,
or whether the effect of such imports is otherwise to depress prices to a significant degree
or prevent price increases, which otherwise would have occurred, to a significant degree.
For the examination of the impact of the dumped imports on the domestic industry in India,
indices having a bearing on the state of the industry such as production, capacity
utilization, sales volume, inventory, profitability, net sales realization, the magnitude and
margin of dumping, etc. have been considered in accordance with Annexure Il of the
Rules.

109. The submissions made by interested parties with regard to injury and causal link. which
have been considered relevant by the Authority are examined and addressed as under.

G.3.1 Assessment of Demand/ Apparent Consumption

110. The Authority has defined, for the purpose of the present investigation, demand, or
apparent consumption of the subject goods in India as the sum of domestic sales of the
domestic industry, estimated domestic sales of the other domestic producers and imports
from all sources. The demand for the PUC is as follows:

Particulars Unit | 2019-20 | 2020-21 | 2021-22 POI
Sales of Domestic Industry MT folakel folakel okl folekal
Trend 100 381 578 915
Sales of other Indian producers MT falakel falakel il falekal
Trend 100 202 448 380
Imports from China PR MT | 11,241 11,852 11,268 | 16,302
Imports from Other Countries MT 14 50 11 9
Total Demand/Consumption MT falakel falakel il falekel
Trend 100 110 110 156

111. It is seen that the demand of the subject goods has increased throughout the injury period
with demand registering significant growth in the POI. The demand in the base year was
***MT, which has increased by 56% in the POI.

G.3.2 Volume effect of dumped imports on domestic industry
a) Imports in absolute and relative terms

112. With regard to the volume of the dumped imports, the Authority is required to consider
whether there has been a significant increase in the dumped imports, either in absolute
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terms or in relation to production or consumption in India. For the purpose of the injury
analysis, the Authority has relied upon the transaction-wise data procured from DGS. The
import volumes of the subject goods and share of the same during the injury investigation
period are as follows:

Particulars | Unit | 2019-20 | 2020-21 | 2021-22 | POI
Import Volume

Imports from China PR MT 11,241 11,852 11,268 16,302
Imports from Other Countries MT 14 50 11 9
Total Imports MT 11,254 11,902 11,279 16,312
Subject imports in relation to

Total imports % 99.88 99.58 99.91 99.94
Indian production % Fhx kel faleiel Fhx
Trend 100 41 21 29
Indian demand % Fhx ikl il Fhx
Trend 100 96 91 93

113. Itis seen that:

a)

b)
c)

d)

114.

Imports from China PR have been significant over the injury period and increased
significantly in the POI.

Imports of subject country constitute almost entirety of the imports of the product in India.
Imports remained significant over the injury period in relation to production and
consumption in India. While the trend in imports in relation to production shows sharp
decline as compared to base year, the same is because of the fact that significant fresh
capacities and investments came in the Country.

Whereas the demand for the product increased by ***MT over the injury period, the
Chinese imports, which were already so significant, increased by ***MT.

A number of domestic producers have set up production capacities and started production
over the injury period. The domestic industry also increased its capacity over the injury
period. Despite this increase in capacities, the imports from China PR which were already
so significant, increased further.

It has been contended by the respondents that the increase in domestic demand during the
POI has been more than the rise in imports from China PR. The Authority notes that there
has been an increase in import volumes from *** MT to *** MT over the injury period.
This increase in import volumes was despite there being unutilized capacities with the
domestic industry. Further, whereas the demand increased by *** MT, imports increased
by ***MT. Thus, *** % of increased demand was taken over by the dumped imports.

G.3.3. Price effect of dumped imports on domestic industry

115.

With regard to the effect of the dumped imports on prices, it is required to be analysed
whether there has been a significant price undercutting by the alleged dumped imports as
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116.

compared to the price of the like product in India, or whether the effect of such imports is
otherwise to depress prices or prevent price increases, which otherwise would have
occurred to a significant degree in normal course.

Accordingly, the impact of dumped imports on the prices of the domestic industry has been
examined with reference to price undercutting and price suppression/depression, if any.
For the purpose of this analysis, the cost of sales and the net sales realization (NSR) of the
domestic industry have been compared with the landed price of the subject imports from
the subject country.

a) Price undercutting

117.

In order to determine whether the imports are undercutting the prices of the domestic
industry in the market, price undercutting has been worked out by comparing the landed
price of the subject imports with the selling price of the domestic industry during the injury
period. The analysis for price undercutting is given in table below:

Particulars Unit 2019-20 | 2020-21 2021-22 POI

Landed Price of imports Rs/IMT | 4,80,924 | 4,92,554 4,83,453 458,879

Net Sales Realisation Rs/MT e e e FAK

Trend 100 96 111 125

Price Undercutting Rs/MT *kk *kek *hk o

% **k* **k*k *k* **k*

Range 0-10% 0-10% 10-20% 40-50%

118.

119.

It is seen that the landed price of imports has declined over the injury period. It has been
below the level of selling price of the domestic industry since the base year, thus
undercutting the prices of the domestic industry throughout the injury period. However, the
price undercutting increased significantly in 2021 — 2022 which further increased in the
POI. The imports are undercutting the prices of the domestic industry by ***% in the POI.

It has been contended by the other interested parties that the domestic industry made
profits even in 2021-22 when the price undercutting was negative and suffered losses in
2020-21 when price undercutting was positive. It is now noted that the imports have been
undercutting the prices of the domestic industry throughout the injury period even though
the extent of undercutting in the base year and in the year 2020-21 was low. It is seen that
the domestic industry suffered losses in 20-21 primarily due to covid-19 pandemic and
reduced efficiency stemming from farmers' protests in the area where the domestic
industry’s plan is located. Further, the domestic industry recovered marginally in 2021-22.
As the extent of price undercutting increased over the injury period, the volume of imports
increased, and the domestic industry’s performance deteriorated with regard to price
parameters.

b) Price Suppression or Depression
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120. For the purpose of analysing price suppression and depression in the domestic market, the

121.

122.

123.

domestic industry has provided information about (a) cost of sales, (b) domestic selling
price as is given in the table below.

Particulars Unit | 2019-20 2020-21 2021-22 POI
Cost of Sales IIMT falaia falaie falaie Fkx
Trend 100 102 113 140
Selling Price IIMT falaia falaie falaie Fkx
Trend 100 96 111 125
Landed Price IIMT | 4,80,924 4,92,554 4,83,453 4,58,879
Trend 100 102 101 95

It is seen that:

The cost of sales and selling price of the domestic industry increased over the injury
period. However, the increase in cost was higher than the increase in selling price.

The landed price of imports has declined over the injury period, whereas the cost of sales
and selling price of the domestic industry increased. Further, the landed price of imports
is even below the cost of production of the domestic industry.

The subject import, priced even below domestic industry’s cost, leading to the domestic
industry selling its product at prices much below cost. The subject imports have
suppressed the prices of the domestic industry.

As regards the other interested party’s argument that cost, price and landed price have
increased over the injury period, it is noted that, DG Systems data shows that the landed
price of imports has in fact declined over the injury period. This is the case even when the
cost of sales has increased.

It has been argued by other interested parties that decline in profits is attributable to
increase in cost and not because of imports. The Authority notes that the selling price of
the domestic industry has increased in the POI, but such increase is much lower than the
increase in cost. Further, as already stated, the landed price is much below price as well as
cost. The selling price of the domestic industry would have increased, in view of increase
in cost of sales, in the absence of dumped imports.

G.3.4. Economic Parameters of the domestic industry

124. Annexure Il to the Rules provide that the examination of the impact of the dumped imports

on the domestic industry should include an objective and unbiased evaluation of all
relevant economic factors and indices having a bearing on the state of the industry,
including actual and potential decline in sales, profits, output, market share, productivity,
return on investments or utilization of capacity; factors affecting domestic prices, the
magnitude of the margin of dumping; actual and potential negative effects on cash flow,
inventories, employment, wages, growth and the ability to raise capital investments.
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Accordingly, various injury parameters relating to the domestic industry are discussed
herein below.

a) Capacity, Production, Capacity Utilization and Sales

125. The Authority has considered the capacity, production, capacity utilization and sales
volume of the domestic industry over the injury period.

Particulars Unit | 2019-20 2020-21 2021-22 POI
Capacity MT *kk *okk *AK s
Trend 100 150 250 300
Production MT Hkk o —— ——y
Trend 100 303 597 625
Capacity Utilisation % bkl ok Hokk Xk
Trend 100 202 239 208
Domestic Sales MT kel bk Hkk Kk
Trend 100 381 577 915

126. It is seen that:

a) Demand for the PUC increased over the injury period. The domestic industry increased its
capacity with increasing demand.

b) The domestic industry’s production and sales levels increased over the injury period.
However, both production and sales are materially below the levels that could have been
achieved considering the domestic industry’s capacity and the increase in demand for the
product in the market.

c) The capacity utilization of the domestic industry has declined over the injury period. The
decline in capacity utilization is despite increase in capacities.

b) Market Share in Demand

127. The market share of the subject imports and the domestic industry over the injury period
was as follows:

Particulars Unit | 2019-20 | 2020-21 | 2021-22 POI
Domestic industry % il il Fhx Fhx
Trend 100 346 527 585
Other domestic producers % Fhx Fhx Fhx Fhx
Trend 100 184 409 243
Subject country Imports % 98% 94% 89% 91%
Trend 100 96 91 93

Imports from other countries % 0.1% 0.4% 0.1% 0.1%
Trend 100 329 71 44
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128. The market share of the domestic industry has increased over the injury period. However,
the domestic industry holds a low share of ***% in the Indian market. Despite increase in
demand and capacity enhancement by the domestic industry, the domestic industry has not
been able to improve its market share. It is seen that the market was predominantly catered
by the Chinese imports. Even when the Indian industry has been able to get some market,
the same is still quite low and predominant share is still catered by the Chinese imports.

c) Profitability, Cash profits, and Return on Capital Employed

129. The profit, profitability, cash profits, profit before interest (PBIT), and return on
investment of the domestic industry over the injury period has been analysed as follows:

Particulars Unit | 2019-20 2020-21 2021-22 POI
Landed ~price  from | IMT | ) o500 | 492554 | 483453 | 458879
China PR

Cost of sales IMT faleled el Fhx faleie
Trend 100 102 113 140
Selling price IMT falekel ikl Fhx il
Trend 100 96 111 125
Profit before tax (PBT) | I/MT faleled (***) faleie (***)
Trend 100 (7 85 (137)
PBT as % of cost % ol (***) folalel (***)
Trend 100 (6) 75 (98)
Cash Profit IMT faleie falaied ok (***)
Trend 100 20 59 (62)
ROCE % *k*k * k% *k*k (***)
Trend 100 30 87 (66)

130. It is seen that:

a) The domestic industry’s earned profits in the base year. However, the domestic industry
started suffering financial losses, which increased over the injury period. While the
financial losses in 2020-21 were largely due to the COVID-19 pandemic and farmers
protest in the region where the domestic industry’s plant is located, the domestic industry
recovered its profitability and earned profits 2021-22. However, its profitability declined
steeply and it suffered significant financial losses in the POI.

b) The landed price of imports are below the level of selling price and cost of sales of the
domestic industry. The landed price of imports is ***% below the level of cost of sales.

¢) With the decline in profitability, the performance of the domestic industry deteriorated
steeply in respect of cash profits. Whereas the domestic industry earned cash profits in
base year, it suffered cash losses in the POI.

d) The return on investment earned by the domestic industry also declined steeply over the
injury period. Whereas the domestic industry had positive and significant return on
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investment in the base year, it suffered significantly negative return on investment in the
POI.

131. Notably, despite an increase in demand and sales of the domestic industry, the key price
parameters like profit before tax, profit before interest, cash profits and ROI all declined
significantly over the injury period and became negative in the POI.

132. As regards the respondent’s argument that a rise in interest cost has contributed to the
decline in domestic industry’s profitability, it is noted that the domestic industry’s profits
before interest and tax was also negative. Further, whereas the profits declined by Rs.***
over the injury period, the interest cost increased only by Rs. *** over the period.

d) Inventory

133. The data relating to inventory position of the domestic industry over the injury period and
POl is given in the table below:

Particulars Unit | 2019-20 2020-21 2021-22 POI
Opening Inventory MT folakal folekal flekal flekal
Trend 100 898 1,394 6,656
Closing Inventory MT folekel folekel falekal falekal
Trend 100 155 741 498
Average Inventory MT folelal folelal folelal folelal
Trend 100 230 807 1,115

134. The Authority notes that level of inventories with the domestic industry increased
substantially in 2021-22 and further in the POI despite increase in demand in the country.

e) Employment, Wages and Productivity

135. The position with regard to employment, wages and productivity of the domestic industry

is as follows:

Particulars Unit 2019-20 | 2020-21 2021-22 POI
No of employees Nos. *hk Hkk s I~
Trend 100 163 222 366
Salaries & Wages Z Lacs *kk *xx —— e
Trend 100 289 477 645
Productivity Per day MT/Day Hokk *kk ——y ey
Trend 100 303 597 625
Productivit Per Hkk Hokk e x
employee ’ MT

Trend 100 186 269 171
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136. The Authority notes that with the increase capacity with the domestic industry, the number

of employees with the domestic industry has also increased. The salaries paid have also
followed the same trend. Further, the productivity per day has increased in consonance
with the movement of production.

f) Ability to raise capital investment

137. It is noted that the domestic industry has been making investments in capacity additions.

There was significant demand-supply gap in the country in the product and there was a
need for significant fresh investments in the Country. The domestic industry has however
not only suffered losses, but also, its profit before interest & depreciation is negative. The
domestic industry is an MSME unit. Dumping of the product is therefore significantly
impacting the ability of the industry to make capital investment.

g) Growth

138. The information with respect to growth of the domestic industry is given below:

Particulars Unit 2020-21 | 2021-22 POI
Capacity Utilization (%) % (14) 10 9
Production (MT) % 29 83 9
Sales (MT) % 281 51 58
Average Inventory (MT) % 130 251 38
Productivity (MT) % 203 97 5
Profit per unit (X/MT) % (107) 1,397 (261)
PBIT (Z/MT) % (68) 274 (170)
Cash Profits (3/MT) % (80) 192 (204)
Cash Profit in ¥ lacs % (22) 342 (265)
ROI % (70) 186 (176)

139. It is seen that the dumped imports have negatively impacted the domestic industry’s

growth in respect of price parameters and adversely impacted growth in respect of volume
parameters. The other interested parties have argued that the domestic industry has
experienced significant growth across all key volume parameters. It is however noted that
while parameters like capacity, production, sales have shown improvement, this is in
response to rise in demand for the subject goods and capacities with the domestic industry.
When compared to the opportunity of growth that the demand increase provided, the
growth in volume parameters is underwhelming. Furthermore, the adverse impact of
dumped imports is more pronounced on price parameters like PBT, PBIT, cash profits and
ROI. All these parameters show negative growth, indicating significant financial strain on
the domestic industry.

h) Magnitude of Dumping and Dumping Margin
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140. It is seen that dumping margin from the subject country is not only more than de-minimis
but also significant.

H. CONCLUSION ON INJURY AND CAUSAL LINK

141. Analysis of the performance of the Domestic Industry over the injury period shows that the
domestic industry has suffered material injury. The causal link between dumped imports and the
injury to the Domestic Industry is established on the following grounds:

a. Imports of the subject goods have increased in absolute terms over the period of
investigation and remained significant in relative terms.

b. Imports are increasing despite increasing capacities and current capacities lying unutilised.
Imports have thus led to gross underutilisation of production capacities.

c. Landed price of imports are undercutting the prices of the domestic industry and are causing
price suppression in the domestic market resulting into financial losses to the domestic
industry.

d. The production and sales have increased. These were however below the levels that could
have been achieved considering the domestic industry’s capacity and the increase in demand
for the product in the market.

e. Despite adding capacity and increase in demand, the subject imports predominantly captures
the domestic demand.

f.  With the decline in profitability, the performance of the domestic industry deteriorated
steeply in respect of cash profits

g. Inventories of the domestic industry increased as the domestic industry has not been able to
increase its sales in proportion to the movement of demand in view of presence of dumped
imports.

142. It is thus concluded that the dumped imports of the subject goods have caused material
injury to the domestic industry. There exists a causal relation between the dumped imports
of the subject goods originating in or exported from the subject country and the material
injury suffered by the domestic industry.

. NON-ATTRIBUTION ANALYSIS (OTHER FACTORYS)

143. The Authority examined whether other factors listed under the anti-dumping Rules could
have caused injury to the domestic industry. The Authority examined known factors other
than the dumped imports and ascertain whether these are at the same time have been
injuring the domestic industry, so that the injury caused by other, if any, is not attributable
to the dumped imports. Factors which are relevant in this respect include, inter alia, the
volume of subject goods not sold at dumped prices, contraction in demand or changes in
the pattern of consumption, trade restrictive practices, changes in technology, the export
performance of the domestic industry and the productivity of the domestic industry.

a) Volume and prices of imports from third countries
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144,

b)

145.

146.

d)

147.

148.

149.

9)

150.

It is seen that almost entirety of the imports of the subject goods are entering India from
the subject country. In any case, the volume of non-subject imports is not only miniscule in
the POI but also priced much higher than the import price from China PR. Therefore,
imports from other countries are not a cause of material injury suffered by the domestic
industry.

Contraction in Demand

It is seen that, the demand increased throughout the injury period. The demand was at its
highest level in the POI.

Changes in pattern of consumption

It is seen that there are no changes in the pattern of consumption for the product under
consideration over the injury period that could have caused injury to the domestic industry.

Conditions of competition and trade restrictive practices

None of the interested parties have argued or brought forth any evidence regarding any
trade restrictive practices that could have impacted the domestic industry's performance.
The Authority notes that the investigation has not shown any change in the conditions of
competition or any trade restrictive practices.

Developments in Technology

It is seen that there are no significant changes in technology. The investigating team has
found that the production process of the cooperative producers from China PR is similar to
that of the domestic industry.

Export performance of the domestic industry

It is noted that the domestic industry has not exported the subject goods during the injury
period. Thus, the domestic industry’s export performance has not impacted the domestic
industry’s sales performance.

Performance of other products

The domestic industry has provided the injury data for the PUC and the same has been

adopted by the Authority for the purpose of injury analysis. Performance of other products
produced and sold by the domestic industry have not been considered.
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J. MAGNITUDE OF INJURY MARGIN

151. The Authority has determined the NIP for the domestic industry on the basis of principles
laid down in the Rules read with Annexure 111, as amended. The NIP of the product under
consideration has been determined by adopting the information/data relating to the cost of
production provided by the domestic industry for the POI. The NIP has been considered
for comparing the landed price from the subject countries for calculating injury margin.
For determining the NIP, the best utilisation of the raw materials and utilities has been
considered over the injury period. Best utilisation of production capacity over the injury
period has been considered. Extraordinary or non-recurring expenses have been excluded
from the cost of production. A reasonable return (pre-tax @ 22%) on average capital
employed (i.e., average net fixed assets plus average working capital) for the product under
consideration was allowed as pre-tax profit to arrive at the NIP as prescribed in Annexure
[11 to the Rules.

152. Based on the landed price and the NIP determined as above, the injury margin as
determined by the Authority is provided in the table below.

Particulars Unit Amount
Non-Injurious Price Rs/IMT ikl
Landed Price Rs/MT 4,58,879
Injury Margin Rs/MT R
Injury Margin $IMT o
Injury Margin % o
Injury Margin Range % 25-35

K. INDIAN INDUSTRY’S INTEREST & OTHER ISSUES
K.1 Views of other interested parties

153. The following submissions have been made by the other interested parties with regards to
public interest:

i) The impact analysis undertaken by the applicant i.e., on the basis of consumer’s income
group, is irrational. The price of a subject goods is not based on income group. Any
increase in price due to duties will be prevalent for all. To analyse impact, a comparison
shall be made between the price of the subject goods before and after levy of duty.

ii) ADD will cause the price of the product to go up in the range of 40-50% which will have
significant impact. Applicant has resorted to irrational assessment for focusing on income
group of buyers.

iii) The subject goods are essential commodity for carrying water in school, office, etc. Duty
will have adverse impact on large population due to demand-supply gap.
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iv)The steel used to manufacture the subject goods in China PR is produced using better
quality steel. Further, imported goods offer a wider variety of choice to the customers. Not
only will proposed duties reduce supply but also reduce choices.

v) Chinese manufacturers have a better lead time than the domestic industry due to
availability of skilled labourers, enhanced manufacturing facilities, multiple production
lines and close proximity of supporting industries.

vi)Exporters in the subject country have an advantage as China PR produces different grades
of steel in vast quantities. There is a variation in cost of the subject goods due to variation
in the grade of steel used in production by the exporters in China PR.

vii) The responding importers have high brand value. Even if duties are imposed and the
importers increase their prices, consumers will continue to buy their product.

K.2 Views of the domestic industry

154. The following submissions have been made by the domestic industry with regards to
public interest:

i) Currently imports from China PR account for over 99.5% of the total imports of subject
goods into India and dominate over 85% of the Indian market. Imposition of anti-dumping
duties is essential to ensure a level playing field.

i) Considering the opportunity offered by rising demand, many producers have established
capacities in the post-POI period. however, if dumping continues, like the applicant, other
new producers will also suffer. Eventually, the Indian producers will slowly collapse and
be forced to cease their operations making the Indian market entirely reliant on imports to
meet demand, leading to issues such as high prices, disrupted availability, or trade deficits
in a larger picture.

iii) It is in the interest of consumers to have a market with fairly priced products powered by a
domestic industry that can compete with the imports.

iv) Encouraging domestic manufacturing activities in India is essential to aid its role in
becoming a manufacturing powerhouse. Domestic production will further boost
investment, employment and increase the GDP of the country.

v) The ultimate consumer of the subject goods did not reap the benefit to the extent of price
difference between the domestic and imported product. Sales predominantly occur through
distributors in this product, who play a significant role in the distribution chain but sell the
goods after adding substantial mark up.

vi) The product under consideration is an end use product. There is no downstream industry
involved. The impact of the proposed duty on the consumers, irrespective of their income
level, will be negligible.

vii) The subject goods are made from stainless steel. Hence, they are non-toxic and
environment friendly to plastic bottles. It is a sustainable alternative to plastic bottles and
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thus, can help reduce the detrimental impact of plastic waste on the environment, wildlife
and wellbeing of the populus of the country. Further, with the rising awareness of the ill-
impact of plastic, the demand for the subject goods is only going to increase.

K.3 Examination by the Authority

155.

156.

157.

158.

159.

The Authority notes that the purpose of imposition of anti-dumping duty, in general, is to
eliminate injury caused to the domestic industry by the unfair trade practices of dumping
S0 as to re-establish a situation of open and fair competition in the Indian market, which is
in the general interest of the country. Imposition of anti-dumping measures does not aim to
restrict imports from the subject country in any way. Trade remedial investigations are
intended to restore equal competitive opportunities in the domestic market by ensuring a
level playing field for domestic producers by the imposition of appropriate duties against
trade distorting imports. At the same time, the Authority is aware that the impact of such
duties is not limited to only the domestic producers of the PUC but also affects the users
and consumers of the PUC.

The Authority issued initiation notification inviting views from all the interested parties,
including importers, consumers and others. The Authority also prescribed a questionnaire
for the users/ consumers to provide relevant information about the present investigation
including any possible effects of anti-dumping duty on their operations. Information was
sought on, inter-alia, interchangeability of the product supplied by various suppliers from
different countries, ability of the domestic industry to switch sources, effect of anti-
dumping duty on the consumers, factors that are likely to accelerate or delay the
adjustment to the new situation caused by imposition of anti-dumping duty.

The Authority has received quantification of impact from the domestic industry and from
one importer (out of 9 responding parties) i.e., Cello. The domestic industry has calculated
impact on the public at large consuming the product considering the longevity of the
product. The importer has considered the impact on per flask after considering the increase
in price at every level of the chain of distribution including distributors. It is noted from
Cello’s questionnaire response that it employs three channels of resale, (a) through
distributors (b) through the online portal and (c) through website. The Authority has
compared the import price of Cello with the resale price with the price of the products on
Amazon and on the website. It is seen there is very significant difference between imports
and resale price to the end customer.

Thus, it is not established that the impact of ADD cannot be absorbed by the chain and the
end customers will have a significant impact of the proposed measures.

The Authority also notes that the price of the subject goods being offered to the consumers
is not dependent on the landed price of imports. The ultimate consumer of the subject
goods did not reap the benefit to the extent of the price difference between the domestic
and imported product. It is noted from the data provided by the domestic industry that the
sales predominantly occur through distributors in this product, who further sell the product
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160.

161.

162.

163.

164.

165.

after adding a mark-up. Further, retailers sell the product with significant margins. The
domestic industry further submitted that it sells the product on-line on through its own
website and also through e-commerce platform, where agencies mark up the price by about
30%. Thus, any incidence on account of anti-dumping duty is not likely to impact the
public at large. The distribution chain can easily absorb such price increase.

It is noted that various producers have recently started producing subject goods considering
the growth in the domestic market. The domestic industry contended that while there is a
demand-supply gap in the country, the Indian industry is adding capacities. Further, the
domestic industry submitted that one production line of *** MT requires an investment of
Rs. *** crores and thus provides significant opportunities for the MSME sector to grow
and create employment opportunities. Further, a level playing field in the market would
result in a situation where capacity with the Indian industry shall be sufficient to cater to
the current and potential demand in the country.

The Authority further notes that the demand-supply gap in the country does not bar the
domestic industry from seeking redressal from dumped imports. The Authority refers to
the case of DSM Idemitsu Ltd. vs. Designated Authority before the Hon’ble CESTAT
where it was held that the demand-supply gap does not justify dumping. The foreign
producers can always meet the Indian demand by selling the product at un-dumped prices.
Imposition of anti-dumping duty does not restrict or bar imports into the country.

It is also noted that the product provides tremendous employment opportunities being a
labour-intensive industry. The domestic industry submitted that similar is the position of
other domestic producers generating employment opportunities in the Country.

One of the interested parties has provided on record a list of Indian Producers as published
on the BIS website. It is be noted that the domestic industry and many other Indian
producers of the subject goods predominantly belong to the MSME category, which is
fragmented and unorganized. It is essential that the MSME industries maintain a certain
level of profitability to keep their operations functional. The imposition of duties would
help in improving their performance, in terms of sales and price parameters. The duties
would also help in maintaining a competitive domestic industry supplying the product to
the customers in the presence of fair-priced imports.

The other interested parties have contended that the subject goods produced in China PR
are manufactured with better quality steel that the ones produced by the domestic industry.
It is noted in this regard that domestic industry holds BIS license to manufacture the
products. This attests to the standard of the product produced by the domestic industry
when compared to the imports from China PR.

The Authority also acknowledges the environmental benefits associated with the subject
goods. While bottles made out of plastics have a detrimental impact on the environment
and contribute to pollution, subject goods offer a clear advantage over them and need to
encourage such environment-friendly products.
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166.

L1

167.

Vi.

Vii.

viii.

Further, with demand to likely increase further due to the growing consumer awareness
regarding environmental protection, health and hygiene and benefits of using vacuum
flasks. This increase in demand can have a significant positive impact on the Indian
economy with the imposition of duties as it will lead to increased investment, production,
employment, government revenue, innovation in the country.

POST DISCLOSURE COMMENTS

Views of other interested parties

The following comments were submitted by the other interested parties on the essential
facts disclosed by the Authority.

The denial of margin is inconsistent with the Authority’s own practice. Differential
treatment to the exporters is very apparent in the present investigation . The opportunity to
meet the DA after the issuance of the disclosure has also been denied.

The email dated 22" June 2024 pertained to importers and no specific information was
sought from exporters. The authority may accordingly revise its observations that reply has
not been given to the email by Authority.

Documents were called from the exporter for the first time on 11" July 2024. The
Authority has wrongly used the word ‘again’. The exporter had provided information as
per appendix I. No adjustments were claimed and hence no documents were necessitated.
Inability to comprehend the limited documents filed in Chinese language was not intimated
even at the time of table verification. The exporter was able to clarify the documents in
Chinese language and such a decision is unwarranted.

Customs declaration forms were not part of the email dated 18" July 2024. Such
documents could not be collected due to holidays and personal leaves at the end of the
exporter. The same were submitted at the time of table study and also vide email 4™
September 2024 in reply to mail dated 3" September 2024. No deficiency was issued in
this regard and the authority’s observation is unwarranted.

There were two mails marked to the exporters on the same date with same subject. The
Legal Representative inadvertently missed out the second mail and only replied to one of
the emails on 11th July 2024. This was an error of judgment and not something done
wilfully. Consequent to discussions with the Authority, information as sought was
submitted on 71" August, 2024 itself.

The reply was submitted to email dated 3™ September 2024 on 4™ September 2024. It was
explained that a typographical error had occurred and the same was explained at the time
of the table study. 2 grams of weight was the result of this error and the exporter was
allowed to rectify the same. 8 rows had to be highlighted because the error occurred in two
invoices with more than 1 entry. It cannot be said that the exporter failed to provide
information in its reply. The approach of the authority is not fair at all and is a highly
targeted approach and is unusual in a quasi-judicial investigation.

The only mail received by the exporters was dated 1% October 2024 which pertained to
circulation of the NCV which was already done by the exporter earlier and hence it did not
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Xi.

Xii.

Xiil.

Xiv.

XV.

respond to the said email. The authority has noted that an opportunity to explain why
response should not be rejected was provided to the exporter. However, no such
opportunity was provided.

The authority sent out a mail dated 3™ October 2024. Reply was sent dated 7.10.2024
which had two attachments containing the specific replies to the queries of the Authority.
There has been no further communication.

Electroplating stage has been mentioned in the response and it is subcontracted hence no
adjustment was sought for this process. It is not considered for PCN nor any PCN was
warranted. No opportunity for clarification was provided to the exporter. Even the PUC
definition in the disclosure is quiet on the aspect of electroplating. Exclusion of
electroplated or coated or flasks containing a copper lining on the inside of the inner layer
etc from the scope of PUC was not mentioned. It is assumed that the definition of PUC
contained all such products. No deficiency was issued in this respect and it was not even
pointed out during table verification.

The PUC was already defined by the Authority as inclusive and was not stated as “vacuum
insulated flask or other vessels of stainless steel” with copper coating or electroplated is
out of the scope of PUC. The name of the product mentioned in the description column in
the Appendix was only to identify the PUC as defined and thereafter details as per PCN
has been provided. Since copper coating etc. has not been part of PCN, the same was not
provided separately.

Authority has referred to submission of Cello regarding copper lining but has not accepted
the claim of Cello. Authority has contradicted its own definition of PUC by differentiating
between coated/ electroplated item and even in disclosure such items are kept outside
scope of PUC

The EQR contained ample information as verified through table study for the purpose of
determining individual margin. The issues cited are clarificatory in nature and exporter
provided clarifications wherever sought.

Capacity of a bottle was part of PCN and accordingly the same for 750 ml bottle has been
reported under respective PCN assigned. Reporting done under Appendix 3A and 3B
pertain to PUC only irrespective of length of name mentioned on the invoice or name
mentioned in ‘product’ column. No such issues were pointed out during table study. With
regard to the observation that “in Appendix 4A, the exporter merely described product
exported by it as “vacuum bottle”, “vacuum cup”, - Appendix 4A pertains to domestic
sales by exporter. It was not informed that domestic sales would be considered as basis for
determination of normal value when no MET is claimed by exporter. No clarification of
Appendix-4A was sought during the investigation. Even if the name of product is
mentioned as flasks, cups, bottles, kettles, carafe and dispensers in context of PUC is still
PUC and the usage of such terms cannot be a reason to reject the response.

Of the total transactions, terms of delivery have not been mentioned only for 12
transactions inadvertently. Authority could have issued deficiency letter or adopted the
facts available for the 12 transactions. Payment terms are inadvertently missed for 41
transactions. Such error was not pointed out by the Authority at time of table study. No
deficiency letter was also issued in this regard. Further, both weight of the product and unit
in terms of pieces were given in appendix 3A and 3B and also 4A. This aspect was
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XX.

XXI.

XXii.

XXiil.

XXiV.

discussed with the Authority but it was not pointed out that the response would be rejected
for this reason.

The observations and reasons noted by the Authority for not accepting the information
provided by the Respondent are being made for the first time in the disclosure statement.
Respondent had no opportunity to clarify these issues during the course of investigation.
The Authority has noted that the exporter has suppressed vital facts, did not timely point
out product parameters that were relevant for undertaking fair comparison and proper
fixation of PCN. At the same time, it has noted that the subject goods produced by the
domestic industry is “like article” to the imported PUC. Therefore, it is not clear why the
Authority is not able to ensure fair comparison.

Article 2.4 requires that the Authority shall indicate to the parties information necessary for
fair comparison. Hence, the primary obligation to ensure fair comparison is on the
Authority. Interested parties can claim differences which affect price comparability, but it
is not possible or mandatory for an NME exporter to exhaustively study the like-article,
identify key differences in physical characteristics and propose adjustments.

The Domestic industry is also responsible for not identifying such specific difference in
product characteristics, especially when the investigation involves an NME where Normal
value is based on the data of the Domestic industry. The Authority is required to indicate
information necessary for fair comparison and shall not impose unreasonable burden of
proof on the parties.

If EQRs are rejected merely because of this reason, it would be advantageous for the
domestic industry to withhold specifications of the like article at the time of PCN
discussion because when doubt arises regarding PCN at a later stage, the exporter can be
held responsible and the EQR can be rejected.

The Authority may record its findings on the basis of available facts in the event that an
interested party refuses access to, does not provide information within a reasonable time or
significantly impedes investigation. The Respondent, however, has complied with all
requirements and has provided complete information whenever requested by Authority and
in the event any information may still be missing or is unverifiable, that does not merit to
rejection of complete information.

WTO Jurisprudence supports that mere unavailability of some information cannot justify
rejection of entire information. Unless the missing information is shown to affect the
reliability or validity of remaining information, information submitted can be used. Since
the Respondent has provided accurate export price of PUC on FOB delivery terms, the
Authority ought to consider the same to determine export price and landed value of
Respondent.

Any determination based on available facts must aim at filling gaps or missing information
rather than being used to impose penalty, to ensure fairness and due process during
investigation.

The Authority observes that the respondent were directed to specify whether the product
exported by them falls within the defined ambit of PUC or has any specific characteristics
or usage that differs it from products falling under PUC. No such question or direction was
issued by Authority. Even if such direction was issued, furnishing of further information
would be redundant since the product falls squarely within the scope of PUC as notified
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XXV.

XXVi.

XXVil.

XXViil.

XXiX.

XXX.

XXXI.

via notice dated 26 February 2024. It is not possible for the product to ‘fall within the
description of PUC defined by Authority’ while also ‘differing from the PUC’.

Section B.2 of the EQR requires that in the event that the product sold in domestic market
or countries other than India are different in physical/technical/chemical characteristics, the
Respondent is required to give evidence of such difference along with effect on production
costs and selling price; is inapplicable in the present case. Firstly, the Respondent has
clearly stated that there is no difference between products sold domestically and exported
to India. Secondly, since the subject country is China PR which is a NME, domestic selling
price is neither used by the Authority to determine normal value nor the Authority has
requested any supporting documents during verification process regarding domestic sales
in China PR.

The Authority has observed that the Respondent failed to specify that product exported by
the Respondent differs from PUC or has characteristics which single it out from PUC.
However, this observation is irreconcilable since the Authority acknowledges that
Respondent had stated that the product falls withing PUC albeit production costs can vary
per specifications, including copper coating material, and the same was mentioned in
exports of PUC with copper coating in Appendix 3A of EQR. It is contradictory therefore,
that the Respondent failed to disclose copper-coated products were exported to India while
also disclosing the export of PUC with copper coating in appendix 3A.

Exports of PUC made by the Respondent have copper coating, which is applied to support
temperature control function of the flask, an inherent feature of the PUC and a global
industry standard. It is neither special nor extraordinary characteristic of PUC which sets it
apart from other product covered in the PUC or has a significant impact on price. The
Domestic Industry uses aluminium layer/coating instead of copper to attain the same
function. During the entire investigation, however, the difference between subject goods
due to copper coating and aluminium layer was not raised by any interested party for PCN
or in order to make adjustment to export price for fair comparison. This indicates that the
difference in layer/coating was inconsequential for fair comparison.

Even the domestic industry has not provided separate cost/price information of aluminium
layer in relation to total cost and price. The Respondent cannot be held responsible for not
providing information regarding this or for absence of sufficient information on record
regarding necessary adjustment to be made to account the difference, especially when such
information was not requested by the Authority during investigation. The Authority at best
may exercise its discretion to make appropriate adjustment, with available information, to
ensure fair comparison.

Information on quantum of appropriate adjustment from Respondent regarding copper
coating may not be reasonably insisted for by the Authority, since its cost of production is
not taken into consideration at all due to the presumption of NME of the subject country.
Regardless, the cost of copper coating is less than 0.5% of average selling price of PUC
and thus, is insignificant. Thus, the Authority’s observation that PUC falls within the
description of defined product but differs from PUC is irreconcilable.

If the Authority is still of the opinion that the product exported with copper coating is not
PUC, the same may be expressly excluded from the scope of PUC.

The Authority rejected the claim of PCN based on casing/pouch in the final PCN
Methodology, indicating that it wasn’t considered a relevant factor affecting fair



[¢TRT |—@ue 1] T T TSI © T 157

XXXII.

XXXiili.

XXXIV.

XXXV.

XXXVI.

XXXVIl.

comparison. When PCN itself doesn’t distinguish between PUC with pouch/casing etc. and
PUC without pouch/casing etc., then not only is there no obligation on the Respondent to
still disclose and provide adjustment for such information in Appendix 3A of the EQR but
the question to do so doesn’t arise.

Despite the request for separate PCN being rejected and ignoring the final PCN
methodology, if the Respondent provides any adjustment, it would amount to disregarding
express direction of Authority and would be considered non-cooperation and non-
compliance.

The Respondent requested the Authority to compare vacuum flask body exported by the
Respondent with vacuum flask body of the Domestic Industry, in order to make
appropriate adjustments for fair comparison. The Respondent also complied with the
Authority’s notice dated 10 May, 2024 by submitting updated questionnaire providing data
of vacuum insulated body separately. Despite its inputs, the DI has not provided any data
or non-confidential version of appropriate adjustments of vacuum flask body. In absence of
contrary evidence therefore, the Respondent’s proposed adjustments in NIP and CNV
should have been considered. Neither availability of data by DI was notified nor any
subsequent directions were issued by the Authority, indicating sufficiency of information
provided by Respondent.

On the point of the Respondent adding a uniform price for lids, caps and bottoms without
corresponding weight adjustments, was to simplify reporting and to ensure consistency.
The respondent, based on the information received from Hamilton India Pvt. Ltd. India,
importer responsible for processing Vacuum Flask body in order to make finished vacuum
flask, calculated estimated ‘per KG’ cost of the lids, caps and bottom etc. In addition, the
Respondent also provided relevant documents and justifications in updated questionnaire
for proposed adjustments whereas the DI did not propose any adjustments at all in the
matter.

A blanket rejection of the Respondent’s questionnaire response in thus, completely
unwarranted. Firstly, seeking adjustments in an anti-dumping for subject goods, is not a
routine matter and thus in light of lack of rigid guidelines, the Respondent submitted all
information to the best of its abilities. Secondly, the Authority has DGCI&S information
available which can determine appropriate adjustment for fair comparison, but the same
has not been considered.

The Authority has observed discrepancies in freight data provided by the Respondent and
Bills of entry from Hamilton, the importer. The Respondent, however, has exported the
subject goods to India at FOB delivery terms where ocean freight is not included in the
export price, as reported in the questionnaire response. Thus, no adjustment of ocean
freight has been claimed by Respondent for determining net export price. There is no
discrepancy between accuracy of FOB and ocean freight amount. The Authority can
consider DGCI&S data or DG Systems data to further identify the appropriate amount of
ocean freight.

The mail from Authority dated 22th June 2024, requested information on Appendix 1,
Appendix 2 and Appendix4, not Appendix 3A/3B and Appendix 4A/4B (these are not part
of importer questionnaire). Further, the claim that the Authority sought supporting
information from importer M/s Hamilton Housewares Pvt. Ltd. in July 2024 is not tenable,
since it had concluded on 4th April 2024 that its questionnaire response was not
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considered. The Email of July 11 2024, or any other mail, did not request supporting
documents for information provided in 4A/4B. Thus, the facts, keys and dates provided are
conflated and has affected investigation and determination of Export Price.

The observation that records pertaining to Appendix 1, as mentioned in excel sheet was not
authenticated or verified, is also not tenable. Excel is a widely used tool for recording data.
There is no prescribed requirement or guideline regarding authentication and pertinent
documents. Additionally, verification process would rely on data rather than the format its
presented in.

Full translation of Chinese language was also never requested nor deficiency letter
indicating lack of sufficient translation was issued. Therefore, Respondent cannot be
penalised for not complying with ambiguous requirements.

The Authority has disregarded the information of Respondent alleging mismatch or
revision of certain adjustments of freight etc. However, all revisions submitted by the DI
has been accepted.

Authority may recommend reference price form of anti-dumping duty for a period of 2
years instead of fixed ADD of 5 years since DI is only impacted by lower price of PUC,
there is significant demand-supply gap and imports are necessary, there are negligible
exports by Respondent since QCO came to effect and exports are at fair price.

The Authority in DS noted that the production flowchart submitted by Exporter includes
copper coating as one of the stages of production process. Further, it is claimed that the
exporter has exported some copper-coated products to India during POI that has not been
reported in Appendix 3A of EQR. These observations are contradictory since it is alleged
that the exporter did not disclose copper coated products were exported but the EQR
clearly disclosed that copper-coating was part of production process.

The Authority has claimed that description of product in DG Systems data is not reported
by Respondent. However, the subject good has in fact been reported by Xiongtai in
Appendix 3A. Further if such data claiming inaccuracy is relied on, such transaction wise
DG Systems/DGCI&S data should be disclosed. Non- disclosure violated principle of
natural justice. The Supreme Court has provided that in AD investigation, Authority cannot
claim any information as confidential on its volition. Additionally, in similar situations in
the past, DG Systems data was provided to the exporter for clarification (Stainless Steel
Seamless Tubes and Pipes from China PR, final finding date 23" September 2022).

The Importer’s Questionnaire Response (IQR) was filed on 27" Marc 2024, eight days
beyond stipulated deadline, a reasonable and minor delay in light of the complexity of
information required.

Rejecting IQR risks overlooking critical data with material impact on investigation. The
Authority has condoned similar delay in the past.

All revisions suggested by DI has been accepted by Authority. Dumping margin and Injury
margin determined by Authority is lower than margins claimed in petition, despite lower
average export price and landed price of imports from China than claimed by DI. Thus,
CNV and NIP in DS has been substantially revised.

DI has been given the benefit of doubt despite lack of information regarding production
and imports made by domestic producers whereas claim of Respondent on eligible
producers was rejected despite being corroborated by BIS license, website, brochure etc.
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Authority has not disclosed essential facts such as how the landed price of imports are
lower than claimed by DI, if adjustments to landed price has been made considering
vacuum flask body, how unit of measurement has been changed from pcs to INR per MT,
reason for revision in CNV and Export price or why such inaccurate application by DI is
not terminated.

There has been no export of subject goods by Respondent since QCO came into effect.
Consequently, there is no requirement of ADD since the QCO is operating as an import
ban.

As per IQR, the landed price of imports is significantly higher than NIP. Thus, the
respondent is not causing any injury and no ADD should be recommended.

Zhejiang Xiongtai Houseware Corp Ltd. and Zhejiang Haogi Industry & Trade Co Ltd.
should be considered as co-operating producers/exporters and individual rate of ADD for
the entities should be determined.

The disclosure statement was received at 10.16 PM after office hours and could be
communicated to the clients on 4.12.24. The issue of non-completion of our submissions
has been communicated to us for the first time that in the disclosure statement.

The sole ground for non-acceptance of response is that some appendices and excel sheets
were not filed. The deficiency was rectifiable and inadvertently missed while filing the
response due to some technical glitch.

Previous year data in Appendix 3 do not have any impact on the duty calculation and thus
not relevant for the purpose of this investigation. The Authority has already taken the same
approach in the investigation concerning Gypsum Board / Tiles from China PR and Oman.
The Authority does not undertake verification of unrelated importers. The reasons for any
deviation from this well-established practice are not discernible from the disclosure
statement. Further, the email dated 11.6.2024 issued by the Authority had the subject
stating “Subject - Re: Rescheduled Oral Hearing in the anti-dumping investigation
concerning imports of “Vacuum Insulated Flask or other Vacuum Vessels, of Stainless
Steel” originating in or exported from China PR.” which misled the respondent.

Since other communications for verification, although addressed to respondent, always
talked about exporters format and information pertaining to export price and landed value,
respondent was always under the impression that the DGTR as per their practice, does not
propose to call any data for verification from importer.

It is also not clear as to why verification mail meant for producers / exporters was marked
to importer.

The fact that the Authority called for verification data (which was overlooked due to
incorrect subject) clearly indicates that the non-submission of the said deficiency was not a
matter of concern for the Authority. Thus, the sudden rejection at the stage of disclosure
statement is complete arbitrary, unfair and discriminatory.

The email of 1.10.2024 which has been used to make a positive assertion that the Authority
had indeed given an opportunity to explain the reasons for non-rejection was meant for
circulation of NCV submissions. Since the instructions were only to share non-confidential
version of the responses not already shared, to use that correspondence as opportunity
given to the interested parties is simply incomprehensible.

Subsequent email of 4.10.2024 from the Authority was also about circulation of NCV
submissions. Even in this email, there is no whisper about any deficiency or the so-called
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opportunity to rectify the inadvertent errors by the interested parties. Referring to the email
dated 1.10.2024 as an opportunity given to exporters for any rectification, is not correct.
Rejection of the response filed by respondent is against the obligations under Articles 6.1,
6.9 and 6.13 of the Anti-dumping Agreement. The Authority is required to give notice to
all interested parties of the information required from them to reach to a conclusion.
However, in the instant investigation, Authority has not provided any notice to respondent,
which indicates partial submission of the information.

There is significant difference in the import data provided in the nonconfidential version of
the application and used by the Authority in the disclosure statement. Since the Authority
had issues while sorting of import data due to various units of measurements, it would be
in the fitness of things for the Authority to get the quantum of import data re-checked with
the help of interested parties also.

While quantum of import quantity increased, landed value declined significantly. This also
needs re-examination in the light of the issues admittedly faced by the Authority in
conversion of the import data.

In relation to ability to raise capital, it is submitted that DGTR has noted that many
industries set up their facilities post POI. Here, the Authority failed to appreciate the reason
for commencement of manufacturing of PUC by other domestic producers in the country.
The Authority has also ignored the fact that despite increase in production and sales, their
closing inventory reduced significantly as compared to opening inventory. This shows
positive growth of the industry and no adverse impact of imports.

L.2 Views of domestic industry

168. The following comments were submitted by the other interested parties with regard to the

disclosure statement:

Domestic industry reached out to other alleged domestic producers of the subject goods
multiple dates. The authority sent communication to these alleged producers and also to the
ministry of consumer, affairs, food and public distribution. The Authority is not required to
keep hunting for information and evidence. The duty of the Authority is limited to seeking
information from parties and then based on information received make an appropriate
determination.

Despite these efforts, neither the Authority nor the domestic industry received any
information regarding production by these entities listed by the interested parties.
However, these entities have not provided relevant data barring, Crown Craft India Pvt
Ltd, which did submit relevant production information. The Authority cannot hold
noncooperation by other entities in prejudice of the applicant but can only proceed with the
best facts made available by the parties.

The interested parties who alleged existence of other domestic producers provided no
material evidence with regard to quantum of production by other entities. These interested
parties merely made allegation and left it open ended.

Exporter responses should be rejected. The exporters' responses, which were either
incomplete or absent, should have been rejected at the outset, and the exporters should
have been considered non-cooperative. Further, the Authority need not have extended so
many opportunities to the respondents, in the first place when the interested parties did not
provide required data in time. The right to submit information is not unlimited.
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V.

Vi.

Vii.

viii.

Xi.

If an interested party fails to adhere to the time limits prescribed by the authority, the
authority should not accept the responses. In US — Hot-Rolled Steel, the United States
authorities had rejected certain information provided by two Japanese exporters which was
submitted beyond the deadlines for responses to the questionnaires, and thus applied
“adverse facts” in the calculation of the dumping margins.

The NCV versions of submissions of the exporters were not shared with the domestic
industry and thus are liable to be rejected. The domestic industry was deprived of the
opportunity to make meaningful comments to the same. There has been violation of (a)
Rule 7 of the AD Rules, (b) directions as given under the notice of initiation, (c) violation
of the trade notices issued by the Authority. Reference is also laid upon the practices of the
other countries with respect to time barred, deficient replies or untimely new factual
information is presented by the parties.

The Authority has rightly rejected the responses for the export price determination. The
deficiencies relate to incomplete, inaccurate, or inadequate information, and the failure to
comply with required documentation protocols and time limits. They also include the
failure to meet deadlines for submitting requested information, providing vague or
incomplete product descriptions, submitting documents in an unverified language (Chinese
without translation), and discrepancies in the reported costs such as ocean freight and
pricing for components.

The authenticity of key documents like commercial invoices and packing lists, when
questioned, undermines the credibility of the exporter’s claims, raising concerns about the
potential for misrepresentation or fraud. Inaccurate reporting of production processes, such
as the omission of electroplating, can affect the correct classification of goods and
compliance with regulatory standards. Additionally, the lack of clarity on terms of
delivery, payment, and the misreporting of weight or freight costs can result in incorrect
tariff assessments and delays in customs processing.

There has also been suppression of facts by the exporters. Products with copper coating
were exported by the parties but not highlighted at the stage of providing comments on the
PCN methodology. The authority was not informed that certain characteristics result in
cost difference of more than 5%. The same should have been highlighted at the initial stage
and considered as a separate PCN. Incomplete description of the products was also
provided in the relevant appendices by the exporters. The exporters also failed to identify
and adjust the prices of accessories in their export prices when they had previously
proposed PCN based on casing of the vessel.

The exporter viz., Zhejiang Haoqgi Industry & Trade Co Ltd and Zhejiang Xiongtai
Houseware Corp Ltd failed to identify and adjust the price of accessories such as case/
pouch / plastic cup in their export price. This omission is particularly concerning given that
the exporters had previously proposed a PCN based on the casing of the vessel in their
comments on the PUC/PCN. In their submission, the exporters acknowledged that the cost
and price of vacuum insulated vessels would vary depending on whether they are sold with
or without a case, and requested the creation of separate PCN categories to reflect this
difference. However, despite making this proposal, they did not adjust the price of the
product to account for the presence of the case or pouch

By suppressing essential facts such as the presence of copper coating and the adjustment
for accessories like the case or pouch, the exporters have prevented a fair, apple-to-apple
comparison between the products exported by them and the like articles manufactured by
the domestic industry. This deliberate omission of critical information further indicates the
need for the Authority to reject the exporters' submissions.
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Xii.

Xiil.

Xiv.

XV.

XVI.

XVil.

XViil.
XiX.

By only reporting adjustment for value and not for the volume (weight) of the product, the
exporter has artificially inflated the unit export price of the incomplete products. This is a
significant discrepancy, as the adjustment based on value without accounting for the
weight would make the export price appear higher than what it actually is, thus, distorting
dumping margin. While the Authority has not revealed the percentage of the value addition
proposed by the exporter on account of cap/ bottom/ lid in relation to gross export value of
the products exported by it, it is seen that the Authority has stated that such value was too
significant to be accepted without sufficient corroborative evidence.

It is seen that while the exporter has quantified the value of the cap/ bottom/ lid etc., it has
not quantified the associated weight. The Authority has noted that the exporter has stated
having reported weight based on its packing list where imports were made of vacuum
insulated body. This naturally indicates that the weight of cap/ bottom/ lid has not been
provided.

The authenticity of documents filed by exporters is questionable. The same has been
observed by the authority in its disclosure statement.

The Indian industry is facing material injury due to the influx of dumped imports. This
discourages domestic producers from scaling up their operations or investing in fresh
capacities. However, the imposition of anti-dumping duties would provide remedy to the
domestic manufacturers from dumped imports, thereby creating a conducive environment
for fresh investments. With the duties in place, not only existing producers but also the
new entrants would be incentivized to set up manufacturing facilities in India, aligning
with the Government's "Make in India" initiative

The authority has adopted the correct approach in evaluating transactions particularly with
respect to adjustments made by exporters for missing parts like the cap, bottom, and lid.
The exporters have quantified value of parts but not the associated weight. They have
artificially inflated the export price of incomplete products.

The information filed has not been in English language when it is provided under Trade
Notice No. 01/2012 that the parties to the investigation are required to provide an English
translated copy of any information that has been provided in any language other than
English or Hindi.

The imposition of duty would encourage fresh investments.

The duty imposed should be a fixed form of duty. Further, it should be imposed for 5 years
in USD terms

L.3 Examination by the Authority

169. The Authority has examined the post disclosure comments made by interested parties. It is

noted that comments which are reiterations and have already been suitably examined and
adequately addressed in the relevant paras of the final findings, are not being repeated in
the post-disclosure examination by the Authority for the sake of brevity. The issues raised
for the first time in the post disclosure comments/submissions by the interested parties and
considered relevant by the Authority have been examined as under:

a. Kuangdi, Xinduo have argued that first email to them was sent on 11" July and that the

email dated 22" June 2024 pertained only to importers. It is noted in this regard that
such statement is incorrect. The Authority had sent email dated 22" June 2024 seeking
supporting information from the producers and exporters for Appendix 1, Appendix
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3A/3B, Appendix 4A/4B and, supporting documents for adjustments reported. It has
also been argued that customs declaration documents could not be collected due to
holidays and leaves at the end of the exporter which cannot be accepted. Information
sought in July have been submitted much later in September. It is noted that the
exporters did not even seek extension to provide the information. As noted by the WTO
Panel on US — Corrosion-Resistant Steel Sunset Review, “the right of interested parties
to submit information in a sunset review cannot be unlimited. One of the important
limitations that can legitimately be imposed on that right is deadlines for the submission
of information”. Further, even if it is assumed that the exporters inadvertently missed
the email dated 11™ July, 2024, even the belated reply did not address all the concerns
raised and information sought.

b. As regards not intimating the issue of receipt of untranslated documents even at the time of

(@]

D

—h

interactions with the respondent, it is noted that the prescribed questionnaire requires the
interested parties to provide English translations when providing documents. Further,
the purpose of interactions with the interested parties was limited to understanding the
information that was provided by the parties. In any case, the purpose of such
interaction is limited to satisfaction of the Authority to the information on record. It is
not an opportunity to file fresh information. Further, it is the obligation of the exporters
to provide information in English. Documents filed in Chinese language without
accompanying translations in English is insufficient for the present purpose.

. As regards the argument by Kuangdi, and revision in the weight, it is noted that the

exporter gave no clarification and justification for changing the data. Further, multiple
changes were made without any clarification, thus raising serious concerns on the
credibility of the data.

. As regards demand for an opportunity to explain why response should not be rejected, the

records of the Authority show that such email was in fact sent to the exporter on 1%
October 2024. Further, the disclosure statement itself was an opportunity given to the
exporter to defend its interests.

. As regards Kuangdi’s argument that it had provided a reply to the information sought by

the Authority vide email dated 3@ October 2024 on 7" October 2024, it is noted that
while two attachments were received by the Authority in response, such response was
deficient and did not address all issues raised by the Authority. Evidently, the exporters
have not even responded to all the queries and supplementary information demanded by
the Authority.

As regards the argument that the exporters were unaware that electroplated vacuum flask is

outside the scope of PUC, it is clarified that electroplated stainless steel vacuum flask is
not excluded from the scope of PUC. The exporter’s product descriptions were
incomplete and inaccurate, especially regarding the copper plating on certain products.
Although the production process involved copper plating, this crucial detail was omitted
from the EQR, leading to a failure to disclose essential information needed for
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determination. The interested party ought to have disclosed parameters that affect price
comparability. Electroplating has an impact on the cost of subject goods and the same
should have been disclosed and information should have been provided for appropriate
adjustments. The purpose of providing opportunity to the interested parties to comment
on the scope of the PUC and suggest PCN methodology is to ensure that all relevant
parameters for undertaking fair comparison are brought on record. The interested parties
are obliged to point out all such parameters that would affect fair comparison. Further,
the interested parties were obliged to identify PCN parameters appropriately, truthfully
and completely. The interested parties have indeed given comments on the PCN
methodology, but failed to inform the Authority and other interested parties that there
were other critical and relevant parameters that were required to be considered in so far
their exports are concerned. This was a vital suppression of material fact at the time of
offering comments on the scope of the PUC and PCN. Further, this has come to the
notice of the Authority at advance stage of the investigations and during interactions
with the exporters. The Authority holds that such interactions were limited to
understanding the questionnaire response and information/documents filed by the
exporters. The said opportunity is not an opportunity for providing fresh information.
The exporters have withheld relevant information and have not timely provided such
relevant information.

g. The exporters have stated that the Authority referred to the submissions of Cello while also

not accepting the claims of Cello. It is clarified that Cello’s submission has only been
referred to by the Authority to corroborate the information on record.

h. As regards the argument that not providing complete and proper product descriptions,

terms of payments and terms of delivery cannot be a reason to reject the response, it is
noted that these are crucial for determination of dumping margin and injury margin. The
PCN itself cannot be appropriately verified without sufficient and proper product
descriptions.

i. As regards the argument that information in Appendix 3A, 3B and 4A was provided in

terms of both weight and numbers by Kuangdi and Xinduo, it is noted that the Authority
has made an observation not in respect to these appendices but regarding Appendix 1
being reported in terms of numbers alone.

j. The argument of Borosil that the previous year data under appendix 3 is not relevant and

thus not provided cannot be accepted. The interested party, on itself cannot decide
which information is relevant, more so when the Authority has issued a prescribed
format for filing questionnaire response. As noted earlier, in Appendices 1 and 2,
merely the first and last twenty (20) transactions have been mentioned by the importer
while the revised appendices shared by the importer with its comments to the disclosure
statement shows more than 400 line transactions. Thus, information on major imports
were withheld by the importer and the reason for the same has not been provided till
date. Moreover, while the NCV of the IQR stated that appendices 4 and 5 are enclosed
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with the confidential version of the IQR, it was found that the said appendices were not
given at all even in confidential version. The NCV was thus misleading. Further, despite
noting that the Authority has observed that the data that was required to be provided in
the Excel sheet it was provided in a PDF format.

K. As regards Borosil’s argument that DGTR does not verify importer questionnaire response,
it is clarified that the questionnaires and information are sought with the purpose to
collect relevant information and use the same appropriately. The importer cannot first
file questionnaire response and then plead that the same is not relevant and necessary to
the conduct of investigations and determination made. The Authority is justified in
considering such response and verifying the same to the extent deemed necessary.
Furthermore, the attempt to justify its failure to respond to the request for
information/documents on the grounds of incorrect subject title cannot be accepted.
While it is acknowledged that the email subject line referred to oral hearing (as it was
based on an earlier email thread), it cannot be accepted that the importer did not read the
content of the email simply because of the subject line. It was open to the importer to
seek appropriate clarification. In any case, no response to the requirements raised by the
Authority cannot be ignored only because of this reason. The importer should have
noted the requirements and provided relevant verification information requested by the
Authority.

l. It is clarified that there were two emails sent on 1% Oct, 2024, one pertaining to circulation
of NCV and the other giving opportunity to the said parties to explain the reasons for
non-rejection. The party has selectively referred to one email.

m. Haoqi has argued that it is unclear why the Authority cannot undertake fair comparison
when goods produced by the domestic industry are like article to the PUC. The
Authority acknowledges that, in a situation where the PUC includes product with
significant difference in cost, the Authority is required to frame different PCN for the
same to determine dumping margin and injury margin. However, there still may be
differences or factors that form part of price adjustments and may not be addressed
through PCN. It is the obligation of the interested parties to identify all factors that may
be considered for defining the scope of the PUC and prescribe PCN. The exporter’s
argument that it is impossible for an exporter in a non-market economy to exhaustively
study and identify key difference in the like article and the PUC is not acceptable. The
exporter was required to identify attributes in its own product and the same was very
much within the knowledge of the exporter. It is also noted that the exporter has itself
stated that the domestic industry has used aluminium layering in its product. This shows
that the exporter is well aware of the attributes of the domestic industry product.

n. The exporters have also argued that the domestic industry is also responsible for not
identifying product characteristics when the normal value is based on the domestic
industry’s data. The Authority notes that the relevant consideration is whether the
exporter identified attributed in its product appropriately and sufficiently. Evidently, the
exporter has not done so. The exporter cannot shift burden of identifying such attributes
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in the imported product onto the domestic industry. It was the obligation of the exporter
to identify the attributes in its own product and inform the Authority appropriately. The
exporter was well aware of its own product manufactured and exported to India.

0. The argument taken by Haoqi and Xiongtai that the Authority’s observation is
contradictory with respect to the respondent not disclosing copper coating when it was
mentioned as part of the production process, it is noted that the interested parties were
given the opportunity, at the time of initiation of the investigation, to offer their
comments on the scope of PUC and proposed PCN methodology. The interested parties
made detailed submissions in this regard, but the exporters never mentioned the fact of
copper coating on its products. Such fact should have been specifically and separately
reported to the Authority. The EQR is too belated stage for considering appropriateness
of the PCN, considering that EQR was filed much after finalisation of PCN. It is noted
that the exporter in its comments on proposed PCN methodology stated that “cost of
production varies due to variation in components and accessories used, shape, coating
material, design, specific features etc. that are applicable in different types of vacuum
insulated vessels”. However, the exporter never informed the Authority that there is
significant difference in its product’s price in respect of products with copper coating. In
fact, while the transaction pertaining to export of copper coated product was reported by
Xiongtai, the exporter did not even report copper coating in the description of the
product in Appendix 3A. The fact that it had exported copper coated product was seen
by the Authority from the DG Systems data. This is clear suppression of fact.

p. Notwithstanding the above, it is seen that the exporters i.e., Haogi and Xiongtai, have
shared along with their comments to the disclosure statement only one sample invoice
claiming the coating cost incurred by them (including material cost) for copper coating.
At the foremost, it is noted that the exporters have provided only one invoice each as
evidence. Secondly, it is seen that while the description of the invoice furnished by
Haoqi states “copper processing fee”, that furnished by Xiongtai states “labor copper
plating processing fee for thermos flask liner”, however, the invoice value of both the
invoices is largely comparable. This indicates that such invoice only pertains to labor
fee for copper plating and does not include material cost though the exporters have
claimed that it includes material cost. Lastly, it is seen that the seller’s name on the said
evidence shared by Haoqi and Xiongtai is “***” and “***”  respectively, thus
suggesting that this stage of the production process was outsourced/ subcontracted to a
third party. However, the exporters in their EQR suppressed this fact and only stated
that “None of the stages of the production process are subcontracted”. This further casts
serious doubt on the credibility of the EQR.

g. It has been stated by the exporters that no directions were issued by the Authority for the
respondents to specify whether the product exported by them falls within the defined
ambit of PUC or has any specific characteristics or usage that differs it from products
falling under PCU nor is the date for such communication mentioned. It is clarified that
that such directions were part of the notice of initiation wherein the exporters were
given opportunity to comment on the scope of the PUC and were required to identify
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parameters relevant to fixation of appropriate PCN. Further, the prescribed exporters’
questionnaire requires relevant information and therefore no separate communication is
necessary in this regard.

It has been argued by Haoqi and Xiongtai that there was no obligation on the respondent to

disclose and provide adjustments for casing/ pouch when their claim of PCN based on
casing/ pouch was rejected by the Authority. It is noted that cost and price of casing/
pouch was not considered significant enough by the Authority to prescribe a separate
PCN. However, it is a factor relevant for making appropriate adjustment for determining
dumping margin. In fact, the exporter was required to provide detailed information if it
considered that its product, though falling within the product description defined by the
Authority, differs from the PUC or has specific characteristics which single it out from
the PUC. The exporters despite accepting difference in cost and price depending upon
whether the product is with case or without case, did not disclose or provide information
for making necessary adjustments.

s. Regarding the exporters' request to impose a reference price-based duty and for only two

t.

years duration, it is noted that satisfactory justification for the form and duration of duty
has not been provided by the exporter, particularly when the Authority normally
recommends ADD for a period of five years. Reference price based duty would not be
appropriate in the facts & circumstances of the case, considering that (i) the product is
supplied using different grades of steel (200 and 300 series) carrying significantly
different prices, (ii) the product is produced in varying size, (c) product is sold both in
finished form and as a body, (d) product is sold with or without accessories & other
items.

It has been suggested that in absence of contrary evidence with respect to appropriate

adjustment of vacuum flask body by the domestic industry, the respondent’s proposed
adjustment in NIP and CNV should have been considered. It is noted that information
for making an appropriate comparison the Authority had specifically directed the
interested parties to provide information on missing components. The interested parties
however merely identified value of missing components, without providing
corresponding associated weights. The interested parties inflated the gross export value
of such transactions by a significant ***%, without an appropriate addition towards
weight. It cannot be contended that the value of missing parts should be inflated by
***0p without adding weight of such missing parts.

u. As regards the argument taken by Haoqi that it provided relevant document and

justification with the questionnaire response for the value added for cap/ bottom/ lid, the
Authority in the disclosure statement did acknowledge the exporter adjusting a uniform
price of cap/ lid/ bottom. No justification or methodology was disclosed by the exporter
for identifying the value calculated by it. Nor any supporting evidence provided.
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v. As regards the argument by Haoqi and Xiongtai that the exports were made on FOB basis
and no freight was reported or adjustment on that account was claimed in the EQR, it is
noted that the exporters were directed to provide their claimed export price and landed
value. On 11" July 2024, the exporter was asked to provide adjustments claimed for ex-
factory export price and landed value. To reach landed value of import, ocean freight
was reported by the exporter based on Bill of Entry of Hamilton. There was in fact a
discrepancy between the ocean freight reported by the exporter and that reflected in the
Bill of Entry and hence revisions were made by the exporter without providing a list of
errors and corrections made as asked by the Authority.

w. It has been argued that no email requested for supporting documents for verification of
information provided in appendix 4A or 4B. The Authority had sent to the exporters an
email on 22" June , seeking information/ documents pertaining to Appendix 1, 3A/ 3B,
4A/ 4B and supporting documents relating to deductions claimed in the response. Such
email is on record with the Authority.

X. As regards the argument that there are negligible exports since QCO has come to effect, it
is noted that QCO serves a purpose different than trade remedial measures. QCO does
not aim to remedy the injury caused to the domestic industry by dumped imports.
Contrary to what has been claimed by the other interested parties, QCO does not operate
as a ban on imports.

y. Hamilton has argued that a minor delay in filing of the response is reasonable in light of
the complexity of the information required. It is noted that the importer neither filed a
response within the stipulated timeline, nor sought an extension to file the response, nor
mentioned any reason for the delay when filing a response, nor established alleged
complexities in filing timely response. A party to the investigation cannot ignore the
time limits prescribed by the Authority for conduct of investigation. As per the Rules
and as also notified at the time of initiation, if an information is not received within the
prescribed time limit or incomplete information is received, the Authority may record its
findings based on facts available on record.

z. It has been argued that the dumping margin and injury margin determined by the Authority
is lower than the margins claimed in the petition indicating that the CNV and NIP has
been substantially revised. It is noted that the applicant had calculated margins based on
export price and landed value estimated as per DGCI&S published data for the codes
96170011 and 96170012. However, the Authority has made determination based on data
from its own sources. In the current investigation, the Authority has relied on DGCI&S
transaction-wise import data for the codes 96170011, 96170012 and 96170090. As
regards the revision of CNV and NIP, these have been determined by the Authority
based on the costs that have been considered appropriate and not as claimed in the
application.

M. CONCLUSION AND RECOMMENDATION
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170.

9)

h)

Having regard to the contentions raised, information provided, submissions made by the
interested parties and facts available before the Authority, as recorded above, and on the
basis of the above analysis of dumping and consequent injury to the domestic industry, the
Authority concludes as follows:

The product under consideration is “vacuum insulated flask and other vacuum insulated
vessels, of stainless steel” such as vacuum insulated cups/ mugs, bottles/ flasks, and
carafes/ kettles. The scope of the PUC also covers “vacuum-insulated body” of the flask
with or without parts like lid, cap and bottom.

Vessels and containers like dispensers, casseroles, vacuum lunch boxes/ tiffin, ice buckets
and boxes, etc. fall outside the scope of the product under consideration.

Single walled flask i.e., a flask with no vacuum, electric kettles and other electric vessels
are excluded from the scope of the PUC.

The subject goods are imported under customs subheadings 96170011, 96170012,
96170090 of the Customs Tariff Act 1975. The customs classification is only indicative
and is not binding on the scope of the product under consideration.

The Authority provided opportunity to the interested parties to provide relevant
information and thereafter held interactions with the interested parties to decide the scope
of PUC and notify appropriate PCN methodology. The Authority notified PCN
methodology on the basis of product attributes informed by various interested parties and
notified the scope of the PUC and the proposed PCN to the interested parties.

The goods produced by the domestic industry is like article to the subject goods being
imported from the subject country in terms of Rule 2 (d) of the AD Rules.

The application for initiation of the anti-dumping investigation against the imports of the
subject goods from China PR was filed by Placero International Pvt Ltd, also known as
“Pexpo”.

Apart from the applicant, there are other producers of the subject goods in India. While the
applicant estimated the total Indian production by quantifying production of other
producers that have not imported the subject goods during the POI, none of the
interested parties provided any evidence of gross Indian production and production by
a number of entities identified by the interested parties. Majority of the Indian
producers of the subject goods fall within the MSME category. There is no published
information with regard to production and sales of the subject goods in India. Hence, in
addition to notifying initiation of the investigation in the official Gazette and on the
DGTR website, the Authority wrote to the various entities identified by the interested
parties, seeking information on their production, imports and any other information
they may deem relevant. Additionally, the Authority wrote to the Ministry of
Consumer Affairs, Food and Public Distribution. 4 producers of the subject goods
responded to the Authority’s emails supporting imposition of duties. However, barring
Crown Craft India Pvt Ltd, none of the entities provided information regarding their
production and import volumes. Further, out of the 4 responding domestic producers,
two had started manufacturing the subject goods in the post-POI period. The domestic
industry provided evidence of writing to other domestic producers repeatedly,
requesting them to provide information concerning their production and sales to the
Authority.
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i) While the Authority could examine the imports made by some of the other alleged
domestic producers, since most of these entities chose non-cooperation, the Authority
could not definitively ascertain their status. Examination of DG Systems data shows
that some of the entities have imported the subject goods during the POI, however,
their eligibility could not be ascertained due to lack of availability of information
regarding their production. Further, some have been alleged to have been importing
through traders, but their imports could not be ascertained in the absence of any
information regarding the name of their traders. Hence, the Authority has considered
available information on record for the purpose of determining Indian production.

J) Based on information on record, the Authority has determined that the production by the
applicant constituted ***% of Indian production. The Authority has therefore
determined that the applicant constitutes domestic industry under Rule 2(b) of the
Rules and meets the criteria for standing as per Rule 5(3).

k) The Authority is satisfied with the confidentiality claim made by the interested parties and
has accepted information provided by the interested parties on confidential basis.

I) Four producing exporters from the subject country, viz., Yongkang Xinduo Cups Co Ltd,
Zhejiang Kuangdi Industry & Trade Co Ltd, Zhejiang Haoqi Industry & Trade Co Ltd,
and Zhejiang Xiongtai Houseware Cups Ltd. registered themselves in the present
investigation and filed response to the prescribed exporter’s questionnaire. The
Authority found that the exporters have not provided information in the form and
manner prescribed, failed to adhere to directions given by the Authority, and have not
acted to the best of their ability.

m) The Authority notes that interested parties are required to provide complete information in
a timely manner, and truthfully disclose all relevant information and documents. It is
global practice that the investigating authorities prescribe time limits and strictly
adhere to the same. Further, investigating authorities globally accept questionnaire
responses and determine individual dumping margin only when the exporters have
acted to the best of their abilities, and truthfully and completely disclosed relevant
information. It is also noted that the investigating authorities globally do not accept
documents not accompanied with translations in the desired English. In the instant
case, significant documents were provided by the responding exporters which were not
accompanied with complete translation in English.

n) Xinduo and Kuangdi refused timely access to information sought by the Authority by
either providing deficient replies, or not filing replies within the stipulated timelines, or
not filing a reply at all with respect to some of the information/ clarification/
documents sought by the Authority. Much of the information pertaining to Appendix
3A/ 3B was not provided by the exporters in a meaningful manner. In fact, some of the
commercial invoices and packing list submitted by these exporters were not
appropriately authenticated, making the reliability of their data is doubtful.
Unexplained revisions have been made by Kuangdi in Appendix 3A of its EQR. While
the former did not clarify whether all or some of its export volumes were electroplated,
the latter suppressed facts regarding copper coating despite it being a part of its
production process. The Authority even provided these exporters opportunity to
explain the reason for not rejecting their response. But no reasons were provided by the
exporters.

0) Haogi and Xuongtai, despite stating in their comments on PUC/PCN that coating material
causes the cost of the product to vary, suppressed the fact that they have exported
copper coated products thereby preventing fixation of appropriate PCN. Nor did they
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Y

report necessary adjustments to the export price on that account. Similarly, despite
themself having proposed PCN based on casing, and being cognizant that such
accessory is an additional cost item, the exporter did not adjust the price of such
accessories in the EQR, thereby preventing a fair determination. In fact, while Haoqi
claimed that it has exported both vacuum flask body and finished product, and that it
has reported appropriate adjustments as per the instructions of the Authority, the
exporter quantified only the value of cap/ lid/ bottom but did not propose any
corresponding adjustment towards weight on this account, thereby artificially inflating
the export price. Further, while both the exporters reported CIF price considering ocean
freight based on BoE of their (participating) importer i.e., Hamilton, the ocean freight
indicated by them did not align with the supporting documents. Though the exporters
later revised the average ocean freight, such revision was done without providing a
justification. In any case, it was seen that despite an increase in total ocean freight, the
average freight rate decreased. Furthermore, both the exporters did not provide
translations of all information provided. While the exporters failed to provide some of
the information/ documents sought within the stipulated timelines, some of the
document submitted by them could not even be authenticated.

The veracity of the information submitted, and the export price reported by the responding
exporters could not be established. Correct determination of export price is critical for
both dumping margin and injury margin. However, the Authority is unable to
determine individual dumping margin and injury margin in respect of exports made by
these exporters.

Considering the normal value and export price determined, the dumping margin for the
subject goods from China PR is positive, more than de minimis and significant.

The demand for subject goods has increased throughout the injury period. There has been
an increase of more than 50% in demand, from the base year to the POI.

Imports from the subject country have increased throughout the injury period, barring
2021-22. The increase in the volume of subject imports was significant in the POI
despite there being unutilized capacities with the domestic industry. The volume of
imports from the subject country constitutes almost 100% of the total volume of
imports of the subject goods into the country.

The volume of subject imports in relative terms decreased until 2021-22 and increased
again in the POI. While the volume of imports in relation to production decreased over
the injury period due to fresh capacities being installed in the country, due to increasing
demand, and the consequent increase in production, imports in relative terms continue
to remain significant.

The subject imports have been undercutting the prices of the domestic industry throughout
the injury period. The level of price undercutting increased significantly in the POI.
The subject imports are priced even below cost. While there has been an increase in cost
and price, the increase in volume and decrease in price of subject imports prevented the
domestic industry from increasing its price to the extent of increase in cost. Imports

are, thus, suppressing the prices of the domestic industry.

w) As regards the effect of such dumped imports on the economic parameters of the domestic

industry, the Authority has reached the following conclusion:

i) The domestic industry increased its capacity with an increase in demand.
Consequently, the production and sales of the domestic industry also witnessed
an increase.
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i) While the market share in demand of the domestic industry has increased over the
injury period, subject imports capture majority of the domestic demand.

iii) Profitability of the domestic industry declined from profits earlier to significant
financial losses in the POI.

iv) The level of inventory with the domestic industry has increased with an increase in
the volume of subject imports in the POI.

v) While the volume parameters of the domestic industry have shown improvement
with a rise in Indian demand and capacity of the domestic industry, PBT, PBIT,
cash profits and ROI have witnessed a significant adverse impact.

X) The domestic industry has suffered material injury.
y) Considering the non-injurious price determined by the Authority and landed price of

2)

imports, it is seen that the injury margin is significant.
Non-attribution analysis shows that no other factor has caused injury to the domestic
industry, and it has suffered material injury as a result of the dumped imports.

aa) The Authority examined the impact of anti-dumping duty on the consumer. It is seen that

the subject goods are end-use products being consumed by the public at large and the
imposition of anti-dumping duties would not have any significant adverse impact on
the end consumer.

bb) Letters received from the domestic producers of the subject goods, including two that were

171.

172.

in operation during the POI and three who commenced manufacturing of the like
article in the post-POI period show that responding domestic producers are in favor of
the duty. It has been stated that not only would the duties help better utilization of
capacity and remedy the existing producers from injury caused due to dumping, but
also ADD would encourage fresh investments, benefit the MSME sector, foster
employment, and contribute to the "Make in India™ initiative.

Having initiated and conducted the investigation into dumping, injury, and causal link in
terms of the provisions laid down under the Anti-Dumping Rules, the Authority is of the
view that imposition of the anti-dumping duty is required to offset the dumping and
consequent injury. The Authority considers it necessary to recommend imposition of the
anti-dumping duty on the imports of the subject goods originating in or exported from the
subject country.

Having regard to the lesser duty rule followed, the Authority recommends imposition of
anti-dumping duty equal to the lesser of the margin of dumping and the margin of injury on
imports of subject goods originating in or exported from the subject country, so as to
remove the injury to the domestic industry. Accordingly, the Authority recommends
imposition of the anti-dumping duty on the imports of subject goods originating in or
exported from the subject country, for a period of 5 years, from the date of notification to
be issued in this regard by the Central Government, equal to the amount mentioned in
Column 7 of the duty table appended below.
Duty Table

Heading/
Subheading

Description
of Goods

Country
of Origin

Country
of Export

Producer

Amount

UoM

Currency

()

)

©)

(4)

(®)

(6)

()

(8)

(9)

96170011,

Vacuum

China

Any

Any

1,732

MT

usb
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96170012,
96170090

insulated
flask and
other vacuum
vessels,  of
stainless

steel*

PR

including
China PR

*“Vacuum insulated flask and other vacuum insulated vessels, of stainless steel” such as
vacuum insulated cups/ mugs, bottles/ flasks, and carafes/ kettles including vacuum-
insulated body of flask and other vacuum-insulated vessels. Vessels and containers like
dispensers, casseroles, vacuum lunch boxes/ tiffin, ice buckets and boxes, etc. fall outside
the scope of the product under consideration. Further, single walled flask i.e., a flask with
no vacuum, electric kettles and other electric vessels are excluded from the scope of the

PUC.”

N. FURTHER PROCEDURE

173. An appeal against the determination of the Authority in these final findings shall lie before
the Customs Excise and Service Tax Appellate Tribunal in accordance with the relevant

provisions of the Customs Tariff Act.

DARPAN JAIN, Designated Authority
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